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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 259/2025

In the matter of:

Anurag Singhal Applicant

Vs.

Union of India & Ors. Respondents

REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL

BOARD (CPCB), RESPONDENT No. 5.

1. That, the Hon'ble NGT vide order dated 26.05.2025 has sought the reply

of CPCB in the instant matter. The relevant paras of the order dated

AaBa86.05.2025 are reproduced herein below for ready reference and kind

@(L. ChaljdM:$&.„1 ,f thi, H,"’bI, T,ib„”,1,
N.C.T.orDelhi } ii

t&3.J “„„' ';;„ „"„ „ '"' „;„„''„; „' „:„ '"'*
QEB@# „,p,n„/r,pty by W,y ,f ,fpda\>h before the Tribunal at

least one week before the next date of hearing. If any

respondent directly files the reply without routing it

through their advocate, then the said respondent will

remain virtually present to assist the Tribunal.

7. Applicant is directed to serve the respondents and file

affIdavit of service at least one week before the next date

of hearing....”

Thereby, the reply is made in succeeding paragraphs. A copy of the

order dated 26.05.2025 of this Hon’ble Tribunal is appended herewith

as ANNEXURE – I.
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2. That, in the above said Application, the applicant has sought urgent and

appropriate directions from this Hon’ble Tribunal to prevent illegal

construction in the High Flood Level (HFL) zone of the Ganga at Ram

Ghat, Varanasi.

3. The applicant has submitted the following facts:

i. The land in question was previously occupied by a charitable

medical facility known as Mehta Hospital which is located

approximately 100 feet from the present bank of the River

BT:8;}\~\ Ganga and lies within the High Flood Level (HFL) zone'

fah6b==':===. J===:=„::=::==:====„=
:1p= =1 :i ::F: :== =Bd i c i a 1 P r o n o u n c e Ir1[p]1 e nts of the Hon ) b 1 e

ii. The land and hospital building was then sold to Sri Vaari

Chemicals Private Limited who obtained permission from the

Varanasi Development Authority (VD A) to undertake

restoration and repair work of the old structure, which was

granted solely for that limited purpose.

iii. However, in contravention of the permission granted by the

VDA and the binding directions issued by the Hon’ble High

Court, the said company began illegal vertical construction,

adding new floors to the building and significantly altering

the structure.

iv. Sri Vaari Chemicals Pvt. Ltd. further obtained a lease of

adjacent land from Nagar Nigam, Varanasi, which lies

between the existing hospital building and the river bank

(Ram Ohat), with the stated objective of developing a hotel
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on the site, as recorded in the lease document itself which

raises serious environmental and public interest concerns.

4. That at the outset, the Answering Respondent denies all claims,

contentions, allegations and averments against the Answering

Respondent, CPCB in the above OA contrary to anything stated or

submitted in this reply. Nothing in the OA may be deemed to have been

accepted or admitted by the Answering Respondent for want of a

specific denial or on the ground of non-traverse, save any averment

which has been expressly admitted hereinafter.

n}::.jr
ferredi of

Regd. No. 4513
'ater

-rF

That, CPCB is a statutory Board constituted under Section 3 of the

(Prevention and Control of Pollution) Act, 1974 (hereinafter

to as "Water Act, 1974"). It performs the functions under the

Act, 1974, the Air (Prevention and Control of Pollution) Act,

1981 (hereinafter referred to as " Air Act, 1981 ") and the Environment

(Protection) Act, 1986.

6. That, in view of the above averments made by the applicant, this

answering respondent submits that the Hon’ble Allahabad High Court

in its judgement dated 21.07.2023 in the matter of Public Interest

Litigation (PIL) No. 4003 OF 2006 (Re Ganga Pollution Vs. State Of

U.P & Others.) has directed:

" . ...24. We have examined the records of the other Public Interest

Litigation petitions that are connected and pending and we fmd

that prayers in most ofthem are either relating to Prayagraj where

the sanction ofmap has been rdused by the development authority

on account of places , where constructions are sought to be raised,
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falling within 500 meters of HFL (High Flood Level) as this Court

under its order dated 19.08.2011 has restrained every

construction activity within this limit; and in some of Public

Interest Litigations , the demolition notices have been challenged

as the areas fall within the prohibited distance of 500 meters from

rivers Ganga and Yamuna of district Prayagraj and within the

prohibited distance of 200 meters from the both side of banks of

river Ganga in city ofVaranasi

7. That„:as the matter has invited attention to the provisions of the River

GaAga (Rejuvenation, Protection and Management) Authorities Order,

2016 dated 7th October, 2016 notified by the Ministry of Water

Resources, River Development, and Ganga Rejuvenation Specially

Clause 3(1) defining floodplain, Clause 3 (c) defining buffer area,

Clause 4 (ix) defining restriction relating to construction in

floodplain. The, said notification is annexed herewith as Annexure

II. The relevant paras related to demarcation of flood plain area of

River Ganga are given below:

-\-h+

Para 3(c): “Buffer area” means an area which extends beyond

the flood plain of a stream.

Para 3 G) : “flood plain” means such area of River Ganga or its

tributaries which comes under water on either side of it due to

floods corresponding to its greatest flow or with a flood of

frequency once in hundred years ;

Para 4 (ix) : the bank of River Ganga and its flood plain shall be

construction free Zone to reduce pollution sources , pressures and

to maintain its natural ground water recharge functions :
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8. That the notification also provides clear guidelines on prevention, control

and environmental pollution in River Ganga and its tributaries and under

Para 6 (3) of the said notification states that.'

''No person shall construct any structure, whether permanent or

temporary for residential or commercial or industrial or any

other purposes in the River Ganga, Bank of River Ganga or its

tributaries or active flood plain area of River Ganga or its

tributaries :

Provided that in exceptional circumstances like natural

calamities or religious events at traditional locations,

temporary structures can be raised after prior permission of the

National Mission for Clean Ganga acting through the State

Ganga Committee and the District Ganga Committee:

Provided further that in case any such construction has been

completed, before the commencement of this Order, in the River

Bank of River Ganga or its tributaries or active flood plain area

ofRiver Ganga or its tributaries , the National Missionfor Clean

Ganga shall review such constructions so as to examine as to

whether such constructions are causing interruption in the

continuous flow of water or pollution in River Ganga or its

tributaries, and if that be so, it shall cause for removing them."

R.L. Chau
N.C.T. of D1

RQd. No. 4513

9. That, in response to the averments made in paragraphs 1 to 25 of the

application, this answering respondent submits that Hon’ble NGT vide

its judgement dated 13th July, 2017 in the matter of M.C. Mehta vs

Union of India, OA No. 200/2014 has inter-alia, directed as follows:
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1. Being an integral part of the river, floodplain of the river

requires protection. Floodplains play signifIcant role in

maintaining the bio-diversity and aquatic life of the river. It’s

signi$cance cannot be overlooked, in terms of environment

and ecology. There are numerous dimensions involved while

identifying the Poodplains .

It is required to categorize it into different zones, namely, No

Development Zone, Regulated Zone and a Free Zone for

development. The principle of Sustainable Development itself

. justiDes the ctassiDcation offloodptains into such zones for

\protecting the river. This Tribunal in the case ofManoj Mishra

(supra) had the occasion to deal with the concept offloodplain,

its zoning and management. The Tribunal held as under :

a. Development and regulation of/loodplain of Rivers falls within

the purview of the State.

b. It is not possible to provide uniformity in the extent of

floodptains with respect to different Rivers as well as its various

reaches.

e. Floodplain zoning has been accepted as an important non-

structural strategy for flood management. The basic concept of

floodplain zoning is to regulate land use offloodptains to

restrict damage caused due to floods .

d. The floodplain zoning, therefore, aims at determination of

locations so that flood damages are reduced to minimum. A

very restrictive activity can be allowed in that area. It is not

only to protect the areas from damage resulting/rompoods and

failure of water protective measures, but is also useful in

6
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reducing the damage caused due to drainage congestion,

particularly in urban areas.

10. That, the Hon’ble Tribunal has vide its order dated 15th December, 2017

in OA 200/2014 M.C. Mehta vs Union of India, reiterated the same, as

follows:

“we reiterate that in the area falling within 50 mtrs. from edge of

f:::; ==..the river in the hilly terrain no construction would be permitted,

g=.csMAjtr any other activity carried oa aHa it shall be treated as

t ( ££jT-i'i%!b ) PPo an harp Zone. Beyond 50 mtrs. and UPto loo mtrs. in the hilly

&b#m“" " ;hd1 b' "'““d "; R“-M" ='"“ "“"““'Y “"”iQ
' shall be notified by the State and till that time there shall be no

construction activity permitted in that area. Once the river enters

the plain or even hilly areas where width of the river is more than

70 mtrs., in that event area of 100 mtrs. from the edge of the river

shall be treated as Prohibitory Zone while 100 mtrs to 300 mtrs

would be treated as Regulatory Zone and till the time the State

notifIes the restricted activities, there shall be no construction

activity even in the Regulatory Zone”.

The copy of aforesaid order dated 15th December, 2017 is annexed as

Annexure III.

11. That, the answering respondent herein craves leave of the Hon’ble

Tribunal to file additional reply, in future, if required.
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12. That, in view of the submissions made in preceding paragraphs, the

answering respondent i.e. CPCB shall abide by the orders/directions

passed by the Hon’ble Tribunal in the instant matter.

E.t. of De

Mgd. rHO. 1513

of

(Dinabandhu Gouda)
Scientist 'F ’

Central Pollution Control Board

8
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 259/2025

In the matter of:

Anurag Singhal Applicant

Vs.

Union of India & Ors. Respondents

fa

ouda

1 Board vesh

5 in Ihe above matter

AFFIDAVIT

working as Scientist 'F’ in Central Pollution

ihawan, East Arjun Nagar, Delhi, the Respondent

do hereby solemnly affirm, declare on oath and

state as under: -

1. That I, the deponent herein is well conversant with the facts and

circumstances of the present case on the basis of the information derived

from the official records, and hence, I am competent to verify, sign and swear

this affidavit on behalf of the Respondent CPCB .

2. That the accompanying short reply may be read part and parcel of the present

affidavit.

3. That the accompanying short reply has been drafted and filed under my

instructions and authority the contents thereof are true and correct on the

basis of the record maintained during ordinary course of business of CPCB

and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake onvity.

DEPONEhr

g)qqq. 7tH / Dinabandhu Gouda

£:::IL:T£u:=&JFiJ=rISE
9
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"'"y}'W'2lz.
Verified at New Delhi on this day ?f2+fFL78?52025 that the contents of the
above reply are correct and true on the basis of the records of the case as

mentioned in the day-to-day affairs of the CPCB. Nothing has been concealed

therefrom or mis- stated.

NOTA P
GO OF

22 Sf p 20;i

DEPONENT

€tqqq VIv / Dinabandhu Gouda

a31saIJ._v

tuLl, ': I )

• p p :n q !B { TFI1 tIr&
"rt')t)Ut.r''I

Tf 1 nfjT;T b

'I ' - 1 'i ’; i tsB)

. lib’I ITt

t f/c
1’S .TF

tHEr4 '; }

C ' ( ( 't.- 10
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Item Ns. 05                                                 Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 
     

           
           Original Application No. 259/2025 

           (I.A. No. 399/2025) 
 

Anurag Singhal                                     Applicant 

Versus 
 

        Union of India & Ors.                                     Respondent(s) 
 

 

Date of hearing: 26.05.2025 
 

  
CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 
 

 

 

Applicant: Mr. Saurabh Tiwari & Mr. Vikash Tiwari, Advs. for Applicant (Through   

VC) 

 
    

 
 

ORDER 

 
 

 

 

1. In this original application (OA), allegation of the applicant is against 

construction being raised by respondent no.9-Sri Vaari Chemicals Private 

Limited by the side of river Ganga in Varanasi. 

 

2. Applicant alleges that there was a heritage charitable institution-

Mehta Hospital existing as a three-storey charitable health facility situated 

approximately 100 feet from river bank and within the High Flood Level 

Zone (HFLZ). 

 

3. Applicant further alleges that respondent no.9 has started 

construction of additional floors on the top of the existing structure as well 

as expanding the horizontal area beyond the original built-up area to 

convert it into a commercial hotel.  

 

4. Submission of Learned Counsel for the applicant is that High Court 

of Allahabad in Public Interest Litigation (PIL) No. 4003/2006 : Re Ganga 

Pollution vs. State of UP & Ors. by order dated 21.07.2003 has put 

Annexure- I
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restriction upon any construction within 200 meters from bank of river 

Ganga in Varanasi. 

 

5. Learned Counsel for the applicant in support of his submission 

about additional construction by respondent no.9 has referred to 

photographs on page nos.38 to 40 and 42. He submits that though 

representation was made to the authorities, page no.44 but no action has 

been taken. 

 

6. Issue notice to the respondents for filing their response/reply by way 

of affidavit before the Tribunal at least one week before the next date of 

hearing. If any respondent directly files the reply without routing it through 

their advocate, then the said respondent will remain virtually present to 

assist the Tribunal. 

 

7. Applicant is directed to serve the respondents and file affidavit of 

service at least one week before the next date of hearing. 

 

8. List on 06.10.2025. 

Prakash Shrivastava, CP 

 
 
 

Dr. A. Senthil Vel, EM 
 

  May 26, 2025 
           Original Application No. 259/2025 

            (I.A. No. 399/2025) 
    JG. 
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4791 GI/2016 (1) 

  

 

jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99 

 
 

vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (ii) 
PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la-  2458] ubZ fnYyh] 'kqØokj] vDrwcj 7] 2016@vkf'ou 15] 1938   
No. 2458] NEW DELHI, FRIDAY,  OCTOBER 7,  2016/ASVINA 15,  1938  

վल ֚ե֚ ֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ֚ե֒ ᭃօ ֐եᮢ ֞ल֑ 

է֟։֚ռ֢֊֞ 

֊ժ ᳰֈ᭨ल֠, 7 է᭍ ֆ֢֎֒, 2016 

շ֞.ը. 3187(է).—չեչ֞ ֊ֈ֠ ֐ᱶ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ շᳱ ֒֫շև֞֐, ֟֊ ե֑ᮢօ ձ ե֗ ի֌֘֐֊ ն֒ վल շ֞ ֚ֆֆ 
֌֑ ᭅ᳙֞ ᮧ֛֗֞ ֚֡֟֊᳟֟ֆ շ֒֊֧ շ֧ ի֌֑֞ շ֒֊ ֧ֆև֞ թ֧֚֚ ե֚֎ե֟։ֆ էև֗֞ ᮧ֞ ե֚֟չշ ֐֞֐लᲂ ֛ֆ֧ ֡շ֧᭠ᮤ, ֒֞᭔֑ ն֒ ֟վल֞ ᭭ֆ֒ ֌֒ 
ᮧ֞֟։շ֒օᲂ շ֞ չւ֊ շ֒֊֞ վᱨ֒֠ ֛,֨ ֟վ֧֚֚ չեչ֞ ֊ֈ֠ շ֞ ֌֊֡ᱧ᳍֞֒ շ֒շ֧ թ֧֚ թ֚շᳱ ᮧ֞շ֣֟ֆշ ձ ե֗  ֢֐ल ֟᭭և֟ֆ ֐ᱶ ल֑֞֞ վ֞ 
֚շ֧।    
վ֛ ե֞, չեչ֞ ֊ֈ֠ ֏֬չ֫֟लշ, ղ֟ֆ֛֚֞֟շ, ֚֞֟֞֐վշ-֚ ե֞᭭շ֣֟ֆշ ձ ե֗ ըᳶևշ շ֞֒օᲂ ֧֚ է֟᳇ֆ֑֠ ֛֐᭜֗ շᳱ ֛ ֨վ֫ թ֧֚ ᳦֑֒֞֠ 
֊ֈ֠ շ֞ ֈվ ᭅ֞ ֈ֧ֆ֞ ֛;֨ 

ն֒ վ֛ ե֞, չեչ֞ ֊ֈ֠ ֆ֧վ֠ ֧֚ ֛֫ ֛֒ ֧֛֘֒֠շ֒օ ձ ե֗ ն᳒֫֟չշᳱշ֒օ շ֧ շ֞֒օ ֧֚֠֗վ, ն᳒֫֟չշ ֎֛֟᮲֞֗ ձ ե֗ է᭠֑ ᮧֈ֢֙ շᲂ 
շ֧ ֎ָ֊֧ շ֧ շ֞֒օ չե֏֠֒ ֟᭭և֟ֆ ֐ᱶ ֛;֨ 

ն֒ վ֛ ե֞, ᮧ֟ֆ᭭֌։ᱮ ֐ ե֞չ շ֫ ֌֢֒ ֞ շ֒֊ ֧ շᳱ ը֑֗᭫շֆ֞ շ֫ ᭟֑֞֊ ֐ᱶ ֒ոֆ ֧ ᱟձ վ֊ ե֚᭎֑֞, ֛֘֒֠շ֒օ, ն᳒֫֟չշᳱշ֒օ, 
է֗ ե֚֒ռ֊֞ ֟֗շ֚֞ ֐ᱶ ֣֗֟᳍ շ֧ շ֞֒օ ᳲ֚ռ֞ժ, ֌֧֑վल ը֌֢ᳶֆ, ն᳒֫֟չշ ի֌֑֫չ ձ ե֗ վल ֟֗᳒֡ֆ շ֧ ֟लձ չեչ֞ ֊ֈ֠ շ֧ վल 
շᳱ ֐ ե֞չ ֎ָ ֛֒֠ ֛;֨   

ն֒ վ֛ ե֞, է֟֗लե֎ ֟֊᳜֟ल֟ոֆ շ֞ ᭅ֒֗֞ժ ᳰշձ վ֞֊ ֧շᳱ ը֑֗᭫շֆ֞ ֛-֨--------- 
(ձ) ᳞֞֌շ ը֑֫վ֊֞ ձ ե֗ ᮧ֎ե։֊ շ֧ ֟लձ թ֚ էեֆ֒ ᭅ֞᭔֑֑֠ ձ ե֗ էեֆᭃᱷᮢ֑֠ ֚֐᭠֑֗ շ֫ ᮧ֫᭜֛֚֞֟ֆ շ֒֊ ֧շ֧ ֟लձ ֊ֈ֠ ֎֧֚֟֊ 
ֈ֣֟ ᳥շ֫օ է֌֊֞շ֒ չեչ֞ ֊ֈ֠ ֐ᱶ ᮧֈ֢֙ օ ֐ᱶ ᮧ֏֞֗֠ շ֠֐ ֆև֞ ֊ֈ֠ շ֞ ե֚֒ᭃօ ֚֡֟֊᳟֟ֆ շ֒֊֞; 

(֎֠) ֊ֈ֠ շᳱ ֌֢֒֠ लե֎֞ժ շ֧ ᭃ֧ᮢ ֐ᱶ ֚ֆֆ ᮧ֛֗֞ ֚֡֟֊᳟֟ֆ շ֒֊֧ շ֧ ի᳎֧֑᭫ ֧֚ չեչ֞ ֊ֈ֠ ֐ᱶ ֌֞ᳯ֒֟᭭և֟ֆշᳱ֑ ᮧ֛֗֞ ֎֊֞ձ ֒ո֊֞ 
֟վ֧֚֚ թ֚շᳱ ֌֞ᳯ֒֟᭭և֟ֆշᳱ֑ ֚֐ᮕֆ֞ շ֫ ֌֊֡զ ᭭և֞֟֌ֆ ᳰշ֑֞ վ֞ ֚շ֧ ն֒ ֑֛ ᭭֗ ե֑ է֌֊֞ ֌֊֡ᱨ᳍֞֒ շ֒֊ ֧֐ᱶ ֚ᭃ֐ ֛֫ ֚շ֧; 

Annexure- II
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2       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)] 

 

(֚֠) չեչ֞ ֊ֈ֠ շ֧ ը֚-֌֚֞ շ֧ ᭃ֧ᮢᲂ ֐ᱶ ᮧ֟ֆ֎ե։ लչ֞֊֞ վ֛ ե֞ ի᳒֫չ, ᮧռ֞ल֊ էև֗֞ ᮧᳰᮓ֑ ե֞ձ էև֗֞ ի᳒֫չᲂ շ֞ ֗չᭅ, 
ᮧռ֞ल֊ էև֗֞ ᮧᳰᮓ֑ ե֞ձ ֊֛ᱭ շᳱ վ֞ձեչ֠ էև֗֞ շ֡ս ֚֡֒ᭃ֞ ի֌֑֞ᲂ շ֧ ֚֞և շᳱ վ֞ձեչ֠;  

(փ֠) ᳰշ֚֠ ֏֗֊, ե֚ ե֑ᮢ, ի֌շ֒օᲂ, ֠֘֐֊ᲂ, ֟֊֐ ᭅ֞օ էև֗֞ է᭠֑ ᮧᳰᮓ֑֞Ა, ֚֞֐ᮕ֠ էև֗֞ ֌ֈ֞ևᲄ շ֧ ֟֊֒֠ᭃօ շ֞ ᮧ֞֗։֞֊ 
շ֒֊֞ ն֒ ղ֧֚ ᮧ֞֟։շ֒օᲂ, է֟։շ֞ᳯ֑֒ᲂ ֆև֞ ᳞֟Ღ֑ᲂ շ֫ չեչ֞ ֊ֈ֠ ֐ᱶ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ շᳱ ֒֫շև֞֐, ֟֊ ե֑ᮢօ ձ ե֗ շ֠֐ 
ल֞֊֧ շ֧ ֟लձ շֈ֐ իւ֞֊ ֧շ֧ ֟֊ֈᱷ֘ ֈ֧֊֞ վ֚֨֞ ᳰշ ֑֛ ը֑֗᭫շ ֚֐տ֧। 

(ժ) չեչ֞ ֊ֈ֠ ֐ᱶ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ շᳱ ֑֚֞᭭֐ ֧֚ ե֚֎ե֟։ֆ է᭠֧֗֙օ ձ ե֗ է֊֡ ե֚։֞֊ շ֒֊֞ ձ ե֗ ᮧ֑֞֫֟վֆ շ֒֊֞ ն֒ 
֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ ֍֨ल֞֊ ֧֗֞ल֠ ե֚֏֞֟֗ֆ ֟֊֐ ᭅ֞օ ᮧᳰᮓ֑֞Ა, ֚֞֐ᮕ֠ ֆև֞ ֌ֈ֞ևᲄ շᳱ վ ե֞ռ շ֒֊֞; 

(ձ֍) չեչ֞ ֊ֈ֠ ֐ᱶ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ ֧֚ ե֚֎ե֟։ֆ ֐֞֐लᲂ շ֧ ե֚ֈ֏ᭅ ֐ᱶ ֢֚ռ֊֞ ձշ֟ᮢֆ ձ ե֗ ᮧ֚֞ᳯ֒ֆ շ֒֊֞ ն֒ ֌֑ ᭅ֞֗֒օ֑֠ 
ᮧֈ֢֙ օ շᳱ ֒֫շև֞֐, ֟֊ ե֑ᮢօ ձ ե֗ շ֠֐ ल֞֊ ֧շ֧ ե֚֎ե։ ֐ᱶ ֨֐֊է֡ल, շ֫փ էև֗֞ չ֞թփ ֆ֑֨֞֒ շ֒֊֞; 

ն֒ վ֛ ե֞, չեչ֞ շ֧ ֌֡֊ᱧ᳍֞֒ շ֧ ֟लձ ֚֞֐֊ ᱨ֌ ֧֚ իᱫ֒ֈ֑֞֠ ֛֫֊֧ շ֧ շ֞֒օ ե֚֎ե֟։ֆ ֒֞᭔֑ ֚֒շ֞֒ᲂ շ֫ ֒֞᭔֑ ᭭ֆ֒ ֌֒ ֊ֈ֠ 
ե֚֒ᭃօ ᳰᮓ֑֞շल֞֌ᲂ շ֞ ֚֐᭠֑֗ ձ ե֗ շ֑֞ ᭅ֞᭠֑֗֊ շ֒֊֞ ֛֫չ֞ ն֒ ի֊շ֧ ֒֞᭔֑ ֐ᱶ չեչ֞ ֊ֈ֠ շ֧ ᳞֞֌շ ᮧ֎ե։֊ շ֧ ֟लձ շֈ֐ 

իւ֞֊֧ ֛ᲂչ;֧ 

ն֒ վ֛ ե֞, չեչ֞ ֊ֈ֠ ֐ᱶ ᮧֈ֢֙ օ շ֫ ᳙֚֞֐ շ֒֊֧ ն֒ ե֚֒ᭃօ, ֚֡֒ᭃ֞ ն֒ ᮧ֎ե։֊ շ֧ ֟लձ թ֚ ըֈ֧֘ շ֧ էեֆչᭅֆ շᱶ ᮤ ֚֒շ֞֒ ն֒ 
֒֞᭔֑ ֚֒շ֞֒ᲂ ֆև֞ ᮧ֞֟։շ֒օᲂ շ֧ ֛֢֚֞֟֐շ ᮧ֑֚֞ᲂ շ֫ ֚֡ֈָ֣  շ֒֊ ֧շ֧ ֟लձ ը֑֫վ֊֞, ֟֗ᱫ ֌֫֙օ, ֟֊չ֒֞֊֠ ն֒ ֚֐᭠֑֗ 
շᳱ ը֑֗᭫շֆ֞ ֛֫չ֠। 

է֎, թ֚֟लձ, ֌֑ ᭅ֞֗֒օ ( ե֚֒ᭃօ) է֟։֟֊֑1986 ,֐ (1986 շ֞ 29) (թ֚շ֧ ֎֞ֈ իᲦ է֟։֟֊֑֐ շ֛֞ չ֑֞ ֛)֨ շᳱ ։֞֒֞ 3 
ֆև֞ 4, 5, 9,10, 11,19, 20 ն֒ 23 շᳱ ի֌։֞֒֞ (2) ֆև֞ (3) շ֧ է֊֡᭒ս֧ֈ (i), (ii), (v), (vi), (vii), (viii), (ix), (x), (xii) 
ֆև֞ (xiii) շ֧ ֚֞և ի֌։֞֒֞ (1) ᳇֞֒֞ ֈ֠ չժ ֘֟Ღ֑ᲂ շ֞ ᮧ֑֫չ շ֒ֆ ֧ᱟձ ն֒ ֌֢ ᭅ֗֗ֆᱮ ֌֑ ᭅ֞֗֒օ ձ ե֗ ֗֊ ֐եᮢ֞ल֑ ֐ᱶ ֏֞֒ֆ 
֚֒շ֞֒ շᳱ 30 ֚֟ֆե֎֒ 2009 շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ շ֞.ը. 1111(է), 30 ֚֟ֆե֎֒ 2009 շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞  
շ֞.ը. 2539(է), 30 ֚֟ֆե֎֒ 2009 շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ շ֞.ը. 2493(է), 30 ֚֟ֆե֎֒ 2009 շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ 
շ֞.ը. 2494(է), 30 ֚֟ֆե֎֒ 2009 շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ շ֞.ը. 2495(է) ն֒ 8 ֍֒֗֒֠ 2010 շᳱ շ֞.ը. 287(է) 
ն֒ վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ᭃօ ֐ᱶ 29 ֚֟ֆե֎֒ 2014 շᳱ շ֞.ը. ե֚᭎֑֞ 2539(է) շ֞ է֟։ᮓ֐օ շ֒ֆ֧ ᱟձ, 
ղ֧֚ է֟։ᮓ֐օ ֧֚ ֌֛ल֧ ᳰշձ չձ էև֗֞ սַ֧֫ չձ շ֑֞ᲄ շ֫ սַ֫շ֒, շ֧᭠ᮤ ֚֒շ֞֒ ձֆ᳏֞֒֞- 

(i) ղ֚֠ ֘֟Ღ֑ᲂ ֆև֞ շ֑֞ᲄ շ֫ շ֒֊ ֧ շ֧ ի᳎֧֑᭫ ֧֚ թ֚ ըֈ֧֘ ֐ᱶ ի֟᭨ल֟ոֆ ֊֞֐ᲂ ֧֚ ᮧ֞֟։շ֒օ չᳯւֆ շ֒ֆ֠ ֛ ֨ (իᲦ 
է֟։֟֊֑֐ շᳱ ։֞֒֞ 5 շ֧ ֆ֛ֆ ֟֊ֈᱷ֘ վ֞֒֠ շ֒֊ ֧շᳱ ֘֟Ღ շ֧ ֚֞և ն֒ թ֚ ըֈ֧֘ ֐ᱶ ի֟᭨ल֟ոֆ ֐֞֐लᲂ շ֧ ե֚ֈ֏ᭅ ֐ᱶ ի֌֑֞ 
շ֒֊֧ շ֧ ֟लձ) ; 

(ii) շ֧᭠ᮤ ֚֒շ֞֒ շ֧ ֌ ᭅ֑֧֗ᭃօ ձ ե֗ ֟֊ ե֑ᮢօ ն֒ թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ շ֧ ֘ֆ ᭅ֞։֠֊ թ֚ ըֈ֧֘ ֐ᱶ ֟֗֟֊᳸ֈ᳥ ᮧ֞֟։շ֞֒֠ էև֗֞ 
ᮧ֞֟։շ֞ᳯ֑֒ᲂ շ֫ ֟֊ֈᱷ֘ ֈ֧ֆ֠ ֛ ֨ ᳰշ ֧֗ թ֚ ըֈ֧֘ ֐ᱶ ի֟᭨ल֟ոֆ ֘֟Ღ֑ᲂ շ֞ ᮧ֑֫չ էև֗֞ շ֑֞ᲄ շ֞ ֟֊᭬֌֞ֈ֊ էև֗֞ ի֌֑֞ 
շ ᱶ֒չ ֧վ֧֚֨ ᳰշ թ֊ ᮧ֞֟։շ֞ᳯ֑֒ᲂ շ֫ իᲦ է֟։֟֊֑֐ ᳇֞֒֞ թ֊ ֘֟Ღ֑ᲂ շ֞ ᮧ֑֫չ շ֒֊,֧ թ֊ շ֑֞ᲄ շ֞ ֟֊᭬֌֞ֈ֊ շ֒֊ ֧էև֗֞ 
ղ֧֚ ի֌֑֞ շ֒֊ ֧շ֞ է֟։շ֞֒ ᳰֈ֑֞ չ֑֞ ֛;֨  

(iii) ֑֛ ֟֊ֈᱷ֘ ֈ֧ֆ֠ ֛ ֨ᳰշ իᲦ է֟։֟֊֑֐ շ֧ ᳰշ֚֠ ᮧ֞֗։֞֊ շ֧ ֆ֛ֆ չեչ֞ ֊ֈ֠ ն֒ ի֧֚֚ վַ֧֡ ֐֞֐लᲂ շ֧ ե֚֎ե։ ֐ᱶ թ֚շᳱ ֚֏֠ 
֘֟Ღ֑ᲂ ձ ե֗ շ֑֞ᲄ (։֞֒֞ 3 շᳱ ի֌։֞֒֞ (3) շ֧ ֆ֛ֆ ᳰշ֚֠ ᮧ֞֟։շ֒օ շ֧ չւ֊ շᳱ ֘֟Ღ ն֒ իᲦ է֟։֟֊֑֐ շᳱ ։֞֒֞ 6 
ն֒ 25 շ֧ ֆ֛ֆ ֟֊֑֐ ֎֊֞֊ ֧շ֫ սַ֫շ֒) շ֞ ᮧ֑֫չ թ֚ ըֈ֧֘ ֐ᱶ ֟֗֟֊᳸ֈ᳥ ֘ֆᲄ ձ ե֗ ֚֠֞֐Ა շ֧ ֘ֆ ᭅ֞։֠֊ թ֚ ըֈ֧֘ ᳇֞֒֞ 
չᳯւֆ ᮧ֞֟։շ֒օᲂ ն֒ թ֚ ըֈ֧֘ ֐ᱶ ֟֗֟֊᳸ֈ᳥ է֟։շ֞ᳯ֑֒ᲂ ᳇֞֒֞ ֏֠ ᳰշ֑֞ վ֞ ֚շ֧չ֞।  

1. लպ ֡֘֠֙ᭅշ ձ֗ե ᮧ֞ ե֒֏- (1) թ֚ ըֈ֧֘ շ֫ չեչ֞ ֊ֈ֠ ( ե֚֒ᭃօ, ֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊) ᮧ֞֟։շ֒օ ըֈ֧֘, 2016 շ֛֞ վ֞ձ। 

(2) ֑֛ ֚֒շ֞֒֠ ֒֞վ֌ᮢ ֐ᱶ ᮧշ֞֘֊ շᳱ ֆ֞֒֠ո ֧֚ ल֞չ֢ ֛֫չ֞। 

2. ըֈ֧֘ շ֫ ल֞չ ֢շ֒֊ ֧շ֞ ᭃ֧ᮢ - ֑֛ ըֈ֧֘ չեչ֞ ֊ֈ֠ ֐ᱶ ᮧֈ֢֙ օ շᳱ ᮧ֏֞֗֠ շ֠֐ ֆև֞ ե֚֒ ᭃօ, ֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ շ֧ ի᳎֧֑᭫ ֧֚ 
չեչ֞ ֊ֈ֠ ֎֧֚֟֊ ֗֞ल ֧ ֒֞᭔֑ᲂ էև ᭅ֞ֆ ֛֟֞֐ռल ᮧֈ֧֘, իᱫ֒֞ոեփ, իᱫ֒ ᮧֈ֧֘, ֐᭟֑ ᮧֈ֧֘, սᱫ֚֠չָ, ֟֎֛֞֒, տ֞֒ոեփ, 
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֛ᳯ֑֒֞օ֞, ֒֞վ᭭և֞֊, ֌᳟֟֐ ֎եչ֞ल ն֒ ᳦֑֒֞֠ ֒֞վ։֞֊֠ ᭃ֧ᮢ ᳰֈ᭨ल֠ ն֒ ղ֧֚ է᭠֑ ֒֞᭔֑ ֟վ֊֐ᱶ չեչ֞ ֊ֈ֠ շᳱ ᮧ֡֐ո 
ի֌֊ᳰֈ֑ ե֞ ֟᭭ևֆ ֛,ᱹ ֌֒ ल֞չ ֢֛֫չ֞, վ֚֨֞ ᳰշ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ᭃօ, ֚֡֒ᭃ֞  ֆև֞ ᮧ֎ե։֊ շ֧ ֟लձ ᳦֑֒֞֠ ֌ᳯ֒֙ֈ ֟֊օᭅ֑ ल֧।   

3. ֌ᳯ֒֏֞֙֞ձե, ֑ᳰֈ ե֚ֈ֏ᭅ ֐ᱶ է᭠֑ ᱨ֌ ֐ᱶ է֌֧֟ᭃֆ ֊ ֛֫- 

(ձ) ಯէ֟։֟֊֑֐ರ շ֞ էևᭅ ֌֑ ᭅ֗֞ ֒օ ( ե֚֒ᭃօ) է֟։֟֊֑1986 ,֐ (1986 շ֞ 29) ֛֫չ֞। 

(֎֠) ಯ֎֧֚֟֊ರ շ֞ էևᭅ ᭃ֧ᮢ ֐ᱶ ֣֐ֈ֞, վल, ֗֊᭭֌֟ֆ ֆև֞ է᭠֑ ᮧ֞շ֣֟ֆշ ե֚֚֞։֊ ֛֚֟ֆ վल ֟֊շ֑֞ էև֗֞ վल ֞֐չᭅ շ֧ ե֚֌օ֢ᭅ 
ը֛֗֞ ᭃ֧ᮢ ֧֚ ֛ ֨ն֒ թ֚֐ᱶ ը֛֗֞ ը։֞֒ ֌֒ ֏֢֟֐, վल, ֗֊᭭֌֟ֆ ձ ե֗ է᭠֑ ᮧ֞շ֣֟ֆշ ե֚֚֞։֊ ֘֞֟֐ल ֛।֨ 

(֚֠) ಯ֎֍֒ ᭃ֧ᮢರ շ֞ էևᭅ ի֚ ᭃ֧ᮢ ֧֚ ֛ ֨վ֫ ֊ֈ֠ շ֧ ֎ָ֞ ֨֐ֈ֞֊ ֧֚ ըչ ֧֛।֨ 

(փ֠) ಯը֛֗֞ರ էև֗֞  ಯը֛֗֞ ᭃ֧ᮢರ ֐ᱶ ֛֗ ե֚֌֢օᭅ ֏֢֟֐ ᭃ֧ᮢ ֘֞֟֐ल ֛ ֨֟վ֚֐ᱶ ֗֙ ᭅ֞, ֛֟֐ էև֗֞ ֎֍ᭅ  շ֞ է֌֛֗֞ վल ֞֐չᭅ շ֧ 
չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ ֐ᱶ ֟֐ल֊ ֧էև֗֞ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ ֐ᱶ վल սַ֫֊ ֧֧֚ ֌֛ल ֧ձշ վल ֟֊շ֑֞ 
էև֗֞ վल ֞֐չᭅ ֐ᱶ ֟չ֒ֆ֞ ֛।֨ 

(ժ) ಯ᳞֑֚֞֗֞֟շ ֐սल֠ ֌֞ल֊ರ շ֞ էևᭅ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ ֐ᱶ ֊֧ց, վ֛֒ էև֗֞ է᭠֑ ը։֡֟֊շ ᳰ֍ᳲ֘չ չ֧֑ ֒ 
էև֗֞ ֌᳍֟ֆ֑ᲂ ᳇֞֒֞ ᳞֑֚֞֗֞֟շ ᮧ֑֫վ֊ ֧֚ ֎ַ֧ ֌֨֞֐֊ ֧֌֒ ֐սल֠ ֌֞ल֊ ֧֚ ֛।֨ 

(ձ֍) ಯ֚ᭃ֐ ᮧ֞֟։շ֞֒֠ರ շ֞ էևᭅ շ֧᭠ ᮤ  ֚֒շ֞֒ ֧֚ ֛।֨ 

(վ֠) ಯ֗֊շց֞֗ರ շ֞ էևᭅ ֧֟֗֘֙ ᱨ֌ ֧֚ չեչ֞ ֊ֈ֠ շ֧ ը֛֗֞ ᭃ֧ᮢ ֐ᱶ ֗֊ ᭃ֧ᮢ ֐ᱶ շ֠֐, ֧֟֗֘֙ֆ֬֒ ֌֒ ֞֐֊֗վ֟֊ֆ ᳰᮓ֑֞շल֞֌ᲂ 
᳇֞֒֞ էև֗֞ ֗֊ շ֧ ᭄֗֨֞֟֊շ ᮧ֎ե։֊ շ֧ ֟लձ ֟֊֑֫֟վֆ ᱨ֌ ֧֚ թ֚ ֛ց֞֊ ֧շ֫ սַ֫շ֒ ֗֊ ֐ᱶ ֌ַ֧ᲂ էև֗֞ ֗֊᭭֌֟ֆ շ֫ ֛ց֞֊ ֧֧֚ 
֛।֨ 

(ձռ) ಯէ֗ᮓ֟֐ֆ ֗֊ರ շ֞ էևᭅ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ը֚-֌֚֞ ը֛֗֞ ᭃ֧ᮢ ֐ᱶ ֢֐ल ֗֊ ᭃ֧ᮢ էև֗֞ ֗֊᭭֌֟ֆ 
պ֊᭜֗ ֐ᱶ շ֠֐ ֗֞ल֧ ֗֊ ֧֚ ֛।֨ 

(ըժ) ಯ֟֊ֈᱷ֘ರ շ֞ էևᭅ է֟։֟֊֑֐ շᳱ ։֞֒֞ 5 շ֧ ֆ֛ֆ վ֞֒֠ ֟֊ֈᱷ֘ ֧֚ ֛ ֨ն֒ ಯ֟֊ֈᱷ֘ ֈ֧֊ರ֧ շ֞ էևᭅ թ֚֠ շ֧ է֊֚֡֞֒ ֛֫չ֞। 

(վ֧) ಯ֟վल֞ չեչ֞ ֚֟֟֐ֆರ շ֞ ը֑֘, ֌֨֒ ֞ᮕ֞֍ 53 ֐ᱶ ի֟᭨ल֟ոֆ ֟վल֞ չեչ֞ ֚֡֒ᭃ֞ ֚֟֟֐ֆ ֧֚ ֛।֨ 

(շ֧) ಯթեվ֠֟֊֑փᭅ փ֑֞֗վᭅ֊ರ շ֞ էևᭅ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ վल շ֫ ֊֛֒ᲂ էև֗֞ է᭠֑ թեվ֠֟֊֑ᳳ֒չ ե֚֒ ռ֊֞Ა 
ᱶ էեֆᳯ֒ֆ շ֒֊ ֧շ֧ ֟लձ ֎֊֞ժ չժ էև֗֞ ե֚᭭և֞֟֌ֆ ե֚֒֐ ռ֊֞ էև֗֞ ե֑ᮢ ֧֚ ֛।֨ 

(ձल) ಯ֎ָ֞ ֨֐ֈ֞֊ರ շ֞ էևᭅ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ղ֧֚ ᭃ֧ᮢ ֧֚ ֛ ֨վ֫ թ֚շ֧ է֟։շֆ֐ ᮧ֛֗֞ շ֧ ե֚չֆ ֎ָ֞ 
էև֗֞ 100 ֗֙ᭅ ֐ᱶ ձշ ֎֞֒ ը֊֧ ֗֞ल֠ ֎ָ֞ շ֧ ֚֞֐֊ ֎ָ֞ շ֧ շ֞֒օ ֈ֫֊ᲂ յ֒ վल շ֧ էեֈ֒ ը վ֞ֆ֞ ֛।֨ 

(ձ֐) ಯպ֞ցರ շ֞ էևᭅ չեչ֞ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ֆց ֌֒ քल֞֊ ֗֞ल֧ ֏֞չ ֧֚ ֛ ֨֟վ֚֐ᱶ շ֣֟ᮢ֐ ᱨ֌ ֧֚ ֟֊ᳶ֐ֆ ֚֠ᳰָ֑ ե֞ ն֒ 
չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ վल ֆշ ֞֐֊֗ շᳱ ֚֒ल ֌ᱟեռ շ֧ ֟लձ ᮧ֑֡Ღ ֏֢֟֐ շ֧ քल֞֊ ֗֞ल֧ ᭃ֧ᮢ ֘֞֟֐ल ֛ ֨ն֒ 
։֞ᳶ֐շ էև֗֞ է᭠֑ ե֚֎ե֟։ֆ ᮧ֑֫վ֊ ֧֚ ղ֧֚ ֏֞չᲂ շ֞ ᮧ֑֫չ ֘֞֟֐ल ֛।֨ 

(ձ֊) ಯ᭭և֞֊֑֠ ᮧ֞֟։շ֒օರ ֐ᱶ ֌եռ֑֞ֆ֠ ֒֞վ ե֚᭭և֞ձե, ֊չ֒֌֞֟लշ֞ձե, ֟վल֞ ֎֫փᭅ, ս֞֗֊֠ ֎֫փᭅ, ֊չ֒ ֟֊֑֫վ֊ ᮧ֞֟։շ֒օ 
էև֗֞ ֟վल֞ ֌ᳯ֒֙ֈ էև֗֞ է᭠֑ շ֫ժ ֟֊շ֑֞ էև֗֞ ᮧ֞֟։շ֒օ, ֟վ֚ ֏֠ ֊֞֐ ֧֚ վ֞֊֞ վ֞ֆ֞ ֛֫, ֟վ֧֚ ձշ ᳥֟֗֟֘ ᭭և֞֊֑֠ 
ᭃ֧ᮢ ֐ᱶ ը֑֗᭫շ ֧֚֗֞ձե ֈ֧֊ ֧֛ֆ֧ ֡էև֗֞ ֊֞չᳯ֒շ ֧֚֗֞Ა շ֧ ֟֊ ե֑ᮢօ ձ ե֗ ᮧ֎ե։֊ շ֧ ֟लձ շ֞֊֢֊ ᳇֞֒֞ ֞֐᭠֑ֆ֞ ֈ֠ չժ ֛֫। 

(յ) ಯ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ರ շ֞ էևᭅ ֌֨֒ ֞ᮕ֞֍ 31 ֐ᱶ ի֟᭨ल֟ոֆ ᮧ֞֟։շ֒օ ֛।֨ 

(֌֠) ಯէ֟։֢֚ռ֊֞ರ շ֞ էևᭅ ֚֒շ֞֒֠ ֒֞վ֌ᮢ ֐ᱶ ᮧշ֞֟֘ֆ է֟։֢֚ռ֊֞ ֧֚ ֛ ֨ն֒ ಯէ֟։֢֚֟ռֆ շ֒֊ರ֧ շ֞ էևᭅ թ֚֠ շ֧ է֊֚֡֞֒ 
֛֫չ֞। 

(᭍֑֢) ಯᮧֈ֢֟ ֙ֆ ֌ֈ֞ևᭅರ ֐ᱶ ւ֚֫ է֌᳥֟֘ ֘֞֟֐ल ֛֫չ֞ ֟վ֚֐ᱶ ֌֘֡Ა շ֧ ֘֗, ֚֒֫ժ էև֗֞ է᭭ֆ֎ल շ֞ է֌᳥֟֘, չ֫֎֒, շռ֒֞, 
ַ֚֠ ᱟժ էև֗֞ ֈչ֡ᲈ։֑֡Ღ ֚֞֐ᮕ֠ ն֒ ᳰշ֚֠ ֏֠ ᮧշ֞֒ շᳱ չեֈչ֠ ֘֞֟֐ल ֛ ֨վ֫ ֧֚֠֗վ ֐ᱶ ֊֛ᱭ ըֆ֠। 
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(ը֒) ಯ᳞֟Ღರ ֐ᱶ ֟֊᳜֟ल֟ոֆ ֘֞֟֐ल ֛-֨ 

(i)  ձշ ᳞֟Ღ էև֗֞ ֛֢֚֐ էև֗֞ ᳞֟Ღ֑ᲂ շ֞ ե֚պ ֘֞֟֐ल ᳰշ֑֞ չ֑֞ ֛֫ էև֗֞ ֊֛ᱭ; 

(ii) շե ֌֊֠ է֟։֟֊֑2013 ,֐ (2013 շ֞ 18) շ֧ ֆ֛ֆ ᭭և֞֟֌ֆ շե ֌֊֠; 

(iii)  ᳰշ֚֠ շ֧᭠ᮤ֑֠ էև֗֞ ֒֞᭔֑ է֟։֟֊֑֐ ᳇֞֒֞ ᭭և֞֟֌ֆ շ֫ժ ֟֊չ֐; 

(iv)  ձշ ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ; 

(V) ի֌֑֡ᭅᲦ ի֌ոեփᲂ ֐ᱶ ֧֚ ᳰշ֚֠ ֐ᱶ ֏֠ ֊ ը֊֧ ֗֞ल֞ ᮧ᭜ ֑ ֧շ ᭠֑֑֞֟շ ᳞֟Ღ। 

(ձ֚) ಯ֊ֈ֠ ֆलರ շ֞ էևᭅ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ᭃ֧ᮢ շ֧ ֢֚ո֧ ֛֧֚֟᭭ ֧֚ ֛ ֨ն֒ թ֚֐ᱶ ֛֗ ᭭և֞֊ ֘֞֟֐ल ֛ ֨վ֛ ե֞ 
չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ ե֞ ֎֛ֆ֠ ֛ ᱹվ֎ ֧֗ վल ֧֚ ֏֒ վ֞ֆ֠ ֛ ᱹն֒ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ᳰշ֊֧֞֒ 
֟᭭ևֆ ֏֢֟֐֟֞֘ ֐ल ֛ ֨վ֫ վल շ֞ ֚֗ ᭅ֞֟։շ ᮧ֛֗֞ ֛֫֊֧ ֌֒ է֌֊֧ ᮧ֞շ֣֟ֆշ ռ֨֊ल ֐ᱶ վल շ֫ ֎֊֞ձ ֒ոֆ֠ ֛।֨ 

(ց֠) ಯ֊ֈ֠ ֆल ո֧ֆ֠ರ ֐ᱶ վल շ֧ շ֐ ᮧ֛֗֞ շ֧ ֑֚֐ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ֊ֈ֠ ֆल ֌֒ ֠֐֚֬֐ շ֣֟֙ էև֗֞ 
ո֧ֆ֠ ֧֚ ֛।֨ 

(֑֢) ಯչեչ֞ ֊ֈ֠ರ ։֞֒֞ շ֞ էևᭅ իᱫ֒֞ոեփ ֒֞᭔֑ ֐ᱶ 6 ᮧ֡֐ո ։֞֒֞Ა շᳱ ե֚֌֢օᭅ लե֎֞ժ էև ᭅ֞ֆ էलշ֊եֈ֞, ։֬ल֠չեչ֞, ֊եֈ֞ᳰշ֊֠, 
ᳲ֌փ֒, ֐եֈ֞ᳰշ֊֠ ն֒ ֏֞չ֠֒և֠ ֧֚ ֛ ֨վ֫ է֌֊֧ ֢֐ल ᭏ल֧֑֟֘֒ ֧֚ ᭬֟֗օ ֡ᮧ֑֞չ, ֊եֈ ᮧ֑֞չ, շօᭅ ᮧ֑֞չ, ᱨᮤ ᮧ֑֞չ ն֒ ֈ֧֗ 
ᮧ֑֞չ ֐ᱶ ի֊շ֧ ե֚֎ե֟։ֆ ե֚չ֐ ֆշ ֛ ֨ն֒ ֊ֈ֠ շᳱ ֡֐᭎֑ ։֞֒֞ ֏֠ թ֚֐ᱶ ֘֞֟֐ल ֛ ֨ն֒ ի֚շ֧ ֎֞ֈ ᮧ֑֞չ֒֞վ ֛֚֟ֆ չեչ֞ 
֚֞չ֒ ֆշ ն֒ թ֚շᳱ ֚֏֠ ի֌֊ᳰֈ֑ ե֞ ֘֞֟֐ल ֛।ᱹ 

(֗֠) ಯշַ֢֞ շ֒շցರ շ֞ էևᭅ ֒֞ո, ց֢ց֠ ᱟժ ᲊցᲂ, չ֧֞֒, ց֢ց֧ ᱟձ շ ե֞ռ, ։ल֢ էև֗֞ ᳰշ֚֠ ᮧշ֞֒ շ֧ է֌᳥֟֘ ն֒ չեֈչ֠ ֧֚ ֛।֨  

(փ᭣ ᭨ ֑ ֢) ಯ֟֐Ჵ֠ շ֧ ո֊֊ರ շ֞ էևᭅ ֢֚ո֧ ռ֨֊ल ֎֧᭨ց, ֎ָ֞ ֨֐ֈ֞֊ էև֗֞ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ֏֞չ ֧֚ ֊ֈ֠ ֐ᱶ ֎ַ֧ 
֌֨֞֐֊֧ ֌֒ ֟֐Ჵ֠ շ֫ ֛ց֞֊֧ ֧֚ ֛।֨ 

(ձ᭍ ֚ ) ಯ֧֚֠֗վ է֌᳥֟֘ರ շ֞ էևᭅ ᳰշ֚֠ ֧֚֠֗֒վ ᮧօ֞ल֠ էև֗֞ ֧֚֠֗վ ֟֊֌ց֞֊ շ֞ ᭅ֑ շ֧ ֎֛֟᮲֞֗ ֧֚ ֛ ֨ն֒ թ֚֐ᱶ ո֡ल ֧֊֞लᲂ 
շ֞ ֧֚֠֗վ ֘֞֟֐ल ֛।֨ 

(֗֞ժ) ಯ֧֚֠֗֒վ ᭭շᳱ֐ರ շ֞ էևᭅ ղ֚֠ ᭭շᳱ֐ ֧֚ ֛ ֨վ֫ ձշ ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ ֏֢֟֐չֆ ֎եֈ ֚֠֗֒ շ֧ ֞֐᭟֑֐ ֧֚ վल շ֫ ᭢ल֘ 
շ֒շ֧ ֧֚֠֗վ ֛ց֞֊֧ շᳱ ᮧᳰᮓ֑֞ ֘֡ᱨ շ ᱶ֒। 

(վ֧փ) ಯէ֊֢֚֡ռ֠ರ շ֞ էևᭅ թ֚ ըֈ֧֘ շ֧ ֚֞և ե֚लᲨ է֊֢֚֡ռ֠ ֛।֨ 

(վ֧փձ) ಯ֟֗֟֊᳸ֈ᳥ ֟վलರ֧ շ֞ էևᭅ ֛֟֞֐ռल ᮧֈ֧֘, իᱫ֒֞ոեփ, իᱫ֒ ᮧֈ֧֘, ֐᭟֑ ᮧֈ֧֘, սᱫ֚֠չָ, ֟֎֛֞֒, տ֞֒ոեփ, ֛ᳯ֑֒֞օ֞, 
֒֞վ᭭և֞֊, ֌᳟֟֐ ֎եչ֞ल ն֒ ᳦֑֒֞֠ ֒֞վ։֞֊֠ ᭃ֧ᮢ ᳰֈ᭨ल֠ ն֒ ղ֧֚ է᭠֑ ֒֞᭔֑ ֟վ֊֐ᱶ թ֚ ըֈ֧֘ ֐ᱶ ի֟᭨ल֟ոֆ չեչ֞ ֊ֈ֠ շᳱ 
ᮧ֡֐ո ի֌֊ᳰֈ֑ ե֞ ֟᭭ևֆ ֛,ᱹ ֐ᱶ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ 15 ᳰշ֠֐. շ֧ ᭃ֧ᮢ ֐ᱶ չեչ֞ ֊ֈ֠ շ֧ ը֚-֌֚֞ ֟᭭ևֆ ᮧ᭜֑֧շ 
֟վल֧ շ֧ ᭃ֧ᮢ ֧֚ ֛।֨ 

(վ֧փ֎֠) ಯ֒֞᭔֑ չեչ֞ ֚֟֟֐ֆರ շ֞ էևᭅ ֌֨֒֞ 2 ֐ᱶ ի֟᭨ल֟ոֆ ֒֞᭔֑ᲂ ֐ᱶ ֧֚ ᮧ᭜֑֧շ ֒֞᭔֑ շ֧ ֟लձ թ֚ ըֈ֧֘ շ֧ ֆ֛ֆ չᳯւֆ ֒֞᭔֑ 
չեչ֞ ե֚֒ᭃօ, ֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ ֚֟֟֐ֆ ֧֚ ֛।֨ 
(վ֧փ֚֠) ֒֞᭔֑ չեչ֞ ֊ֈ֠ ե֚֒ ᭃօ ᮧ֞֟։շ֒օ շ֞ էևᭅ ᮧ᭜֑֧շ ֒֞᭔֑ ֐ᱶ է֟։֟֊֑֐ շ֧ ֆ֛ֆ ֌֢ ᭅ֗ չᳯւֆ ᮧ֞֟։շ֒օ ֧֚ ֛ ֨էև ᭅ֞ֆզ- 

(i)  ֌֑ ᭅ֞֗֒օ ձ ե֗ ֗֊ ֐եᮢ֞ल֑ ֐ᱶ ᳰֈ֊ ե֞շ 8 ֍֒֗֒֠, 2010 շᳱ ֏֞֒ֆ ֚֒շ֞֒ շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ շ֞.ը. 287(է) ᳇֞֒֞ 
չᳯւֆ ֟֎֛֞֒ ֒֞᭔֑ չեչ֞ ֊ֈ֠ ե֚֒ᭃօ ᮧ֞֟։շ֒օ। 

(ii) ֌֑ ᭅ֞֗֒օ ձ ե֗ ֗֊ ֐եᮢ֞ल֑ ֐ᱶ ᳰֈ֊ ե֞շ 30 ֚֟ֆե֎֒, 2009 շᳱ ֏֞֒ֆ ֚֒շ֞֒ շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ շ֞.ը. 2495(է) ᳇֞֒֞ 
չᳯւֆ տ֞֒ոեփ ֒֞᭔֑ չեչ֞ ֊ֈ֠ ե֚֒ᭃօ ᮧ֞֟։շ֒օ। 
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(iii) ֌֑ ᭅ֞֗֒օ ձ ե֗ ֗֊ ֐եᮢ֞ल֑ ֐ᱶ ᳰֈ֊ ե֞շ 30 ֚֟ֆե֎֒, 2009 շᳱ ֏֞֒ֆ ֚֒շ֞֒ շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ շ֞.ը. 1111(է) 
᳇֞֒֞ չᳯւֆ իᱫ֒֞ոեփ ֒֞᭔֑ չեչ֞ ֊ֈ֠ ե֚֒ᭃօ ᮧ֞֟։շ֒օ। 

(iv) ֌֑ ᭅ֞֗֒օ ձ ե֗ ֗֊ ֐եᮢ֞ल֑ ֐ᱶ ᳰֈ֊ ե֞շ 30 ֚֟ֆե֎֒, 2009 շᳱ ֏֞֒ֆ ֚֒շ֞֒ շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ շ֞.ը. 2493(է) 
᳇֞֒֞ չᳯւֆ իᱫ֒ ᮧֈ֧֘ ֒֞᭔֑ չեչ֞ ֊ֈ֠ ե֚֒ᭃօ ᮧ֞֟։շ֒օ। 

(v) ֌֑ ᭅ֞֗֒օ ձ ե֗ ֗֊ ֐եᮢ֞ल֑ ֐ᱶ ᳰֈ֊ ե֞շ 30 ֚֟ֆե֎֒, 2009 շᳱ ֏֞֒ֆ ֚֒շ֞֒ շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ շ֞.ը. 2494(է) 
᳇֞֒֞ չᳯւֆ ֌᳟֟֐ ֎եչ֞ल ֒֞᭔֑ չեչ֞ ֊ֈ֠ ե֚֒ᭃօ ᮧ֞֟։շ֒օ। 

(վ֧փփ֠) ಯ։֞֒֞ರ ֐ᱶ ֊ֈ֠, վल ֞֐չᭅ (ᮧ֛֗֞֟ֆ ֛֫ ֛֒ ֧֛ᲂ էև֗֞ շ֡ս ֑֚֐ շ֧ ֟लձ ֢֚ո֧ ֛ᲂ), էեֆֈᱷ֑֘֠ վल (ᮧ֞շ֣֟ֆշ էև֗֞ 
շ֣֟ᮢ֐) ն֒ ի֌ᭃ֧ᮢ վल ֘֞֟֐ल ֛।֨ 

(վ֧փժ) ಯչեչ֞ ֊ֈ֠ շᳱ ի֌֊ᳰֈ֑ᲂರ շ֞ էևᭅ ի֊ ֊ᳰֈ֑ᲂ էև֗֞ ։֞֒֞Ა ֧֚ ֛ ֨վ֫ չեչ֞ ֊ֈ֠ ֐ᱶ ᮧ֛֗֞֟ֆ ֛֫ֆ֠ ֛ ᱹն֒ թ֊֐ᱶ ֑֡֐֊֞ 
֊ֈ֠, ֚֫֊ ֊ֈ֠, ֛֞֐֊եֈ֞ ֊ֈ֠, շ֚֫֠ ֊ֈ֠, չեփշ ֊ֈ֠, պ֞պ֒֞ ֊ֈ֠ ն֒ ֛֞֐շ֞ल֠ ֊ֈ֠ ֆև֞ ի֊շᳱ ի֌֊ᳰֈ֑ ե֞ էև֗֞ ղ֚֠ 
է᭠֑ ֊ᳰֈ֑ ե֞ ֟վ᭠֛ᱶ ᳦֑֒֞֠ չեչ֞ ֊ֈ֠ ե֚֒ᭃօ, ֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ ֌ᳯ֒֙ֈ թ֚ ըֈ֧֘ շ֧ ի᳎֧֑᭫ ֧֚ ֟֗֟֊᳸ֈ᳥ շ֧֒, ֘֞֟֐ल ֛।ᱹ 

2. թ֚ ըֈ֧֘ ֐ᱶ ᮧ֑֡Ღ ᳰշձ չձ ֆև֞ ֌ᳯ֒֏֞֟֙ֆ ֊֛ᱭ ᳰշձ չձ ֘᭣ֈᲂ ձ ե֗ ֌ֈᲂ շ֞ էևᭅ ֑ᳰֈ ֌֑ ᭅ֞֗֒օ (֚֡֒ᭃ֞) է֟։֟֊֑֐, 
1986 (1986 շ֞ 29) ֐ᱶ ֌ᳯ֒֏֞֟֙ֆ ᳰշ֑֞ չ֑֞ ֛ ֨ֆ֫ ի֊շ֞ էևᭅ ֛֗֠ ֚֐տ֞ վ֞ձչ֞ վ֫ իᲦ է֟։֟֊֑֐ ֐ᱶ ᳰֈ֑֞ չ֑֞ ֛।֨ 

4. չեչ֞ ֊ֈ֠ շᳱ ֚֡֒ ᭃ֞, ᮧ֎ե։֊ ձ֗ե ֚ե֒ ᭃօ շ֧ ֟लձ ի֌֑֞ շ֒֊ ֧֛ֆ֧ ֡է֌֊֞ձ վ֞֊ ֧֗֞ल ֧֚֟᳍֞եֆ- (1) չեչ֞ ֊ֈ֠ շ֧ ե֚֒ᭃօ, 
֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ շ֧ ֟लձ ի֌֑֞ շ֒֊ ֧֛ֆ֧ ֡֟֊᳜֟֟ल֟ոֆ ֚֟᳍ ե֞ֆ է֌֊֞ձ վ֞ձեչ ֧էև ᭅ֞ֆզ- 

(i) չեչ֞ ֊ֈ֠ շ֫ ձշ ձշल ᮧօ֞ल֠ շ֧ ᱨ֌ ֐ᱶ ᮧ֎ե֟։ֆ ᳰշ֑֞ վ֞ձչ֞; 

(ii) չեչ֞ ֊ֈ֠ շ֧ վल շᳱ ֑֚֒֞֞֟֊շ, ֏֬֟ֆշ ձ ե֗ վ֠֗ ᭄֟֗֞֊֑֠ չօ֡֗ᱫ֞ շ֫ ֌֡֊զ᭭և֞֟֌ֆ շ֒֊ ֧ձ ե֗ թ֚ ֎֊֞ձ ֒ո֊ ֧շ֞ 
շ֞ ᭅ֑ ֑֚֐֎᳍ քեչ ֧֚ ᳰշ֑֞ վ֞ձչ֞; 

(iii) չեչ֞ ֊ֈ֠ շ֫ ֌֞ᳯ֒֟᭭և֟ֆշᳱ֑ քեչ ֧֚ ֚ֆֆ ֌᳍֟ֆ ֐ᱶ ᮧ֎ե֟։ֆ ᳰշ֑֞ վ֞ձչ֞; 

(iv) չեչ֞ ֊ֈ֠ ֐ᱶ ᮧ֞շ֣֟ֆշ ֠֐֚֬֐ ֟֗֟֗։ֆ֞ ֐ᱶ ֌ᳯ֒֗ֆᭅ֊ ᳰշձ ֟֎֊֞ ֊ֈ֠ ֐ᱶ ᮧ֛֗֞ ֎֊֞ձ ֒ո֞ վ֞ձչ֞; 

(v) չեչ֞ ֊ֈ֠ շ֧ ֈ֧֘֞᭠ֆ֑֒֠, ल֧ց֒ल ֆև֞ լ᭟֗ ᭅ֞։֒ ը֑֞֐ (շ֊֧֟᭍ց֟֗ց֠) ֊ֈ֠ ᮧ֎ե։֊ ᮧᳰᮓ֑֞Ა ֆև֞ ֌᳍֟ֆ֑ᲂ ֐ᱶ ֘֞֟֐ल 
ᳰշձ վ֞ձեչ֧; 

(vi) ֚ֆ֛֠ ᮧ֛֗֞ ֆև֞ ի֌֚ֆ֛֠ վल (֏֢վल) շ֧ ֎֠ռ ֚֐ᮕ ե֚֎ե։ շ֫ ֌֡֊զ᭭և֞֟֌ֆ ᳰշ֑֞ վ֞ձչ֞ ձ ե֗ ֎֊֞ձ ֒ո֞ վ֞ձչ֞; 

(vii) ը֛֗֞ ᭃ֧ᮢ ֐ᱶ ո֫ժ ᮧ֞շ֣֟ֆշ ֗֊᭭֌֟ֆ շ֫ ֌֊֡զ ֣֚֟վֆ ᳰշ֑֞ վ֞ձչ֞ ձ ե֗ ֎֊֞ձ ֒ո֞ վ֞ձչ֞; 

(viii) չեչ֞ ֊ֈ֠ ֎֧֚֟֊ ֐ᱶ վल֑֠ ձ ե֗ ֆց֑֠ վ֨֗-֟֗֟֗։ֆ֞ շ֫ ֌֡֊զ ֣֚֟վֆ ձ ե֗ ե֚֒֟ᭃֆ ᳰշ֑֞ վ֞ձչ֞; 

(ix) ᮧֈ֢֙ օ շ֧ ᮲֫ֆ, ֈ֎֞֗ շ֫ շ֐ շ֒֊֧ ն֒ թ֚շ֧ ᮧ֞շ֣֟ֆշ ֏֢վल ֌֡֊֏ᭅ֒օ ֧֟֗֘֙ֆ֞Ა շ֫ ֎֊֞ձ ֒ո֊֧ շ֧ ֟लձ չեչ֞ ֊ֈ֠ 
շ֧ ֆց ն֒ թ֚շ֧ ֎ָ֞ ֨֐ֈ֞֊ շ֫ ֟֊֐ ᭅ֞օ ֡֐Ღ վ֫֊ ֎֊֑֞֞ վ֞ձչ֞; 

(x) ե֚֒ᭃօ, ֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ ֐ᱶ վ֊ֆ֞ շᳱ ֏֞չ֠ֈ֞֒֠, ᳰշ֚֠ ֟֗֟֊֑֞֐ ,֐֊շ ֐ᱶ ե֚֘֫։֊ շ֒֊֞ ձ ե֗ ल֞չ ֢շ֒֊,֧ ե֚֒ᭃօ, 
֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ շ֧ ֟लձ ֎֛֟᮲֞֗ ᭠֑֢֊֠շ֒օ ֑֫վ֊֞ էև֗֞ շ֞ ᭅ֑ᮓ֐ շ֫ ᮧ֫᭜֛֚֞֊ ᳰֈ֑֞ վ֞ձ ն֒ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ᭃօ, 
֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ շᳱ ᮧᳰᮓ֑֞Ა ձ ե֗ ֌᳍֟ֆ֑ᲂ շ֞ է֟֏᳖ ֛֚֟᭭֞ ֎֊֑֞֞ վ֞ձչ֞; 

(2) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֈ֧֘ շ֧ ल֫չᲂ շᳱ ը֑֗᭫շֆ֞Ა, ᮧ֬᳒֫֟չշᳱ ֐ᱶ ի᳖֑֊ ֆև֞ ल֫չᲂ շᳱ ֚֞֟֞֐վշ-ըᳶևշ 
֟᭭և֟ֆ շ֫ ᭟֑֞֊ ֐ᱶ ֒ոֆ֧ ᱟձ ն֒ ᳦֑֒֞֠ ե֑֚֡Ღ ե֚᭭ֆ֡֟ֆ շᳱ ֣֚֐᳍ ֚֟֗֒֞ֆ շ֧ ե֚֒ᭃօ շ֧ ֟लձ ի֌֌֨֒ ֞ (1) շ֧ ֆ֛ֆ ֟֗֟֊᳸ֈ᳥ 
֚֟᳍ ե֞ֆᲂ շ֧ է֟ֆᳯ֒Ღ ֚֟᳍ ե֞ֆ ֟֗֟֊᳸ֈ᳥ շ֒ ֚շֆ֞ ֛।֨  

5. չեչ֞ ֊ֈ֠ ֐ᱶ վल շ֞ ֌֞ᳯ֒֟᭭և֟ֆշᳱ֑ ᮧ֛֗֞ ֎֊֞ձ ֒ո֞ վ֞ձ- (1) ᮧ᭜֑֧շ ֒֞᭔֑ ֚֒շ֞֒, ֑֛ ֚֡֟֊᳟֟ֆ շ֒֊ ֧շ֞ ᮧ֑֚֞ 
շ֧֒չ֠ ᳰշ ֌֨֒֞ շ֧ ի֌ ֌֨֒ ֞ (iv) ֐ᱶ ᳰֈձ չձ է֊֚֡֞֒ չեչ֞ ֊ֈ֠ ֐ᱶ ֛֒ ֑֚֐ վल շ֞ է֎֞֟։ֆ ᮧ֛֗֞ ֎֊֞ձ ֒ո֞ վ֞ձ। 
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(2) ᮧ᭜֑֧շ ֒֞᭔֑ ֚֒շ֞֒ ֏֠ չեչ֞ ֊ֈ֠ ֐ᱶ թ֚շᳱ ֌֞ᳯ֒֟᭭և֟ֆշᳱ֑ ֚֐ᮕֆ֞ շ֫ ֎֊֞ձ ֒ո֊ ֧շ֧ ֟लձ ֟֗֟֏᳖ ֐ ֐֚֬֐ᱶ վल շ֞ 
֌֑ ᭅ᳙֞ ᮧ֛֗֞ ֎֊֞ձ ֒ո֊ ֧շ֧ ᮧ֑֚֞ շ֧֒չ֠ ն֒ թ֚ ल֑᭯ շ֫ ᮧ᳙֞ շ֒֊ ֧ շ֧ ֟लձ ֚֏֠ ե֚֎ե֟։ֆ ᮧ֞֟։շ֒օ ֑֚֐֎᳍ քեչ ֧֚ 
ի֟ռֆ շ֞ ᭅ֒֗֞ժ շ ᱶ֒չ֧। 

(3) թ֚ ֌֨֒ ֞ շ֧ ᮧ֑֫վ֊ ֧֚ վल շ֧ ն֚ֆ ᮧ֛֗֞ շ֞ ֟֊։ ᭅ֞֒օ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ չեչ֞ ֊ֈ֠ ֌֒ ֟֗֟֊᳸ֈ᳥ ֟֎᭠ֈᲐ֡ 
֌֒ ֟֗֟֊᳸ֈ᳥ վल ᭄֗֨֞֟֊շ ᮧᭃ֧օ շ֧᭠ᮤᲂ ᳇֞֒֞ ᳰշ֑֞ վ֞ձչ֞। 
֎֘ֆᱷ ᳰշ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֌֞ᳯ֒֟᭭և֟ֆշᳱ շ֫ ᭟֑֞֊ ֐ᱶ ֒ոֆ ֧ᱟձ չեչ֞ ֊ֈ֠ ֌֒ ֟֗֟֏᳖ ֟֎᭠ֈᲐ֡ շ֧ ֟लձ ֊ֈ֠ ֐ᱶ 
վल շ֞ ն֚ֆ ᮧ֛֗֞ ֟֊։ ᭅ֞ᳯ֒ֆ ᳰշ֑֞ վ֞ձ। 

6. չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ի֌ ֊ᳰֈ֑ᲂ ֐ᱶ ֌֑֞ᭅ֗ ֒օ֑֠ ᮧֈ֢֙ օ շᳱ ֒֫շև֞֐, ֟֊֑եᮢ օ ձ֗ե շ֠֐ ल֞֊֞ 

(1) շ֫ժ ᳞֟Ღ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ էև֗֞ թ֚շ֧ ֆցᲂ ֌֒ ᮧ᭜֑ᭃ ᱨ֌ ֧֚ էև֗֞ էᮧ᭜֑ᭃ ᱨ֌ ֧֚ է֘֫֟։ֆ 
էև֗֞ ֘֫֟։ֆ ֧֚֠֗վ էև֗֞ ֧֚֠֗վ շᳱռַ ֊֛ᱭ փ֞लչ֧֞; 

֎֘ֆᱷ ᳰշ վ֛ ե֞ ᳰշ֚֠ ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ շ֧ ֌֚֞ թ֚ ըֈ֧֘ շ֧ ल֞չ֢ ֛֫֊ ֧շᳱ ֆ֞֒֠ո շ֫ ֧֚֠֗վ էև֗֞ շᳱռַ շ֧ ձշᮢօ, 
֏եփ֞֒օ, ल ֧վ֞֊ ֧ն֒ ֟֊֌ց֞֊ շ֧ ֟लձ ֧֚֠֗֒վ ᭭շᳱ֐ էև֗֞ է֗ ե֚֒ռ֊֞ ֊֛ᱭ ֛ ֨էև֗֞ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ 
ը֚-֌֚֞ շ֧ ᭃ֧ᮢ ֐ᱶ ի֌֑֡ᭅᲦ ֆ֞֒֠ո ֆշ ղ֚֠ է֗ ե֚֒ռ֊֞ ᮧռ֞ल֊ ֐ᱶ ֊ ֛ᲂ, ղ֚֞ ᮧ᭜֑֧շ ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ թ֚ ըֈ֧֘ շ֧ 
ल֞չ ֢֛֫֊ ֧շᳱ ֆ֞֒֠ո ֧֚ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֟֗֟֊᳸ֈ᳥ է֗֟։ ֐ᱶ ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ շ֧ ᭃ֧ᮢ ֐ᱶ ֧֚֠֗վ շ֧ ձշᮢօ, 
֏եփ֞֒օ, ल֧ վ֞֊ ֧ձ ե֗ ֟֊֌ց֞֊ շ֧ ֟लձ ղ֚֠ է֗ ե֚֒ռ֊֞ ֟֗շ֚֟ֆ շ֧֒չ֞ էև֗֞ ղ֚֠ է֗ ե֚֒ռ֊֞ ᮧռ֞ल֊ ֐ᱶ ल֞ձչ֞। 

(2) շ֫ժ ᳞֟Ღ ᮧ᭜֑ᭃ ᱨ֌ ֧֚ էᮧ᭜֑ᭃ ᱨ֌ ֧֚ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ էև֗֞ թ֊շ֧ ֆցᲂ ֌֒ է֘֫֟։ֆ էև֗֞ 
֘֫֟։ֆ ᳞֑֚֞֗֞֟շ ֎֛֟᮲֞֗, ն᳒֫֟չշ է֌᳥֟֘ ֊֛ᱭ սַ֧֫չ֞; 

֎֘ֆᱷ ֑֛ ֏֠ ᳰշ վ֛ ե֞ ᳰշ֚֠ ի᳒֫չ էև֗֞ ն᳒֫֟չշ ᭃ֧ᮢ ᮧ֎ե։֊ շ֧ ֌֚֞ թ֚ ըֈ֧֘ շ֧ ल֞չ֢ ֛֫֊֧ շᳱ ֆ֞֒֠ո շ֫ ն᳒֫֟չշ 
֎֛֟᮲֞֗ ֘֫։֊ ᭭շᳱ֐ էև֗֞ է֗ ե֚֒ռ֊֞ ֊ ֛֫ էև֗֞ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ը֚-֌֚֞ շ֧ ᭃ֧ᮢ ֐ᱶ ի֌֑֡ᭅᲦ 
ֆ֞֒֠ո շ֫ ղ֚֠ է֗ ե֚֒ռ֊֞ ᮧռ֞ल֊ ֐ᱶ ֊ ֛֫, ղ֚֞ ᮧ᭜֑֧շ ի᳒֫չ էև֗֞ ն᳒֫֟չշ ᭃ֧ᮢ ᮧ֎ե։֊ ի᳒֫չ էև֗֞ ն᳒֫֟չշ ᭃ֧ᮢ 
ᮧ֎ե։֊ շ֧ շ֞ ᭅ֑ᭃ֧ᮢ ֐ᱶ թ֚ ըֈ֧֘ շ֧ ल֞չ֢ ֛֫֊ ֧շᳱ ֆ֞֒֠ո ֧֚ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֟֗֟֊᳸ֈ᳥ է֗֟։ ֐ᱶ ᳞֑֚֞֗֞֟շ 
֎֛֟᮲֞֗, ն᳒֫֟չշ է֌᳥֟֘ շ֧ ձշᮢօ, ֏եփ֞֒օ, ल ֧վ֞֊ ֧ձ ե֗ ֟֊֌ց֞֊ շ֧ ֟लձ է֗ ե֚֒ռ֊֞ ֟֗շ֚֟ֆ շ֧֒չ֞ էև֗֞ ղ֚֠ 
է֗ ե֚֒ռ֊֞ ᮧռ֞ल֊ ֐ᱶ ल֞ձչ֞। 

(3) շ֫ժ ᳞֟Ღ չեչ֞ ֊ֈ֠ ֐ᱶ էև֗֞ չեչ֞ ֊ֈ֠ ֑֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ֆց էև֗֞ թ֊շ֧ ֚ᳰᮓ֑ ֎ָ֞ ֨֐ֈ֞֊֠ ᭃ֧ᮢ ֐ᱶ ը֑֚֗֞֠ 
էև֗֞ ֗֞֟օ֟᭔֑շ էև֗֞ ն᳒֫֟չշ էև֗֞ է᭠֑ ᳰշ֚֠ ᮧ֑֫վ֊ ֧֚ ᭭և֑֞֠ էև֗֞ է᭭և֑֞֠ ե֚֒ ռ֊֞ շ֞ ֟֊֐ ᭅ֞օ ֊֛ᱭ շ֧֒չ֞; 

֎֘ֆᱷ ᳰշ, է֌֗֞ֈ շᳱ ֟᭭և֟ֆ֑ᲂ վ֧֚֨ ᮧ֞շ֣֟ֆշ ը֌ֈ֞ էև֗֞ ֌֞ ե֒֌ᳯ֒շ ᭭ևलᲂ ֌֒ ։֞ᳶ֐շ ը֑֫վ֊ᲂ շ֧ ֟लձ ֒֞᭔֑ չեչ֞ 
շᳱ ֌֢ ֊֘֐֟ ᭒ս չեչ֞֗᭭ ᳦֑֠֞֒ ֧֚ ֐᭟֑֞֐ ֆ շ֧֟֐֚֟ ֆ ն֒ ֟վल֞ չեչ֞֟֐֚֟ ᭅ֗ է֊֡֟֐ֆ ֧֚ է᭭և֑֞֠ ե֚֒ռ֊֞ձե ֎֊֑֞֠ վ֞ 
֚շֆ֠ ֛;֨ 

֎֘ֆᱷ ֑֛ ֏֠ ᳰշ թ֚ ըֈ֧֘ շ֧ ल֞չ ֢֛֫֊֧ ֧֚ ֌֛ल֧ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ֆց էև֗֞ ֚ᳰᮓ֑ ֎ָ֞ ֨֐ֈ֞֊ ֐ᱶ ֑ᳰֈ 
շ֫ժ ղ֚֠ ե֚֒ռ֊֞ ֎֊֞ժ չժ ֛ ֨ֆ֫ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ղ֚֠ ե֚֒ռ֊֞Ა շᳱ ֚֠֐ᭃ֞ շ֧֒չ֞ ֆ֞ᳰշ ֑֛ վ ե֞ռ շᳱ վ֞ ֚շ֧ 
ᳰշ ղ֚֠ ե֚֒ռ֊֞ձե չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ ֐ᱶ վल շ֧ ֚ֆֆ ᮧ֛֗֞ շ֫ ֎֞֟։ֆ ֊֛ᱭ շ֒ ֛֒֠ էև֗֞ ֊ֈ֠ ֐ᱶ ᮧֈ֢֙ օ 
֊֛ᱭ ֍֨ल֞ ֛֒֠ ն֒ ֑ᳰֈ ղ֚֞ ֛ ֨ֆ֫ ֑֛ ի᭠֛ᱶ ֛ց֞֊ ֧շᳱ շ֞ ᭅ֒֗֞ժ շ֒ ֚շֆ֞ ֛।֨ 

(4) շ֫ժ ᳞֟Ღ ղ֚֞ շ֫ժ ᳰᮓ֑֞շल֞֌ էև֗֞ ᳰշ֚֠ ֌ᳯ֑֒֫վ֊֞ էև֗֞ ᮧᳰᮓ֑֞ էև֗֞ ᳰᮓ֑֞շल֞֌ ֊֛ᱭ շ֧֒չ֞ էև֗֞ վ֞֒֠ 
֒ո֧չ֞। ֟վ֧֚֚ չեչ֞ ֊ֈ֠ ֐ᱶ ᮧֈ֢֙ օ ֛֫, ռ֛֞ ֧֑֛ ᳰᮓ֑֞շल֞֌ թ֚ ըֈ֧֘ ֐ᱶ ի֟᭨ल֟ոֆ ֛֫ ֑֞ ֊ ֛֫। 

(5) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֞ ֑֛ շֆᭅ᳞ ֛֫չ֞ ᳰշ ᮧ᭜֑֧շ ֟֗֟֊᳸ֈ᳥ ֒֞᭔֑ չեչ֞ ֚֟֟֐ֆ էև֗֞ ֟֗֟֊᳸ֈ᳥ ֟վल֞ չեչ֞ 
ե֚֒ᭃօ ֚֟֟֐ֆ, ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ ն֒ ֚֏֠ է᭠֑ ᮧ֞֟։շ֒օ ֆև֞ ᳞֟Ღ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ը֚-֌֚֞ շ֧ 

ᮧ᭜֑֧շ չ ե֞֗/֊չ֒, ֛֘֒ ֆև֞ է᭠֑ ᭃ֧ᮢᲂ ֐ᱶ ᭭և֞֊֑֠ ֏֞֙֞ ֐ᱶ ᳯ֒֌֫ցᲄ ֐ᱶ ֈ֠ չժ ֢֚ռ֊֞ ֆև֞ ի֌֑֡ᭅᲦ ի֌֑֞ᲂ շ֞ ֟֗֟֏᳖ 
ᲂ ֧֚ ᳞֞֌շ ᮧռ֞֒ շ֐᭟֑֞֐ ᱶ֒չ ֧ֆև֞ վ֊ֆ֞ շ֧ ᭟֑֞֊ ֐ᱶ ल֞ձեչ֧। 

7. չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֧ ᮧֈ֢֙ օ շ֧ ֐֞֐ल ֧֐ᱶ ը֌֞ֆշ֞ल֠֊ ի֌֑֞- ᳰշ֚֠ ֈպ֡ᭅց֊֞ էև֗֞ է֊ֈ֧ո֧ շ֞ ᭅ֑ 
էև֗֞ պց֊֞ շ֧ շ֞֒օ չեչ֞ ֊ֈ֠ ֐ᱶ շ֫ժ ֏֠ ֟֗֙֨ल֞ ֛֞֟֊շ֞֒շ էև֗֞ ᮧֈ֢֙ շ շ֞֒շ ֌֑֞֞ վ֞ֆ֞ ֛ ֨էև֗֞ ᮧ֧֗֘ ᳰշ֑֞ ֛,֨ 
ն֒ ֆ᭜ շ֞ल շ֞ ᭅ֒֗֞ժ շ֒֊ ֧շᳱ ը֗᭫ ֑ շֆ֞ ֛֫ֆ֠ ֛,֨ ֆ֫ ղ֧֚ շ֑֞ᲄ շ֫ շ֒֊ ֧շ֧ ֟लձ ֆ᭜ շ֞ल շ֞ ᭅ֒֗֞ժ ֘֡ᱨ շ֒֊֠ ֛֫չ֠ էև֗֞ 
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֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ էև֗֞ ֟֗֟֊᳸ֈ᭬ ց ֟վल֞ չեչ֞  ֚֟֟֐ֆ էև֗֞ ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օ էև֗֞ շ֫ժ է᭠ ֑  ᮧ֞֟։շ֒օ 
էև֗֞ ֎֫փᭅ էև֗֞ ֟֊չ֐ ᳇֞֒֞ ղ֧֚ շ֑֞ᲄ շ֫ շ֒֊֧ ֛ֆ֧֡ ֟֊ֈᱷ֘ ᳰֈ֑֞ վ֞ձչ֞, ռ֢եᳰշ թ֧֚ ֟֊᭥ ֊֟ल֟ոֆ ֚֏֠ էև֗֞ ᳰշ֚֠ ի᳎֧᭫ ֑  
շ֧ ֟लձ ը֗᭫ ֑ շ ֚֐տ֞ վ֞ձ। էև ᭅ֞ֆ ֭
(շ) ᮧֈ֢֙ շ շᳱ ի֌֟᭭և֟ֆ շ֧ շ֞֒օ ᳰշ֚֠ ᮧֈ֢֙ օ շ֧ ի֌֘֐֊ էև֗֞ ֟֊֌ց֞֊ շ֧ ֟लձ թ֚ քեչ ֧֚ վ֚֨֞ ᳰշ ֟֗֟֊᳸ֈ᭬ ց ᳰշ֑֞ 
չ֑֞ ֛,֨ չեչ֞ ֊ֈ֠ ֧֚ ᮧֈ֢֙ շ ֚֞֐ᮕ֠ շ֫ ֛ց֞֊ ֧շᳱ ֌᳍֟ֆ ն֒ ֟֊֌ց֞֊֞ շ֧ ֚֞և ֚֞և ղ֧֚ շ֑֞ᲄ շ֫ շ֒֊ ֧շ֧ ֟लձ ֑և֞ ի֌֑֡Ღ 
  տ֞ վ֞ֆ֞ ֛।֨֐֚

(ո) չեչ֞ ֊ֈ֠ ֐ᱶ ᳰշ֚֠ ֏֠ ֟֗֙֨ल,֧ ֛֞֟֊շ֞֒շ էև֗֞ ᮧֈ֢֙ շ ֚֞֐ᮕ֠ շ֫ սַ֫֊ ֧֧֚ ᳰշ֚֠ ᭪ ֑ ֟Ღ էև֗֞ ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օ 
էև֗֞ ե֚֎ե֟։ֆ է᭠ ֑  ᮧ֞֟։շ֒օ էև֗֞ ֎֫փᭅ էև֗֞ ֟֊չ֐ շ֫  ֟֊ ե֑֟ᮢֆ շ֒֊֧ էև֗֞ ֟֊֧֙։ շ֒֊֧ ե֚֎ե։֠ ֟֊ֈᱷ֘  վ֞֒֠ շ֒֊֞। 
(չ) թ֚ ᮧշ֞֒ շᳱ ը֌֞ֆշ֞ल֠֊ ֚᭭֐ ֑ ֞ շ֧ ֚֞֐։֞֊ շ֧ ֟लձ շ֫ժ է֟ֆᳯ֒᭍ ֆ շ֞ ᭅ֑ էև֗֞ շ֞ ᭅ֑ ֌᳍֟ֆ ֘֡ᱨ շ֒֊֞ վ֚֨֞ ֏֠ 
ը֗᭫ ֑ շ ֛֫। 

8. ֟֊ֈᱷ֘ վ֞֒֠ շ֒֊ ֧շᳱ ֘֟Ღ- ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊, թ֚ ըֈ֧֘ շ֧ ֆ֛ֆ է֌֊֠ ֘֟Ღ֑ᲂ ն֒ ֟֊᭬ ֌֞ֈ֊ էև֗֞ է֌֊ ֧
շ֞ ᭅ֑ ֌᳍֟ֆ֑ᲂ շ֞ ᮧ֑֫չ շ֒ ֚շֆ֞ ֛,֨ ֟վ֧֚ ᮧֈ֢֙ օ շ֞ ֟֊֗֞֒օ ն֒ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ᭃօ, ե֚֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ շ֧ ֟लձ 
ը֗᭫ ֑ շ ֚֐տ֞ վ֞ձ। ե֚֎ե֟։ֆ ᮧ֞֟։շ֒օ էև֗֞ ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օ էև֗֞ է᭠ ֑  ᮧ֞֟։շ֒օᲂ էև֗֞ ֎֫փᭅ էև֗֞  ֟֊չ֐ 
էև֗֞ ᭪ ֑ ֟Ღ շ֫ ֟ल֟ոֆ ֐ᱶ է֟։֟֊֑֐ շ֧ ֆ֛ֆ ղ֧֚ ֟֊ֈᱷ֘ վ֞֒֠ շ֒֊֞ ն֒ ֧֗ ղ֧֚ ֟֊ֈᱷ֘ᲂ շ֞ ֌֞ल֊ շ֒֊֧ շ֧ ֟लձ ֎֞᭟ ֑  
֛ᲂչ֧।  

᭪ ֑ ֞᭎ ֑ ֞- ե֚ֈ֧֛ շ֧ ֟֊֗֞֒օ շ֧ ֟लձ ձֆֈ ᳇֞֒֞ պ֫֟֙ֆ  ᳰշ֑֞ վ֞ֆ֞ ֛ ֨ ᳰշ թ֚ ։֞֒֞ շ֧ ֆ֛ֆ ֟֊ֈᱷ֘  վ֞֒֠ շ֒֊ ֧շᳱ ֘֟Ღ 
ल շᳱ վ֞ֆ֠ ֛ ֨ल֧ᳰշ֊ ֟֊ֈᱷ֘֐֟֞֘  ֈ֧֊ ֧շᳱ ֘֟Ღ շ֫ ֚֠֟֐ֆ ֊֛ᱭ ᳰշ֑֞ վ֞ֆ֞ ֛-֨ 

(շ) ᳰշ֚֠ ի᳒֫չ, ᮧռ֞ल֊ էև֗֞ ᮧᳰᮓ֑֞ շ֫ ֎եֈ շ֒֊֞, ֟֊֙։֧ էև֗֞ ֟֗֟֊֑֐֊; էև֗֞ 

(ո) ֟֗᳒֡ֆ էև֗֞ վल շᳱ ը֌ᳶ֢ֆ էև֗֞ է᭠ ֑  ᳰշ֚֠ ֧֚֗֞ շ֫ ֒֫շ֊֞ էև֗֞ ֟֗֟֊֑֐֊ 

(չ) թ֚ ըֈ֧֘ էև֗֞ ի֟᭨ल֟ոֆ է֟։֟֊֑֐ էև֗֞ ֎֊֞ձ չձ ֟֊֑֐ էև֗֞ թ֚շ֧ ֆ֛ֆ վ֞֒֠ ֟֊ֈᱷ֘ᲂ շ֧ ֟֗֒֫։֠ ᳰշ֚֠ շ֞ ᭅ֑ 
շ֫ ֒֫շ֊֞ էև֗֞ ֎եֈ շ֒֊֞।  

(պ) թ֚ ըֈ֧֘ էև֗֞ ի֟᭨ल֟ոֆ է֟։֟֊֑֐ ֐ᱶ ֟֗֟֊֟֊ֈᱷ᭬ ց ի֌֑֞ᲂ շ֞ ᮧ֏֞֗֠ շ֑֞ ᭅ֞᭠ ֗ ֑֊ 

9. չեչ֞ ֚֡֒ ᭃ֞ लո֧֞ ֌֒֠ᭃ֞- ᮧ᭜ ֑ ֧շ ֟֗֟֊᳸ֈ᭬ ց ֟վल֞ չեչ֞ ֚֟֟֐ֆ ֗֞ᳶ֙շ ֑֚֐ ք ե֞ռ֞ շ֧ ֏֠ֆ֒ ն֒ ղ֧֚ ֟վल֞ շ֧ ֟लձ չեչ֞ 
֊ֈ֠ շ֧ ᭃ֧ᮢ ֛ֆ֧ ᳦֑֡֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֟֗֟֊᳸ֈ᭬ ց ᳰշձ վ֞֊ ֧֗֞ल֧ ᮧ֫ց֫շ֩ल շ֧ է֊֚֡֞֒ չեչ֞ ֚֡֒ᭃ֞ ल֧ո֞ ֌֒֠ᭃշᲂ 
᳇֞֒֞ չեչ֞ ֚֡֒ᭃ֞ ल֧ո֞ ֌֒֠ᭃ֞ շ֒֗֞ժ վ֞ձչ֠ ն֒ ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ ֆև֞ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֫ թ֚ 

ե֚֎ե։ ֐ᱶ ֘֡ᱨ շᳱ չժ ֚֡։֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ ֛֚֟ֆ թ֚ ֚֡֒ᭃ֞ ल֧ո֞ ֌֒֠ᭃ֞ շᳱ ᳯ֒֌֫ցᭅ շᳱ ᮧ֟ֆ էᮕ֧֟֙ֆ շ֧֒չ֠, ֟վ֚ ֌֒ 
ի֌֑֡᭍ ֆ շ֞ ᭅ֒֗֞ժ շᳱ վ֞ձչ֠, ֑ᳰֈ ը֗᭫ ֑ շ ֛֫।  

10. չեչ֞ ֊ֈ֠ ֆև֞ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ ᮧֈ֢֙ օ շᳱ ֟֊չ֒֞֊֠ ᳰշ֑֞ վ֞֊֞- (1) չեչ֞ ֊ֈ֠ ֆև֞ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ 
ᮧֈ֢֙ օ շᳱ ֟֊չ֒֞֊֠ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ᭭ ֗ ե֑ էև֗֞ ի֌ᮕ֛ շ֧ ֟ռᮢᲂ ֆև֞ է᭠ ֑  ֈ֢֒ ե֧֚֗ֈ֠ ᮧ֬᳒֫֟չᳰշ֑ᲂ շ֧ 
ի֌֑֫չ ᳇֞֒֞ ֟֗֟֏᭠ ֊ ֒֞᭔ ֑  ն֒ շ֧᭠ ᮤ  ֚֒շ֞֒֠ է֟֏շ֒օᲂ շ֧ ֚֞և-֚֞և թ֚շ֧ ᳇֞֒֞ ֟֗֟֊᳸ֈ᭬ ց ᳰշձ վ֞֊ ֧֗֞ल ֧ը֗֟։շ 
ը։֞֒ ֌֒ ֗֞᭭ ֆ֟֗շ շ֧᭠ ᮤ ᲂ, ճ֊ल֞թ֊ ֟֊չ֒֞֊֠ ն֒ ᭭ ֗ ֆեᮢ է֟֏շ֒օᲂ շ֧ ֞֐᭟ ֑   ֈᱷ֘ᲂ ᳇֞֒֞ շᳱ վ֞ձչ֠।֊֟ ֧֚ ֐

(2) ի֌-֌֨֒֞ᮕ֞֍ շ֧ ᮧ֞֗։֞֊ᲂ շ֧ ֎֞֗վ֢ֈ (1) շ֧᭠ ᮤ  ֚֒շ֞֒ չեչ֞ ֆև֞ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ լ֌֒ ի֟᭨ल֟ոֆ ᮧֈ֢֙ օ շᳱ 
֟֊չ֒֞֊֠ շ֧ ֟लձ ᳰշ֚֠ է᭠ ֑  ֆշ֊֠շ էև֗֞ ֌᳍֟ֆ, ֟վ֧֚ ֟֊ֈᱷ֘ᲂ ֐ᱶ ֟֗֟֊᳸ֈ᭬ ց ᳰշ֑֞ վ֞ ֚շ֧, շ֫ է֌֊֞շ֒ չեչ֞ ֆև֞ թ֚շᳱ 
֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ ᮧֈ֢֙ օ շᳱ ֟֊չ֒֞֊֠ շ֧ շ֞ ᭅ֑ շ֫ ᳰշ֚֠ է᭠ ֑  է֟֏շ֒օ էև֗֞ ֟֊շ֑֞ էև֗֞ ֚֠։֧, ᮧ֬᳒֫֟չշᳱ շ֫ է᳒ֆ֊ 
շ֒֊֧ շ֧ ի᳎֧᭫ ֑  ֧֚, ֚ᲅ֌ ֚շֆ֠ ֛।֨   

11. չեչ֞ ֊ֈ֠ շ֧ ֚ե֒ ᭃօ, ֚֡֒ ᭃ֞ ն֒ ᮧ֎ե։֊ ֚ե֎ե։֠ ᳦֑֒֞֠ ֌ᳯ֒֙ֈ շ֞ չւ֊ - թ֚ ըֈ֧֘ շ֫ ल֞չ ֢շ֒֊֧ շᳱ ֟ֆ֟և ֧֚ 
է֟։֟֊֑֐ շ֧ ի᳎֧᭫ ֑ ᲂ ֆև֞ թ֚ ըֈ֧֘ ն֒ ի֟᭨ल֟ոֆ է֟։֟֊֑֐ շ֧ ֆ֛ֆ ֑և֞ ֟֗֟֊᳸ֈ᭬ ց ֘֟Ღ֑ᲂ շ֞ ի֌֑֫չ շ֒֊֧ ֆև֞ 
շ֑֞ᲄ շ֫ շ֒֊֧ շ֧ ֟लձ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ᭃօ, ե֚֒ᭃ֞, ᮧ֎ե։֊ ե֚֎ե։֠ ᭬֒֞ ᮝ֑֠ ֌ᳯ֒֙ֈ շ֧ ֊֞֐ ֧֚ (֟վ֧֚ թ֚ ըֈ֧֘ ֐ᱶ թ֚շ֧ 
֌᭫ ռ֞ֆ֭ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֛֞ վ֞ձչ֞) ձշ ᮧ֞֟։շ֒օ շ֞ չւ֊ ᳰշ֑֞ վ֞ձչ֞। 
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12. ᳦֑֒֞֠ չեչ֞ ֌ᳯ֒֙ֈ շᳱ ֚ե֒ ռ֊֞- ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ ֐ᱶ ֟֊᭥ ֊֟ल֟ոֆ ֚ֈ֑᭭ ֘֞֟֐ल ֛ᲂչ,֧ ֊֞֐ֆ:-  

(շ) ᮧ։֞֊֐եᮢ֠  է᭟ ֑ ᭃ, ֌ֈ֧֊ 

(ո) շ֧᭠ ᮤ ֑֠ վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ ᭃօ ֐եᮢ֠ ի֌֞᭟ ֑ ᭃ, ֌ֈ֧֊ 

(չ) շ֧᭠ ᮤ ֑֠ ֌֑ ᭅ֞֗֒օ ֗֊ ձ ե֗ վल֑֗֞֡ ֌ᳯ֒֗ֆᭅ֊ ֐եᮢ֠ ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(պ) շ֧᭠ ᮤ ֑֠ ֟֗᭜ ֆ ֐եᮢ֠ ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ջ) շ֧᭠ ᮤ ֑֠ ֛֘֒֠ ֟֗շ֚֞ ֐եᮢ֠ ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ռ) շ֧᭠ ᮤ ֑֠ ֟֗᳒֡ֆ ֐եᮢ֠ ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ս) շ֧᭠ ᮤ ֑֠ ᭄֟֗֞֊ ձ ե֗ ᮧ֬᳒֫֟չշᳱ ֐եᮢ֠ ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(վ) շ֧᭠ ᮤ ֑֠ ᮕ֞֠֐օ ֟֗շ֚֞ ֐եᮢ֠ ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(տ) շ֧᭠ ᮤ ֑֠ ֌֧֑վल ձ ե֗ ᭭ ֗ ᭒ սֆ֞ ֐եᮢ֠ ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ր) շ֧᭠ ᮤ ֑֠ ֌֫ֆ ֌ᳯ֛֒֗֊ ֐եᮢ֠   ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ց) շ֧᭠ ᮤ ֑֠ ֌ ᭅ֑ց֊ ֒֞᭔ ֑ ֑ եᮢ֠   ֚ֈ᭭֐  , ֌ֈ֧֊ 

(ւ) ի֌֞᭟ ֑ ᭃ, ֊֠֟ֆ ը֑֫չ           ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(փ) ֡֐᭎ ֑ ֑ եᮢ֠, ֟֎֛֞֒    ֚ֈ᭭֐ , ֌ֈ֧֊ 

(ք) ֡֐᭎ ֑ ֑ եᮢ֠, տ֞֒ոեփ    ֚ֈ᭭֐ , ֌ֈ֧֊ 

(օ) ֡֐᭎ ֑ ֑ եᮢ֠, ի᭜ ֆ֒֞ոեփ    ֚ֈ᭭֐ , ֌ֈ֧֊ 

(ֆ) ֡֐᭎ ֑ ֑ եᮢ֠, ի᭜ ֆ֒ ᮧֈ֧֘    ֚ֈ᭭֐ , ֌ֈ֧֊ 

(և) ֡֐᭎ ֑ ֑ եչ֞ल    ֚ֈ᭭֎ ֐եᮢ֠, ֌᳟֟֐ , ֌ֈ֧֊ 

(ֈ) ֚֟ռ֗, վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ ᭃօ ֐եᮢ֞ल֑-                ֚ֈ֑᭭, ֌ֈ֧֊ 

(։) ֛֟֞֐֊ֈ֧֘շ, ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊                                           ֚ֈ֑᭭-֚֟ռ֗, ֌ֈ֧֊ 

(2) ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ ֚ֈ᭭ ֑  շ֧ ᱨ֌ ֐ᱶ ᳦֑֒֞֠ չեչ֞ ֌ᳯ֒֙ֈ ֐ᱶ ᮧ֟ֆ֟֊֟։᭜ ֗  ֊֛ᱭ շ֒֊֧ ֗֞ल֧ ղ֧֚ ֒֞᭔ ֑  շ֧ ձշ էև֗֞ ձշ ֧֚ 
է֟։շ ֡֐᭎ ֑ ֨ ֛ ल շ֒ ֚շֆ֠֐֟֞֘ ե֟ᮢ֑ᲂ շ֫֐ վ֛ ե֞ չեչ֞ ֊ֈ֠ շᳱ ᮧ֡֐ո ֛֑֚֞շ ֊ᳰֈ֑ ե֞ ֛,֨ ֟վ֧֚֚ չեչ֞ ֊ֈ֠ շ֧ վल շᳱ 
չ֡օ֗᭜ ֆ֞ ᮧ֏֞֟֗ֆ ֛֫֊ ֧շᳱ ե֚֏֞֗֊֞ ֛।֨ 

(3) ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ ֑ᳰֈ ը֗᭫ ֑ շ ֚֐տ֧ ֆ֫ ձշ էև֗֞ է֟։շ շ֧᭠ ᮤ   ल շ֒ ֚շֆ֠ ֛।֨֐֟֞֘ ֠֏ ե֟ᮢ֑ᲂ շ֫֐ ֑֠

(4) ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ ֊ֈ֠ ե֚֒ᭃօ, ֊ֈ֠ ֌֞ᳯ֒֟᭭և֟ֆշᳱ ն֒ ֊ֈ֠ ᮧ֎ե։֊, վल ᭄֟֗֞֊, ֌֑ ᭅ֞֗֒օ է֟֏֑ ե֞֟ᮢշᳱ, ֚֞֟֞֐վշ 
վ֞չᱨշֆ֞ շ֧ ᭃ֧ᮢ ֐ᱶ ֆև֞ է᭠ ֑  ե֚֎ե֟։ֆ ᭃ֧ᮢᲂ շ֧ ᭄֧֟֗֘֙ᲂ ֆև֞ ᭄֧֟֗֘֙ ե֚չւ֊ᲂ էև֗֞ ե֚᭭ և֞֊ᲂ շ֧ ֚֞և ֌֒֞֘֐ᭅ շ֒ ֚շֆ֠ ֛֨।  

(5) ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֞ ֡֐᭎ ֑ ֞ल֑ ֊ժ ᳰֈ᭨ ल֠ ֐ᱶ էև֗֞ ղ֧֚ ᳰշ֚֠ է᭠ ֑  ᭭ և֞֊ ֌֒ ֛֫չ֞, վ֚֨֞ ֟֊։ ᭅ֞ᳯ֒ֆ ᳰշ֑֞ վ֞ձ। 

(6) ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֞ ֚֟ռ֗֞ल֑ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֐ ֊֘֐ᱶ ֛֫չ֞। 

(7) շ֧᭠ ᮤ  ֚֒շ֞֒ ֐ᱶ վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ᭃօ ֐եᮢ֞ल֑ ֊֫փल ֐եᮢ֞ल֑ շ֧ ᱨ֌ ֐ᱶ շ֞ ᭅ֑ շ֧֒չ֞।  

13. ᭬֒֞ ᮝ֑֠ չեչ֞ ֊ֈ֠ ֎֧֟ ֚֊ ᮧ֞֟։շ֒օ շ֞ ֟֗պց֊- (1) ֌֨֒ ֞ᮕ֞֍ 11 ֐ᱶ ᳦֑֒֞֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ չւ֊ շᳱ ֟ֆ֟և շ֫ ն֒ ֧֚, 
վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ᭃօ ֐եᮢ֞ल֑, ֊ժ ᳰֈ᭨ ल֠ շᳱ է֟։֢֚ռ֊֞ շ֞.ը. 2539(է), ᳰֈ֊ ե֞շ 29 ֚֟ֆ᭥ ֎֒, 
2014 շ֧ ᳇֞֒֞ չᳯւֆ ᭬֒֞ ᮝ֑֠ չեչ֞ ֊ֈ֠ ֎֧֚֟֊ ᮧ֞֟։շ֒օ շ֫ ֟֗պᳯցֆ ֞֐֊֞ վ֞ձչ֞। 
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(2) ֟֗պց֊ ֧֚ ֌֛ल֧ ᭬֒֞ ᮝ֑֠ չեչ֞ ֊ֈ֠ ֎֧֚֟֊ ᮧ֞֟։շ֒օ ᳇֞֒֞ ᳰշձ չձ էև֗֞ սַ֧֫ չձ ֚֏֠ շ֞ ᭅ֑ էև֗֞ ֘֡ᱨ շᳱ չժ 
շ֞ ᭅ֒֗֞ժ էև֗֞ ոռᭅ շᳱ չժ էև֗֞ ոռᭅ ᳰշձ վ֞֊ ֧֛ֆ֧ ֡ᮧ֞֟։շ֣ֆ ᳰշ֚֠ ֒֞֟֘ շ֫ թ֚ ըֈ֧֘ շ֧ ֚֞֐֊ ᮧ֞֗։֞֊ᲂ շ֧ ֆ֛ֆ ᳰշ֑֞ 
ᱟը էև֗֞ ֘ᱨ֡ ᳰշ֑֞ վ֞֊֞ ֞֐֊֞ վ֞ձչ֞।  

14. չեչ֞ ֊ֈ֠ շ֧ ֌֑ᭅ֗ ᭃ֧օ, ֟֊ֈᱷ֘֊ ն֒ ֟֊֑եᮢ օ շ֞ շ֑֞ᭅ ᳦֑֒֞֠ չեչ֞ ֌ᳯ֒֙ֈ շ֫ ֚ᲅ֌֊֞- չեչ֞ ֊ֈ֠ շ֧ ֌ ᭅ֑֧֗ᭃօ, ֟֊ֈᱷ֘֊, 
֟֗շ֚֞ ն֒ ֟֊ ե֑ᮢօ ֆև֞ չեչ֞ ֊ֈ֠ ֐ᱶ ֌֑ ᭅ֞֗֒օ ᮧֈ֢֙ օ շ֧ ե֚֒ᭃօ, ֒֫շև֞֐, ֟֊ ե֑ᮢօ ն֒ ֟֊֗֞֒օ շ֧ ֟लձ ե֚֌֢օᭅ ֊ֈ֠ 
֎֧֚֟֊ (֟֗᭜ ֆ֑֠ ձ ե֗ ᮧ֚֘֞֟֊շ ֐֞֐लᲂ ֛֚֟ֆ) ֆև֞ թ֚շᳱ ᮧ֞շ֣֟ֆշ ն֒ ֢֐ल ֟᭭և֟ֆ շ֞ ե֚֒ᭃօ ֊ֈ֠ ֐ᱶ վल շ֧ ֌֑ ᭅ֞᭡ ֆ 
֎֛֞֗ շᳱ ֟֊ ե֒ֆ֒ֆ֞ ն֒ թ֚շ֧ ֚֞և վַ֧֡ ֐֞֐लᲂ շ֧ ֟लձ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ, թ֚ ըֈ֧֘ ֐ᱶ ֘֞֟֐ल ᳰշ֚֠ ֏֠ ռ֠վ շ֧ 
֎֞֗վ֢ֈ, ե֚֌֢օᭅ ᱨ֌ ֧֚ ֟վ᭥ ֞֐ ֧֒֞֗֐֊֠ վ֞ձչ֠।  

15. ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֞ ᭃ֧ᮢ ֞֟։շ֞֒- չեչ֞ ֊ֈ֠ շ֧ ե֚֒ ᭃօ, ե֚֒ᭃ֞ ն֒ ᮧ֎ե։֊ ե֚֎ե։֠ ᭬֒֞ ᮝ֑֠ ֌ᳯ֒֙ֈ շ֞ ᭃ֧ᮢ֞֟։շ֞֒ 
֌֨֒֞ᮕ֞֍ 2 ֐ᱶ ᳰֈձ չձ ᭃ֧ᮢ ֆշ ֛֫չ֞।  

16. չեչ֞ ֊ֈ֠ շ֧ ֚ե֒ ᭃօ, ֚ե֒ ᭃ֞ ն֒ ᮧ֎ե։֊ ֚ե֎ե։֠ ᭬֒֞ ᮝ֑֠ ֌ᳯ֒֙ֈ շᳱ ֎ւ֨շ-  

(1) ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ է֌֊֠ ֎֨ւշᲂ ֛֚֟ֆ է֌֊֧ շ֞ ᭅ֑ շ֫ շ֒֊֧ շ֧ ֟लձ է֌֊֠ ᭭ ֗ ե֑ շᳱ ᮧᳰᮓ֑֞ շ֞ ֟֗֟֊֑֐֊ շ֒ 
֚շֆ֠ ֛।֨  

(2) ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ է᭟ ֑ ᭃ ֎֨ւշ շᳱ է᭟ ֑ ᭃֆ֞ շ ᱶ֒չ ֧ն֒ ի֊շᳱ է֊֡֌֟᭭և֟ֆ ֐ᱶ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շᳱ 
֎֨ւշᲂ շᳱ է᭟ ֑ ᭃֆ֞ ի֌֞᭟ ֑ ᭃ շ ᱶ֒չ ֧ն֒ թ֚շ֧ շ֞ ᭅ֑᭪ ֑ ֛֗֞֒ շ֫ ըչ ֧֎ָ֞ձեչ֧।  

(3) ի֌֞᭟ ֑ ᭃ շ֧ ֌֚֞ էչल֠ ֎֨ւշ ֐ᱶ ե֚֌᳥֡֟ շ֧ ֘ֆ ᭅ֞։֠֊ ֌ᳯ֒֙ֈ շᳱ ֈ֫ ֎֨ւշᲂ շ֧ ը֑֫վ֊ շ֧ ֎֠ռ ֐ᱶ ֌ᳯ֒֙ֈ շ֧ 
ի᳎֧᭫ ֑  շ֫ ᮧ֞᭡ ֆ շ֒֊ ֧֛ֆ֧ ᭬֡֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֟लձ ը֗᭫ ֑ շ ֟֊օᭅ֑ ल֧֊ ֧շᳱ ֘֟Ღ ֛֫չ֠। 

(4) ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ է֌֊֧ ֧֟֗֗շ ֧֚ ᮧ᭜ ֑ ֧շ ֗֙ᭅ շ֐ ֧֚ շ֐ ձշ էև֗֞ է֟։շ ֎֨ւշᱶ  ը֑֫֟վֆ շ֒ ֚շֆ֠ ֛।֨  
17. ᮧ֞֟։շ֒օ շ֧ ᱨ֌ ֐ᱶ չեչ֞ ֊ֈ֠ ֚ե֎ե։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֑֞ᭅ֎ल շ֞ չւ֊- (1) թ֚ ըֈ֧֘ շ֫ վ֞֒֠ շ֒֊ ֧շᳱ ֟ֆ֟և ֧֚ 
է֟։֟֊֑֐ շ֧ ի᳎֧᭫ ֑ ᲂ ֆև֞ թ֚ ըֈ֧֘ ն֒ ի֟᭨ल֟ոֆ է֟։֟֊֑֐ շ֧ ֆ֛ֆ ֑և֞ ֟֗֟֊᳸ֈ᭬ ց ֘֟Ღ֑ᲂ շ֞ ի֌֑֫չ շ֒֊֧ ֆև֞ 
շ֑֞ᲄ շ֫ շ֒֊֧ շ֧ ֟लձ չեչ֞ ֊ֈ֠ ե֚֎ե ։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल շ֧ ֊֞֐ ֧֚ ձշ ᮧ֞֟։շ֒օ շ֞ չւ֊ ᳰշ֑֞ վ֞ձչ֞। 

2 չեչ֞ ֊ֈ֠ ե֚֎ե։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल ֐ᱶ ֟֊᭥ ֊֟ल֟ոֆ ֘֞֟֐ल ֛,ᱹ ֊֞֐ֆ:-  

(շ) շ֧᭠ᮤ֑֠ վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ ᭃօ ֐եᮢ֠     է᭟ ֑ ᭃ, ֌ֈ֧֊ 

(ո) շ֧᭠ᮤ֑֠ վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ ᭃօ ֒֞᭔֑ ֐եᮢ֠   ի֌֞᭟֑ᭃ, ֌ֈ֧֊ 

(չ)  ֚֟ռ֗, վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ᭃօ ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(պ) ֚֟ռ֗, ֟֗᭜ ֆ ֐եᮢ֞ल֑ (᭪ ֑ ֑ ֟֗֏֞չ)                ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ջ) ֚֠ժյ, ֊֠֟ֆ ը֑֫չ                                       ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ռ) ֡֐᭎ ֑  ֚֟ռ֗, ի᭜ ֆ֒֞ոեփ ֒֞᭔ ֑                            ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ս) ֡֐᭎ ֑  ֚֟ռ֗, ի᭜ ֆ֒ ᮧֈ֧֘ ֒֞᭔ ֑                            ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(վ) ֡֐᭎ ֑  ֚֟ռ֗, ֟֎֛֞֒ ֒֞᭔ ֑                            ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(տ) ֡֐᭎ ֑  ֚֟ռ֗, տ֞֒ոեփ ֒֞᭔ ֑                            ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ր) ֡֐᭎ ֑  ֚֟ռ֗, ֌᳟֟֐ ֎եչ֞ल ֒֞᭔ ֑                ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ց) ֛֟֞֐֊ֈ֧֘շ,  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊                ֚ֈ᭭ ֑ , ֚֟ռ֗ 

(3) չեչ֞ ֊ֈ֠ ե֚֎ե ։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल, ձշ էև֗֞ ձշ ֧֚ է֟։շ շ֧᭠ ᮤ ֑ եᮢ֞ल֑ᲂ շ֧ ֚֟ռ֗ᲂ էև֗֞ ե֚֎ե֟։ֆ է᭠֐ ֑֠  

ᳰշ֚֠ ֒֞᭔ ֑  շ֧ ֡֐᭎ ֑  ֚֟ռ֗ շ֫ ֚ֈ᭭ ֑  շ֧ ᱨ֌ ֐ᱶ ֘֞֟֐ल շ֒ ֚շֆ֠ ֛,֨ ֑ᳰֈ ը֗᭫ ֑ շ ֚֐տ֞ վ֞ձ। 
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(4) չեչ֞ ֊ֈ֠ ե֚֎ե ։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल է֌֊ ֧֧֟֗֗շ֞֊֚֡֞֒ շ֐ ֧֚ շ֐ ᮧ᭜ ֑ ֧շ ֆ֠֊ ֐ ֧֊֛֠֐ᱶ ձշ էև֗֞ թ֧֚֚ է֟։շ 
֎֨ւշᱶ  ը֑֫֟վֆ շ֧֒չ֞।  

(5) շ֧᭠ ᮤ  ֚֒շ֞֒, վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ᭃօ ֐եᮢ֞ल֑ ֐ᱶ չեչ֞ ե֚֎ե։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल շ֫ 
ᮧ֚֘֞֟֊շ ն֒ ֆշ֊֠շᳱ ֛֑֚֞ֆ֞ ի֌ल᭣ ։ շ֒֞ձչ֠ ն֒ ֑֛ ֐եᮢ֞ल֑ ղ֚֠ ᮧ֚֘֞֟֊շ ն֒ ֆշ֊֠շᳱ ֛֑֚֞ֆ֞ ֈ֧֊֧ շ֧ ի᳎֧᭫ ֑  
֛ֆ֧֡ ֊֫փल ֐եᮢ֞ल֑ ֛֫չ֞।  

(18) չեչ֞ ֊ֈ֠ ֚ե֎ե։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֑֞ᭅ֎ल շ֧ շ֑֞ᭅ ն֒ ֘֟Ღ֑֞ե-  

(1) չեչ֞ ֊ֈ֠ ե֚֎ե ։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֧ ե֚֒ᭃօ, ե֚֒ᭃ֞ ն֒ ᮧ֎ե։֊ ֧֚ ե֚֎ե֟։ֆ 
֗ ᭠֐֚ ᱶ֐ लᲂ֐֞֐ ֠֏֚ ֑ շ֧֒չ֞ ն֒ ֚ल֛֞ ֈ֧չ֞।  

(2) ո֚֞շ֒ ն֒ ի֌-֌֨֒֞ᮕ֞֍ (1) շ֧ ᮧ֞֗։֞֊ᲂ շ֧ ֌֢֗ ᭅ֛֞ᮕ֛ շ֧ ֟֎֊֞ չեչ֞ ֊ֈ֠ ե֚֎ե ։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल շ֧ շ֞ ᭅ֑ ն֒ 
֘֟Ღ֑ᲂ ֐ᱶ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ ᭃօ, ֚֡֒ᭃ֞ ն֒ ᮧ֎ե։֊ ֧֚ ե֚֎ե֟։ֆ ֟֊᭥ ֊֟ल֟ոֆ ֐֞֐लᲂ ֐ᱶ ֧֚ ֚֏֠ էև֗֞ ᳰշ֚֠ ձշ շ֧ ե֚֎ե։ ֐ᱶ 
ի֌֑֞ᲂ շ֫ ֘֞֟֐ल ᳰշ֑֞ վ֞ ֚շֆ֞ ֛।֨ էև ᭅ֞ֆ-֭ 

(շ) ֑ ֛  ֚֡֟֊᳟֟ֆ շ֒֊֞ ᳰշ ե֚֎ե֟։ֆ ֐եᮢ֞ल֑, ֟֗֏֞չᲂ ն֒ ֒֞᭔ ֑  ֚֒շ֞֒ᲂ շ֧ ֌֚֞- 

(i) չեչ֞ ֊ֈ֠ շ֧ ե֚֒ᭃօ ն֒ ֌ᳯ֒֒ᭃօ շ֧ ի᳎֧᭫ ֑  շ֫ ᮧ֞᭡ ֆ շ֒֊֧ շ֧ ֟लձ ո֚֞ չ֟ֆ֟֗֟։֑ᲂ, ի᳎֧֑᭫ᲂ ն֒ ֑֚֐֎᳍ֆ֞ 
֛֚֟ֆ ձշ շ֞ ᭅ֑ ֑֫վ֊֞ ֛ ֨ 

(ii) թ֚շᳱ շ֞ ᭅ֑ ֑֫վ֊֞Ა շ֧ շ֑֞ ᭅ֞᭠֑֗֊ շᳱ ֟֊չ֒֞֊֠ ֛ֆ֧ ֡ձշ ֆեᮢ ֛ ֨ 

(ո) ֑֚֐֎᳍ ը։֞֒ ֌֒ թ֚շᳱ շ֞ ᭅ֑ ֑֫վ֊֞Ა շ֧ շ֑֞ ᭅ֞᭠ ֗ ֑֊ շ֧ ֟लձ ե֚֎ե֟։ֆ ֐եᮢ֞ल֑ᲂ, ֟֗֏֞չᲂ ն֒ ֒֞᭔ ֑  ֚֒շ֞֒ᲂ շ֧ 
֎֠ռ ֚֐᭠ ֗ ֑। 

(չ) շ֑֞ ᭅ֞᭠ ֗ ֑֊ ᮧᳰᮓ֑֞ շᳱ ֟֊չ֒֞֊֠, ֎֞։֞Ა շ֫ շ֫ ֈ֢֒  շ֒֊֞, ֘֠ᮖ շ֑֞ ᭅ֞᭠ ֗ ֑֊ ֚֡֟֊᳟֟ֆ շ֒֊֧ շ֧ ֟लձ ը֑֗᭫շ ֚֡տ֞֗ 
ն֒ ֟֊օᭅ֑ ल֊֧֞। 

(պ) պ֧֒ल ֢ն֒ ֟֗ֈ֧֘֠ ֛֑֚֞ֆ֞ շ֧ ֞֐᭟ ֑   չեչ֧ ֐֟֞֐֊ ᭜ ֆ ֌֫֟֙ֆ ֌ᳯ֑֒֫վ֊֞Ა ֛֚֟ֆ֗֟ ֧֚ ֐

(ջ) չեչ֞ ֊ֈ֠ շ֧ ե֚֒ᭃօ ն֒ ե֚֒ᭃ֞ ֆև֞ ᮧ֎ե։֊ շ֧ ի᳎֧᭫ ֑  շ֫ ᮧ֞᭡ ֆ շ֒֊ ֧շ֧ ֟लձ ֑և֞ ը֗᭫ ֑ շ ֚֐տ֧ չձ ղ֧֚ է᭠ ֑  շ֑֞ᲄ 
շ֫ շ֒֊֞ էև֗֞ ֑և֞ ը֗᭫ ֑ շ ֚֐տ֠ չժ ֘֟Ღ֑ᲂ շ֞ ᮧ֑֫չ շ֒֊֞ էև֗֞ շ֧᭠ ᮤ  ֚֒շ֞֒ ᳇֞֒֞ ֚ᲅ֌֞ չ֑֞ ֛֫ էև֗֞ ᭬֒֞ ᮝ֑֠ 
չեչ֞ ֌ᳯ֒֙ֈ ᳇֞֒֞ ֟֗֟֊᳸ֈ᭬ ց շ֑֞ᲄ շ֫ շ֒֊֞।   

19. ձշ ֛վ֞֒ շַ֒֫ ᱨ֌ձ շ֧ ֐᭨֢ ֑  ֚ ֧է֟։շ շᳱ ֌ᳯ֑֒֫վ֊֞Ა շ֧ ֟लձ է֊֫֡֐ֈ֊ 
(1) չեչ֞ ֊ֈ֠ ե֚֎ե։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल, ձշ ֛վ֞֒ շַ֒֫ ᱨ֌ձ շ֧ ֢֐᭨ ֑  ֧֚ է֟։շ շᳱ ᮧ᭜֑֧շ ֌ᳯ֑֒֫վ֊֞ շ֧ է֊֡֫֐ֈ֊ 
֛ֆ֧֡ ֟վ᭥ ֧֒֞֗֐ ֛֫չ֞, ֑֚֐֚-֑֐ ֌֒ ֑և֞ ե֚֘ ֫֟։ֆ। 

(2). չեչ֞ ֊ֈ֠ ե֚֎ե։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल ի֌-֌֨֒֞ᮕ֞֍ (1) շ֧ ի᳎֧᭫ ֑  ֛ֆ֧֡ թ֊շ֧ ֚ֈ᭭ ֑ ᲂ շ֧ ֎֠ռ ձշ է֟։շ֞ᳯ֑֒ᲂ շᳱ ի֌-
 ֆ չւ֊ շ֒ ֚շֆ֞ ֛।֨֟֐֚֟

20. ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚ե֒ ᭃօ ֚ե֒ ᭃ֞ ձ֗ե ᮧ֎ե։֊ ֚֟֟֐ֆ֑ᲂ շ֞ ᮧ֞֟։շ֒օᲂ շ֧ ᱨ֌ ֐ᱶ չւ֊ ֆև֞ թ֊շ֞ ֚եպւ֊- թ֚ 
ըֈ֧֘ շ֧ ल֞չ֢ ֛֫֊֧ շᳱ ֆ֞֒֠ո ֧֚ ֌֨֒֞ 2 ֐ᱶ ᳰֈձ չձ է֊֚֡֞֒ ᮧ᭜ ֑ ֧շ ֒֞᭔ ֑ ֑ ᱶ ֒֞᭔֐   չեչ֞ ե֚֒ᭃօ, ե֚֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ ֚֟֟֐ֆ 
 ֈ᭬ ց ֘֟Ღ֑ᲂ շ֞ ᮧ֑֫չ շ֒֊ ֧ֆև֞ շ֑֞ᲄ᳸֊֟֗֟ ֐֑֊ᱶ թ֚ ըֈ֧֘ ֆև֞ է֟։֟֐շ ձշ ᮧ֞֟։շ֒օ չᳯւֆ ᳰշ֑֞ վ֞ձչ֞। ֟վ֚֐֞֊
շ֞ ֟֊᭬ ֌֞ֈ֊ շ֒֊֧ շ֧ ֟लձ է֊֚֡ ֢ռ֠ ֐ᱶ ֟֗֟֊᳸ֈ᭬ ց ᳰշձ չձ է֊֚֡֞֒ ձշ է᭟ ֑ ᭃ ն֒ ֚ֈ᭭ ֑    ल ֛ᲂչ֧।֐֟֞֘ 

21. ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շᳱ ֎ւ֨շᱶ ದ (1) ᮧ᭜ ֑ շ֧ ֟֗֟֊᳸ֈ֭֙  ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ է֌֊֠ ֎֨ւշᲂ ֛֚֟ֆ է֌֊ ֧շ֑֞ᲄ շ֫ շ֒֊֧ շ֧ ֟लձ 
է֌֊֠ ᭭ ֗ ե֑ շᳱ ᮧᳰᮓ֑֞ շ֞ ֟֗֟֊֑֐֊ շ֒ ֚շֆ֠ ֛।֨  

(2) ᮧ᭜ ֑ ֧շ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ 3 ֛֠֐֊֧ շᳱ է֗֟։ ֐ᱶ շ֐ ֧֚ շ֐ է֌֊֠ ձշ ֎֨ւշ շ֧֒չ֠। 

22
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(3) ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շ֧ է᭟ ֑ ᭃ թ֚շᳱ ֎֨ւշᲂ շᳱ է᭟ ֑ ᭃֆ֞ շ ᱶ֒չ֧ ն֒ ի֊շᳱ է֊֡֌֟᭭և֟ֆ ֐ᱶ ի֟᭨ल֟ոֆ ֚֟֟֐ֆ 
է֌֊֞ ի֌֞᭟ ֑ ᭃ շ֞ ռ֡֊֞֗ շ ᱶ֒չ,֧ վ֫ ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շᳱ ֎֨ւշᲂ շᳱ է᭟ ֑ ᭃֆ֞ շ ᱶ֒չ ֧ն֒ թ֚շ֧ շ֞ ᭅ֑ ᭪ ֑ ֛֗֞֒ շ֫ 
ըչ ֧֎ָ֞ձեչ֧।  

ֆ շ֞ է։֠ᭃօ, ֟֊ֈᱷ֘֊ ձ֗ե ֟֊֑եᮢ֟֐֚֟ .22 օ- չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ ե֚֒ᭃօ, ե֚֒ᭃ֞ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ 

շᳱ ֒֫շև֞֐, ֟֊ ե֑ᮢօ ձ ե֗ շ֠֐ ल֞֊ ֧շ֧ ի᳎֧᭫ ֑  ֧֚ թ֚ ըֈ֧֘ ֐ᱶ ᳰշձ չձ ᳰշ֚֠֏֠ ᮧ֞֗։֞֊ շ֧ ֎֞֗վ֢ֈ ֟վल֞ չեչ֞ ֚֟֟֐ֆ֑ᲂ 
շ֞ է։֠ᭃօ ֟֊ֈᱷ֘ ֊ ձ ե֗ ֟֊ եᮢ֑ օ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շ֧ ֌֚֞ ֛֫չ֞ ֟վ֧֚֚ չեչ֞ ֊ֈ֠ ᮧ֞շ֣֟ֆշ ձ ե֗ ֢֐ल ֟᭭և֟ֆ շ֞ ե֚֒ᭃօ 
ᳰշ֑֞ վ֞ ֚շ֧ ն֒ ե֚֎ե֟։ֆ ֒֞᭔ ֑ ᲂ ֐ᱶ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ ᭃօ ձ ե֗ ᮧ֎ե։֊ շ֧ ֟लձ չեչ֞֊ֈ֠ ֐ᱶ վल շ֞ ֚ֆֆ ձ ե֗ ֌֑ ᭅ֞᭡ ֆ ᮧ֛֗֞ 
֚֡֟֊᳟֟ֆ ᳰշ֑֞ վ֞ ֚շ֧ ।  

23. ֒֞᭔ ֑ ֆ շ֧ ֟֊օᭅ֑֟֐֚֟   ֎֞᭟ ֑ շ֞֒֠ ֛ᲂչ-֧-- ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շᳱ ֎֨ւշᲂ ֐ᱶ ֟लձ չձ ֟֊օᭅ֑ թ֚ ըֈ֧֘ ֐ᱶ 
֟֊֛֟ֆ ᳰշ֚֠ ֏֠ ֐֞֐ल ֧շ֧ ֎֞֗վ֢ֈ ᮧ᭜ ֑ ֧շ ֟վल֞ չեչ֞ ֚֟֟֐ֆ ն֒ ᮧ᭜ ֑ ֧շ ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օ էև֗֞ է᭠ ֑  ᮧ֞֟։շ֒օ էև֗֞ 
֎֫փᭅ էև֗֞ ղ֧֚ ֟֊օᭅ֑ ֐ᱶ ե֚ֈᳶ֏ֆ ᭪ ֑ ֟Ღ ֌֒ ल֞չ֢ ֛ᲂչ֧ ն֒ ֧֗ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շ֧ ֟֊օᭅ֑ᲂ շ֞ է֊֡֌֞ल֊ շ ᱶ֒չ֧। 

24. ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ շ֧ է֟։շ֞֒, շֆᭅ᭪ ֑  ն֒ շ֑֞ᭅ- (1) ᮧ᭜ ֑ ֧շ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շ֫ թ֚ է֟։֟֊֑֐ շ֧ ᮧ֞֗։֞֊ᲂ ֆև֞ 
ի֚շ֧ ֆ֛ֆ ֎֊֞ձ չձ ֟֊֑֐ᲂ էև֗֞ ի֚շ֧ ֆ֛ֆ վ֞֒֠ ֟֊ֈᱷ֘ᲂ ֆև֞ թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ ֐ᱶ ֟֊։ ᭅ֞ᳯ֒ֆ ֟֊֑֐ᲂ շ֧ ֘ֆ ᭅ֞։֠֊ 
֌֨֒֞ 6, 7 ն֒ 8 ֐ᱶ ի֟᭨ल֟ոֆ ի֌֑֞ᲂ ֛֚֟ֆ ղ֧֚ ֚֏֠ ի֌֑֞ᲂ վ֫ ֛֗ չեչ֞ ֊ֈ֠ ֐ᱶ ᮧ֏֞֗֠ ᮧֈ֢֙ օ ֟֊֗֞֒օ ն֒ ֊ֈ֠ շ֧ 

ե֚֒ᭃօ ֛ֆ֧֡ ֆև֞ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ ֆև֞ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ ֟֊օᭅ֑ᲂ շ֫ ल֞չ ֢շ֒֊֧ ֛ֆ֧֡ ը֗᭫ ֑ շ էև֗֞ է֟֊֗֞ ᭅ֑ 
 տ֧, շ֫ շ֒֊֧ շ֞ է֟։շ֞֒ ֛֫չ֞।֐֚

(2) ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ ն֒ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֟֗֟֏᭠ ֊ շ֞ ᭅ֑ᮓ֐ ն֒ ֌ᳯ֑֒֫վ֊֞ձե 
շ֑֞ ᭅ֞֟᭠֗ֆ շ֧֒չ֠। 
(3) ֧֟֗֘֙շ֒ ն֒ ի֌-֌֨֒֞ (1) ն֒ (2) շ֧ ᮧ֞֗։֞֊ᲂ շᳱ ֚֞֞֐᭠ ֑ ֆ֞ շ֧ ֌֢֗ ᭅ֞ᮕ֛ շ֧ ֟֎֊֞ թ֊ ի֌֑֞ᲂ ֐ᱶ ֟֊᭥ ֊֟ल֟ոֆ ֚֏֠ 
էև֗֞ թ֊֐ᱶ ֧֚ շ֫ժ ֐֞֐ल֞ ֘֞֟֐ल ᳰշ֑֞ վ֞ ֚շֆ֞ ֛ ֨էև ᭅ֞ֆ ֭:- 

(շ) ֧֚֠֗֒վ է֗ ե֚֒ռ֊֞ շ֧ ե֚֗ ։ᭅ֊, ը֛֗֞ ᭃ֧ᮢ ֚֡։֞֒, ֎ָ֞ ֨֐ֈ֞֊ᲂ շᳱ ֚֡֒ᭃ֞, վ֊ վ֞չᱨշֆ֞ ֍֨ल֞֊֧ ֆև֞ ֒֞᭔ ֑  ᭭ ֆ֑֒֠ 

է᭠ ֑  ի֌֑֞ᲂ ն֒ չեչ֞ ֊ֈ֠ ֐ᱶ ի֚շᳱ վल չօ֡֗᭜ ֆ֞ ֎֒շ֒֞֒ շ֒֊֧ շ֧ ֟लձ ի֚֐ᱶ ᮧֈ֢֙ օ ֟֊֗֞֒օ, ֟֊ ե֑ᮢօ ն֒ շ֐ շ֒֊ ֧

֛֚֟ֆ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ ᭃօ ե֚֎ե։֠ շ֑֞ᲄ շ֞ ֚֐᭠ ֗ ֑ ն֒ շ֑֞ ᭅ֞᭠ ֗ ֑֊, ֆև֞ ֊ֈ֠ թշ֫ल֩վ֠ ն֒ ե֚֎ե֟։ֆ ֒֞᭔ ֑  ֊ᱶ ᮧ֎ե։֐ 

ե֚֎ե։֠ է᭠ ֑  ի֌֑֞ շ֒֊֞;  

(ո) ե֚֎ե֟։ֆ ֒֞᭔ ֑ ᱶ ֊ֈ֠ ֎֧֚֟֊ ᮧ֎ե։֊ ֑֫վ֊֞ շ֞ շ֑֞֐  ᭅ֞᭠ ֗ ֑֊  

(չ) ե֚֎ե֟։ֆ ֒֞᭔ ֑ ֑ ᱶ ᭠֐ ᱶ չեչ֞ ֊ֈ֠֐  ֢֊ֆ֐ թշ֫ल֩վ֠ ᮧ֛֗֞ շ֫ ֎֒շ֒֞֒ ֒ո֊֞ ն֒ ֆ᭜ ֚ ե֎ե։֠ շ֞ ᭅ֑। 

(պ) թ֚ ըֈ֧֘ շ֧ ֆ֛ֆ է֌֊֧ է֟։շ֞֒ᲂ շ֧ ᮧ֑֫չ ն֒ շ֑֞ᲄ շ֧ ֟֊᭬ ֌֞ֈ֊ ֛ֆ֧֡ է֟։֟֊֑֐ շᳱ ։֞֒֞ 10 շ֧ էեֆչᭅֆ ᮧ֧֗֘ ձ ե֗ 
֟֊֒֠ᭃօ ֆև֞ ։֞֒֞ 11 շ֧ էեֆչᭅֆ ֊֢֐֊֞ ल֧֊ ֧շ֞ է֟։շ֞֒; 

(4) ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շ֫ ֌֨֒ ᱶ ֧֒ո֐ 7 ֞ ե֞ᳰշֆ ֡֐᳎ᲂ ֌֒ ֟֊ֈᱷ֘ ֈ֧֊֧ շ֞ է֟։շ֞֒ ֛֫չ֞। 

(5) ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շ֫ ֌֨֒  շᳱ ։֞֒֞ 5 շ֧ ֆ֛ֆ ֟֊ֈᱷ֘ ֈ֧֊ ֧շ֞ է֟։շ֞֒ ֛֫չ֞। ֐֑֊ֆ շ֫ է֟։֟֟֐֚֟ ֞

(6) ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շ֧ է֟։շ֞֒ ն֒ շ֞ ᭅ֑ է֟։֟֊֑֐, շ֧ ᮧ֞֗։֞֊ᲂ շ֧ է֊ᱨ֡֌ ֊ ֛֫ֆ ֧֌֒, ᳰշ֚֠ շ֧᭠ ᮤ ֑֠ էև֗֞ ֒֞᭔ ֑  
է֟։֟֊֑֐ շ֧ ֆ֛ֆ ֒֞᭔ ֑  ֚֒շ֞֒ շ֫ ֚ᲅ֌֧ չձ ᳰշ֚֠ է֟։շ֞֒ շ֧ ֌֢֗ ᭅ֞ᮕ֛ ֧֚ ֡֐᭍ ֆ ֛ᲂչ֧। 

25. ֟վल֞ չեչ֞ ֚֟֟֐ֆ֑ᲂ շᳱ ֑֫վ֊֞Ა ն֒ շ֑֞ᭅᮓ֐ᲂ շ֧ ֟֊᭬ ֌֞ֈ֊ շᳱ ֟֊չ֒֞֊֠- ᮧ᭜ ֑ ֧շ ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ է֌֊֠ 
֚֏֠ ֟վल֞ չեչ֞ ֚֡֒ᭃ֞ ֚֟֟֐ֆ֑ᲂ ֆև֞ է᭠ ֑  ᮧ֞֟։շ֞ᳯ֑֒ᲂ շᳱ ֑֫վ֊֞Ა, շ֞ ᭅ֑ᮓ֐ᲂ ն֒ ֌ᳯ֑֒֫վ֊֞Ა շ֧ ֟֊᭬ ֌֞ֈ֊ շᳱ 
֟֊չ֒֞֊֠ շ֧֒չ֠ ն֒ ֆ᭜ ֚ ե֎ե։֠ ᮧչ֟ֆ ᳯ֒֌֫ցᭅ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֫ ֚ᲅ֌չ֧֠। 
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26. ֚֏֠ ֟վल֞ չեչ֞ ֚֟֟֐ֆ֑ᲂ շᳱ ֚֐ᳰ֧շֆ ᳯ֒֌֫ցᱸ ֆ֑֨ ֞֒ շ֒֊֞ ն֒ ֆ᭜ ֚ ե֎ե։֠ ֚։֡֞֒֞᭜ ֐շ ի֌֑֞ շ֒֊֞--- (i) ᮧ᭜ ֑ ֧շ ֒֞᭔ ֑  

չեչ֞ ֚֟֟֐ֆ ֚֏֠ ֟վल֞ չեչ֞ ֚֡֒ᭃ֞ ֚֟֟֐ֆ֑ᲂ, ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օᱶ էև֗֞ է᭠ ֑  ᮧ֞֟։շ֒օᲂ էև֗֞ ֎֫փᭅ էև֗֞ ֟֊չ֐ 
էև֗֞ ᭪ ֑ ֟Ღ ᳇֞֒֞ ᮧ᭭ ֆ֡ֆ ᮧ᭜ ֑ շ֧ ֟ֆ֛֠֞֐ շᳱ ֧֚֐ᳰշֆ ᳯ֒֌֫ցᭅ ֆ֑֨֞֒ շ֧֒չ֠ ֟վ֚֐ᱶ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շᳱ 
֑ ᱶ ը֊ ֧֗֞ल֧ ᮧ᭜֐ ֞֐֚֠ ֧շ ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ շ֞ ի᭨ ल֧ո ֛֫չ֞। 

(շ) ի֊շ֧ ᳇֞֒֞ շ֑֞ ᭅ֞֟᭠֗ֆ շᳱ վ֞ ֛֒֠ ֑֫վ֊֞Ა շᳱ ֟᭭և֟ֆ ն֒ ի֊շ֧ ᳇֞֒֞ ᳰշձ չձ ի֌֑֞ ֆև֞ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ 
֛֑֚֞շ ֊ᳰֈ֑ᲂ շᳱ ֈ֘֞ շ֧ ֑֟֗֙ ֐ᱶ շ֫ժ է᭠ ֑  շ֞ ᭅ֑;  

(ո) ᮧ᭜ ֑ ֧շ ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ ֐ᱶ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ վल չ֡օ֗᭜ ֆ֞ ֆև֞ ֆ᭜ ֚ ե֎ե։֠ ֚֡։֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ; 

(չ) ᮧ᭜ ֑ ֧շ ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ ֐ᱶ չեչ֞ ֊ֈ֠ ֐ᱶ ᮧ֛֗֞ ֐ᱶ շ֫ժ է֗֒֫։ ֆև֞ ֆ᭜ ֚ ե֎ե։֠ շ֞֒օ; 

(պ) ֟վल֞ չեչ֞ ֚֟֟֐ֆ էև֗֞ ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օᲂ էև֗֞ է᭠ ֑  ᮧ֞֟։շ֞ᳯ֑֒ᲂ շ֫ շᳱ չժ ֟֘շ֑֞ֆᲂ շ֧ ֚֞֐։֞֊ շ֧ ֟लձ ᳰշձ 
չձ ի֌֑֞; 

(ջ) ᮧ᭜ ֑ ֧շ ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ ֐ᱶ չեչ֞ ֚֡֒ᭃ֞ ल֧ո֞֌֒֠ᭃ֞ ᳇֞֒֞ շᳱ չժ շ֫ժ ᮧ֟ֆշ֢ल ᳯ֒֌֫ցᭅ; 

(ռ) չեչ֞ ֊ֈ֠ ի֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շᳱ ֈ֘֞ շ֧ ե֚֎ե։ ֐ᱶ շ֫ժ է᭠ ֑  ֢֚ռ֊֞। 

(2) ի֌-֌֨֒֞ (1) ֐ᱶ ի֟᭨ल֟ոֆ ᳯ֒֌֫ցᭅ ֆ᭜ ե֚֎ե։֠ ֚֡։֞֒֞᭜֐շ ի֌֑֞ᲂ ֛֚֟ֆ ֗֙ᭅ շᳱ ᳙֚֟֞֐ շ֧ ձշ ֛֞֐ շ֧ ֏֠ֆ֒ ᳦֑֒֞֠ ᭭֗᭒ս 
չեչ֞ ֟֘֐֊ շ֫ ֚ᲅ֌֠ վ֞ձչ֠। 
27. չեչ֞ ֚֡֒ ᭃ֞ लո֧֞ ֌֒֠ᭃ֞ շ֞ ը֑֫վ֊ ն֒ ֒֞᭔֑ ֚֟֟֐ֆ֑ᲂ ᳇֞֒֞ ղ֚֠ लո֧֞ ֌֒֠ᭃ֞ ᳯ֒֌֫ցᭅ ᮧ᭭ֆֆ֡ շ֒֊֞--- (1) ֒֞᭔֑ 
չեչ֞ ֚֟֟֐ֆ֑ᲂ շ֞ ֑֛ շֆᭅ᳞ ֛֫չ֞ ᳰշ ֧֗ ֟վल֞ չեչ֞ ֚֡֒ᭃ֞ ֚֟֟֐ֆ֑ᲂ ᳇֞֒֞ չեչ֞ ल֧ո֞ ֌֒֠ᭃ֞ շᳱ ᳯ֒֌֫ցᭅ ֆ᭜ ե֚֎ե։֠ շᳱ չժ 
֚֡։֞֒֞᭜֐շ շ֞ ᭅ֒֗֞ժ ֛֚֟ֆ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֫ ᮧ᭭ֆ֡ֆ շ ᱶ֒ ֆև֞ ի֧֚ ֚֞ ᭅ֗վ֟֊շ ᭃ֧ᮢ ֐ᱶ ի֌ल᭣։ ֏֠ շ֒֞ձե ն֒ 
է֌֊֠ ֧֗֎֚֞թց ֌֒ ֏֠ ֈ֘ ᭅ֞ձե। 

(2) չեչ֞ ֚֡֒ᭃ֞ ल֧ո֞ ֌֒֠ᭃ֞ ֐ᱶ ֑֧ ֟֗֗֒օ ֘֞֟֐ल ᳰշձ վ֞ձեչ֧ ն֒ ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ վ֞֒֠ է֟։֢֚ռ֊֞ շ֧ 
է֊֚֡֞֒ ֟֗֟֊᳸ֈ᳥ էեֆ֒֞लᲂ (թ֚ ըֈ֧֘ ֐ᱶ ի֟᭨ल֟ոֆ է᭠֑և֞ ֚֡֒֟ᭃֆ) ֌֒ ֑և֞ ֟֊։ ᭅ֞ᳯ֒ֆ քեչ ֧֚ ल֧ո֞ ֌֒֠ᭃ֞ շᳱ վ֞ձչ֠। 

28. ֒֞᭔֑ չեչ֞ ֚֟֟֐ֆ շ֞ ֊֫փल է֟֏շ֒օ ֛֫֊֞--- ֒֞᭔֑ չեչ֞ ֚֟֟֐ֆ, ֒֞᭔֑ ֐ᱶ թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ շ֧ շ֑֞ ᭅ֞᭠֑֗֊ ֆև֞ 
չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ ᮧֈ֢֙ օ շ֧ ᮧ֏֞֗֠ ֟֊֗֞֒օ ֆև֞ ֊ֈ֠ շ֞ ե֚֒ᭃօ, ֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ շ֧ ֟लձ ֒֞᭔֑ 
᳞֞֌֠ ֊֫փल է֟֏շ֒օ ֛֫չ֠। 

29. ᳦֑֒֞֠ չեչ֞ ֌ᳯ֒֙ֈ ֆև֞ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ ֟֊ֈᱷ֘ ֒֞᭔֑ չեչ֞ ֚֟֟֐ֆ ֌֒ ֎֞᭟֑շ֞֒֠ ֛ᲂչ-֧--- ᮧ᭜֑֧շ ֒֞᭔֑ 
չեչ֞ ֚֟֟֐ֆ թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ շ֫ է֊ֈ֧ո֞ շ֒֊ ֧ շ֧ ֌֢֗ ᭅ֞ᮕ֛ շ֧ ֟֎֊֞ թ֚ ըֈ֧֘ շ֧ ֆ֛ֆ է֌֊֧ է֟։շ֞֒ᲂ շ֞ ᮧ֑֫չ 
էև֗֞ շ֑֞ᲄ շ֞ ֟֊᭬֌֞ֈ֊ շ֒ֆ֧ ֑֚֐ ֛֗ ղ֧֚ ֟֊օᭅ֑ᲂ էև֗֞ ֟֊ֈᱷ֘ᲂ (ֆշ֊֠շᳱ ն֒ ᮧ֚֘֞֟֊շ ֐֞֐लᲂ ֧֚ ե֚֎ե֟։ֆ ֛֫֊ ֧
֗֞ल֧ ֟֊ֈᱷ֘ᲂ ֛֚֟ֆ) վ֫ ᳦֑֒֞֠ ֌ᳯ֒֙ֈ ֆև֞ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֑֟֐֚-֑֐֚ ֊֘֐ ֌֒ չեչ֞ ֊ֈ֠ ֐ᱶ ᮧֈ֢֙ օ ֟֊֗֞֒օ ֆև֞ 
ի֚շ֧ ե֚֒ᭃօ, ֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ շ֧ ֟लձ ի֧֚ ֟ल֟ոֆ ֐ᱶ ᳰֈձ վ֞ձե, շ֞ ֌֞ल֊ շ֧֒չ֠। 

30. ֒֞᭔֑ չեչ֞ ֊ֈ֠ ֚ե֒ ᭃօ ᮧ֞֟։շ֒օᲂ ն֒ ֒֞᭔֑ շ֑֞ᭅշ֞֒֠ ֚֟֟֐ֆ֑ᲂ շ֞ ֟֗պց֊ಧ (1) ֒֞᭔֑ չեչ֞ ֚֟֟֐ֆ֑ᲂ շ֧ չւ֊ շᳱ 
ֆ֞֒֠ո ֧֚, թ֚ ըֈ֧֘ շ֧ ल֞չ ֢֛֫֊֧ ֧֚ ֌֛ल֧ չᳯւֆ ե֚֎ե֟։ֆ չᳯւֆ ե֚֎ե֟։ֆ ֒֞᭔֑ չեչ֞ ֊ֈ֠ ե֚֒ᭃօ ᮧ֞֟։շ֒օᲂ շ֧ ֚֞և-֚֞և 
֒֞᭔֑ շ֞ ᭅ֑շ֞֒֠ ֚֟֟֐ֆ֑ᲂ շ֫ ֟֗պᳯցֆ ֛֫ չ֑֞ ֞֐֊֞ վ֞ձչ֞। 

(2) ղ֧֚ ֟֗պց֊ ֧֚ ֌֛ल,֧ ի֌-֌֨֒֞ᮕ֞֍ (1) շ֧ էեֆչᭅֆ ᮧ֞֟։շ֒օᲂ ն֒ ֚֟֟֐ֆ֑ᲂ ᳇֞֒֞ ᳰշձ չձ էև֗֞ ֛ց֞ ᳰֈձ վ֞֊ ֧֗֞ल ֧
֚֏֠ շ֑֞ᲄ էև֗֞ շᳱ չժ շ֞ ᭅ֒֗֞ժ էև֗֞ ոռᭅ շᳱ չժ ֒֞֟֘ էև֗֞ ոռᭅ շ֧ ֟लձ ᮧ֞֟։շ֣ֆ ֒֞֟֘ շ֫ ֟֊᭬֌֞ֈ֊ շ֒ ֟ल֑֞ ֞֐֊֞ 
վ֞ձչ֞ էև֗֞ թ֚ ըֈ֧֘ շ֧ ե֚չֆ ᮧ֞֌։֞֊ᲂ շ֧ ֆ֛ֆ ल֧ ֟ल֑֞ չ֑֞ ֞֐֊֞ վ֞ձչ֞। 

31. ձշ ᮧ֞֟։շ֒օ շ֧ ᱨ֌ ֐ᱶ ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ շ֞ չւ֊- (1) թ֚ ըֈ֧֘ շ֧ ल֞չ֢ ֛֫֊֧ շ֧ ֆ֞֒֠ո֧֚ ֚֚֫֞թց֠ 
֌եվ֠շ֒օ է֟։֟֊֑1860 ,֐ (1860 շ֞ 21) շ֧ էեֆչᭅֆ ֌եվ֠շ֣ֆ ձշ ֚֚֫֞թց֠ ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ է֟։֟֊֑֐ շ֧ 
ի᳎֧᭫ ֑  ֧֚ ն֒ թ֚ ըֈ֧֘ ֆև֞ է֟։֟֊֑֐ ն֒ թ֚շ֧ ֆ֛ֆ ֎֊֞ձ չձ ֟֊֑֐ᲂ էև֗֞ վ֞֒֠ ᳰշձ չձ ֟֊ֈᱷ֘ ᲂ շ֧ էեֆչᭅֆ 
֟֗֟֊᳸ֈ᭬ ց ᳰշձ չձ է֊֚֡֞֒ ֘֟Ღ֑ᲂ շ֞ ᮧ֑֫չ շ֒֊֧ ֆև֞ շ֑֞ᲃ շ֞ ֟֊᭬ ֌֞ֈ֊ շ֧ շ֒֊֧ շ֧ ֟लձ թ֚ է֟։֟֊֑֐ շ֧ էեֆչᭅֆ թ֚֠ 
 չᳯւֆ ձշ ᮧ֞֟։շ֒օ ֛֫չ֞। ֧֚ ֐֞֊
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(2) ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ շ֞ ե֚պց֊ ֌֨֒  ᱶ ᳰֈձ չձ է֊֚֡֞֒ ֛֫չ֞।֐ 35 ֞

32.  ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ շ֧ ᮧռ֞ल֊ շ֞ ᭃ֧ᮢ -  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ ᮧռ֞ल֊ շ֞ ᭃ֧ᮢ ֌֨֒֞ᮕ֞֍ 2 ֐ᱶ ᱨ֌֧֒ո֞ 
ᳰֈ֑֞ չ֑֞ ᭃ֧ᮢ ֛֫չ֞ । 

33.   ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ ֊֫փल ձվᱶ֚ ֠ ֛֫չ֞ --- թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ շ֧ ᭬֒֞ ᮝ ᭪ ֑ ֞֌֠ շ֑֞ ᭅ֞᭠ ֗ ֑֊ ֆև֞ ᮧֈ֢֙ օ շ֧ 
ᮧ֏֞֗֠ ի֌֘֐֊ ն֒ չեչ֞ ֊ֈ֠ ֆև֞ ի֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ֌֡֊ᱨ᳍֞֒, ե֚֒ᭃօ ն֒ ᮧ֎ե։֊ շ֧ ֟लձ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ 
ձշ ֊֫փल ձվᱶ֚֠ ֛֫չ֞ । 

34. ձշ է֟։շ֞֒ ᮧ֞᭡ ֆ ե֚չւ֊ շ֧ ᱨ֌ ֐ᱶ ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊- ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ ֈ֫ ᭭ ֆ֑֒֠ ᮧ֎ե։֊ շ֧ ֚֞և 
ձշ է֟։շ֞֒ ᮧ֞᭡ ֆ ե֚չւ֊ ֛֫չ֞ ֟վ֚շ֧ ֌֚֞ թ֚ ըֈ֧֘ ֐ᱶ ֟֗֟֊᳸ֈ᭬ ց ᳰշձ չձ է֊֚֡֞֒ ᮧ֚֘֞֟֊շ, ֢֐᭨ ֑ ե֞շ֊ ձ ե֗ է֊֡֫֐ֈ֊ 
շᳱ ֘֟Ღ֑ ե֞ ֛ᲂչ֠ ն֒  շֆᭅ᭪ ֑  շ֞ ᭅ֑ ֆև֞ ֘֟Ღ֑ ե֞ ֛֫չ֠। 

35.  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֞ ֚եպց֊:- ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ ց֢-ց֑֠֒ ֟֊չ֒֞֊֠ ե֚֒ռ֊֞ ֛֫չ֠ ն֒ թ֚֐ᱶ չ ᭅ֗ᳲ֊չ 
֌ᳯ֒֙ֈ ն֒ շ֞ ᭅ֑շ֞֒֠ ֚֟֟֐ֆ֑ ե֞ ֘֞֟֐ल ֛ᲂչ֠  

(1)  չ֗ᳺ֊չ ֌ᳯ֒֙ֈ ֐ᱶ ֟֊᭥ ֊֟ल֟ոֆ ֚ֈ᭭ ֑  :ֆ֐֞֊֧ ल ֛ᲂչ֐֟֞֘ 

(շ)  ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ շ֧ ֛֞֐ ֟֊ֈ֧֘շ է᭟ ֑ ᭃ ֌ֈ֧֊    

(ո)  ե֑֚֡᭍ ֆ ֚֟ռ֗, վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ᭃօ ֐եᮢ ֞ल֑ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(չ)  ե֑֚֡᭍ ֆ ֚֟ռ֗, ֛֘֒֠ ֟֗շ֚֞ ֐եᮢ֞ल֑ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(պ)  ե֑֚֡᭍ ֆ ֚֟ռ֗, ֌֑ ᭅ֞֗֒օ, ֗֊ ն֒ վल֑֗֞֡ ֌ᳯ֒֗ֆᭅ֊ ֐եᮢ֞ल֑ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ջ)  ե֑֚֡᭍ ֆ ֚֟ռ֗, ᭪ ֑ ֑ ֟֗֏֞չ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ռ)  ֊֠֟ֆ ը֑֫չ շ֧ ᮧ֟ֆ֟֊֟։ ( ե֑֚֡᭍ ֆ ֚֟ռ֗ շ֧ ᭭ ֆ֒ ֧֚ շ֐  շ֐ ֊ ֛֫) ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ս)  է᭟ ֑ ᭃ, շ֧᭠ ᮤ ֑֠ ᮧֈ֢֙ օ ֟֊ ե֑ᮢօ ֎֫փᭅ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(վ)  ᮧ։֞֊ ֚֟ռ֗, ֛֘֒֠ ֟֗շ֚֞, ֟֎֛֞֒ ֚֒շ֞֒ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(տ)  ᮧ։֞֊ ֚֟ռ֗, ֛֘֒֠ ֟֗շ֚֞, տ֞֒ոեփ ֚֒շ֞֒ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ր)  ᮧ։֞֊ ֚֟ռ֗, ֛֘֒֠ ֟֗շ֚֞, ի᭜ ֆ֒ ᮧֈ֧֘ ֚֒շ֞֒ ֚ֈ᭭ ֑  ֌ֈ֧֊   

(ց)  ᮧ։֞֊ ֚֟ռ֗, ֌֧֑վल, ի᭜ ֆ֒֞ոեփ ֚֒շ֞֒ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ւ)  ᮧ։֞֊ ֚֟ռ֗, ֛֘֒֠ ֟֗շ֚֞, ֌᳟֟֐ ֎եչ֞ल ֚֒շ֞֒ ֚ֈ᭭ ֑  ֌ֈ֧֊  

(փ)  ղ᭍ վ֠᭍ ֑ ֢ᳯց֗ ճᳰ֍֚֒ (֟փ᭡ց֠ փ֠վ֠), ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ք)  ղ᭍ վ֠᭍ ֑ ֢ᳯց֗ փ֑֧֞֒᭍ ց֒ (ֆշ֊֠շᳱ), ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(օ)  ղ᭍ վ֠շ֭ ֑ ֢ᳯց֗ փ֑֧֞֒᭍ ց֒ (֟֗᭜ ֆ), ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ֆ)  ղ᭍ վ֠᭍ ֑ ֢ᳯց֗ փ֑֧֞֒᭍ ց֒ (֌ᳯ֑֒֫վ֊֞), ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(և)  ղ᭍ վ֠᭍ ֑ ֢ᳯց֗ փ֑֧֞֒᭍ ց֒ (ᮧ֚֘֞֊), ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֚ֈ᭭ ֑ -֚֟ռ֗ 

(2)   չ ᭅ֗ᳲ֊չ ֌ᳯ֒֙ֈ ֐ᱶ ֧֚ չᳯւֆ շᳱ չժ շ֞ ᭅ֑շ֞ᳯ֒օ֠ ֚֟֟֐ֆ ֐ᱶ ֟֊᭥ ֊֟ल֟ոֆ ֚ֈ᭭ ֑   -:ֆ֐֞֊ ल ֛ᲂչ֧֐֟֞֘ 

(շ)  ֛֟֞֐֊ֈ֧֘շ, ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊-է᭟ ֑ ᭃ ֌ֈ֧֊ 

(ո)  ե֑֚֡᭍ ֆ ֚֟ռ֗, ᭪ ֑ ֑ ֟֗֏֞չ-֚ֈ᭭ ֑  ֌ֈ֧֊ 
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(չ)  ֊֠֟ֆ ը֑֫չ շ֧ ᮧ֟ֆ֟֊֟։ ( ե֑֚ ֡᭍ ֆ ֚֟ռ֗ շ֧ ᭭ ֆ֒ շ֞) -֚ֈ᭭ ֑  ֌ֈ֧֊ 

(պ)  ե֚֎ե֟։ֆ ֒֞᭔ ֑  (֒֞᭔ ֑ ᲂ) շ֧ ᮧ։֞֊ ֚֟ռ֗-֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ջ)  ղ᭍ վ֠᭍ ֑ ֢ᳯց֗ է֟։շ֞֒֠ (֟փ᭡ ց֠ փ֠վ֠), ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ - ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ռ)  ղ᭍ վ֠᭍ ֑ ֢ᳯց֗ փ֑֧֞֒᭍ ց֒ (֟֗᭜ ֆ) -֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ս)  ղ᭍ վ֠᭍ ֑ ֢ᳯց֗ փ֑֧֞֒᭍ ց֒ ( ֆշ֊֠շᳱ) -֚ֈ᭭ ֑  ֌ֈ֧֊ 

(վ)  ղ᭍ վ֠᭍ ֑ ֢ᳯց֗ փ֑֧֞֒᭍ ց֒ (֌ᳯ֑֒֫վ֊֞ձե) -֚ֈ᭭ ֑  ֌ֈ֧֊ 

֑ ᳰֈ ը֑֗᭫ ֊֘֐֟ ֈ֧֘շ, ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞֊֛֟֞֐  (3) շ ֚ ֐տֆ֧ ֛ ᱹֆ֫ շ֞ ᭅ֑շ֞֒֠ ֚֟֟֐ֆ, չ ᭅ֗ᳲ֊չ ֌ᳯ֒֙ֈ շ֧ է᭠ ֑  շ֫ժ 
֚ֈ᭭ ֑  շ֧ ֚֞և շ֞֐ շ֒ ֚շֆ֧ ֛।֨ 

(4)  չ ᭅ֗ᳲ֊չ ֌ᳯ֒֙ֈ է֌֊֧ ֚ֈ᭭ ֑ ᲂ ֐ᱶ ֧֚ ձշ ի֌-֚֟֟֐ֆ շ֞ չւ֊ շ֒ ֚շֆ֠ ֛ ֨ ն֒ ֌ᳯ֑֒֫վ֊֞ շ֧ ֢֐᭨ ֑ ե֞շ֊ ֛ֆ֧֡ շ֡ս 
ֆշ֊֠շᳱ ᭄֧֟֗֘֙ᲂ շ֧ ֚֞և ֏֠ շ֞ ᭅ֑ շ֒ ֚շֆ֧ ֛।ᱹ 

(5)  ե֚֎ե֟։ֆ ֒֞᭔ ֑ ᲂ շ֧ ᮧ֟ֆ֟֊֟։ ի֌-֚֟֟֐ֆ շ֧ ֚ֈ᭭ ֑  ֛ᲂչ֧। 

(6)  չ֗ᳺ֊չ շ֞իե ֚֟ल շ֧ ֌֚֞ ը։֧ ֚ֈ᭭ ֑ ᲂ շ֞ շ֫֒֐ ֛֫֊֞ ռ֛֞֟ձ । 

36.  (1)  1000 շַ֒֫ ᱨ֌֑֧ ֆշ շ֧ ֚֏֠ է֊֡֫֐ֈ֊ ժ֚֠ ֐ᱶ ֟֊֛֟ֆ ֛ᲂչ֧ । թ֚շ֧ ֎ֈल ֧֐ᱶ ժ֚֠ ֆ֠֊ ֐ ֧֊֛֠֐ᱶ շ֐ ֧֚ շ֐ ձշ 
֎֞֒ վ֚֠֠ շ֫ ᳯ֒֌֫ցᭅ շ ᱶ֒չ֧ । 

(2)  ֆ շ֊֠շᳱ ᭄֧֟֗֘֙ᲂ/֑֞ ֞֐᭠ ֑ ֆ֞ ᮧ֞᭡ ֆ ե֚᭭ և֞֊֞ ֑֞ ֏֞֒ֆ֑֠ ֆշ֊֠շᳱ ե֚᭭ և֞֊ᲂ շ֧  շե ֚֩᳷ց֑֐ ᳇֞֒֞ ֌ᳯ֑֒֫վ֊֞ շ֧ ֆ֣ֆ֑֠ 
֌ᭃ ֢֐᭨ ֑ ե֞շ֊ շ֧ ֌֢օᭅ ֛֫֊֧ շ֧ ֌᭫ ռ֞ֆ վ֚֠֠ շᳱ ի֌ ֚֟֟֐ֆ ֌ᳯ֑֒֫վ֊֞ շ֞ ֢֐᭨ ֑ ե֞շ֊ շ֧֒չ֠ ।  

(3)  ֆֆ֣֑֠ ֌ᭃ, ֆշ֊֠շᳱ ֢֐᭨ ֑ ե֞շ֊ ի֊շ֧ ֢֐᭨ ֑  շ֫ ᭟ ֑  ᱶ ֊ ֒ոֆ֧ ᱟձ ֚֏֠ ֌ᳯ֑֒֫վ֊֞Ა շ֧ ֟लձ ֛֫չ֞ ।֐ ֊֞

37. ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ ֛֟֞֐֊ֈ֧֘շ ն֒ շ֑֞ᭅշ֞֒֠ ֟֊ֈ֧֘շ շᳱ ֟֊֑֡֟ Ღ 

(1)  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ ֛֟֞֐֊ֈ֧֘շ շᳱ ֟֊֑֡֟Ღ շ֧᭠ ᮤ  ֚֒շ֞֒ ᳇֞֒֞ շᳱ վ֞ձչ֠। ֛֟֞֐֊ֈ֧֘շ շ֞ ֌ֈ ֏֞֒ֆ ֚֒շ֞֒ 
շ֧ է֌֒ ֚֟ռ֗ էև֗֞ ֚֟ռ֗ շ֧ ֚֐շᭃ ֛֫չ֞। ֟֊֑֡֟Ღ շᳱ ֘ֆᱸ շ֧᭠ ᮤ  ֚֒շ֞֒ ᳇֞֒֞ ֟֊։ ᭅ֞ᳯ֒ֆ շᳱ վ֞ձեչ֠। 

(2)  շ֞ ᭅ֑շ֞֒֠ ֟֊ֈ֧֘շ, ֟֗ᱫ շᳱ ֟֊֑֡֟Ღ ֟֊։ ᭅ֞ᳯ֒ֆ ֏ֆᱮ ֟֊֑֐ᲂ շ֧ է֊֚֡֞֒ ᮧ֟ֆ֟֊֑֡֟Ღ շ֧ ը։֞֒ ֌֒ շ֧᭠ ᮤ  ֚֒շ֞֒ շᳱ 
ե֚չᳯւֆ ल֧ո֞ ֧֚֗֞Ა շ֧ է֟։շ֞ᳯ֑֒ᲂ ֐ᱶ ֧֚ շᳱ վ֞ձչ֠ ֟վ֚շ֞ ֌ֈ ֏֞֒ֆ ֚֒շ֞֒ շ֧ ե֑֚֡Ღ ֚֟ռ֗ շ֧ ֚֐շᭃ ֛֫չ֞।  

(3) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֐ ֊֘֐ᱶ ᮧ֚֘֞֊ ն֒ ֌ᳯ֑֒֫վ֊֞Ა շ֧ ֟लձ էलչ-էलչ շ֞ ᭅ֑շ֞֒֠ ֟֊ֈ֧֘շ շ֞ շ֐ ֧֚ շ֐ ձշ ֌ֈ 
֛֫չ֞ ֟վ֚շ֞ յ֛ֈ֞ ֏֞֒ֆ ֚֒շ֞֒ շ֧ ե֑֚֡Ღ ֚֟ռ֗ շ֧ ֚֐շᭃ।  

(4)  շ֞ ᭅ֑շ֞֒֠ ֟֊ֈ֧֘շ֫ ֐ᱶ ֧֚ ձշ շ֫ ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ շ֫ ի֌ ֛֟֞֐֊ֈ֧֘շ շ֧ ᱨ֌ ֐ᱶ ֌ֈ֊֞֟֐ֆ ᳰշ֑֞ վ֞ձչ֞, 
֟վ֚շᳱ ֟֊֑֡֟Ღ շ֧᭠ ᮤ  ֚֒շ֞֒ ᳇֞֒֞ շᳱ վ֞ձչ֠। 

(5)  շ֞ ᭅ֑շ֞֒֠ ֚֟֟֐ֆ շ֫ շ֫ժ ֏֠ ֐֊֫֊֠ֆ ֚ֈ᭭ ֑  շ֞ ᭭ ֆ֒ ֏֞֒ֆ ֚֒շ֞֒ շ֧ ե֑֚֡᭍ ֆ ֚֟ռ֗ շᳱ ᮰֧օ֠ ֧֚ շ֐ ֊֛ᱭ ֛֫չ֞। 

38.  (1)  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ շ᭜ ֆᭅ᭪ ֑  : ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ ֟֊᭥ ֊֟ल֟ոֆ շ᭜ ֆᭅ᭪ ֑  ֛ᲂչ-֧ 

(i)   թ֚ ըֈ֧֘ շ֧ ֌֨֒֞ᮕ֞֍ 5 ֐ᱶ ᳰֈձ չձ ֚֟᳍ ե֞ֆᲂ ն֒ ի֚֐ᱶ ᳰֈձ չձ ᮧ֞֗։֞֊ᲂ շ֞ է֊֚֡֒օ շ֒֊֞,  

(ii)  ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֟֊օᭅ֑ᲂ ն֒ ֟֊ֈ֧֘ᲂ շ֞ է֊֡֌֞ल֊ շ֒֊֞ ն֒ թ֚շ֧ ᳇֞֒֞ է֊֡֫֐ᳰֈֆ չեչ֞ ֎֧֚֟֊ ᮧ֎ե։֊ ֑֫վ֊֞ 
շ֞ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֟֊ֈᱷ֘ ֞֊֚֡֞֒ շ֑֞ ᭅ֞᭠ ֗ ֑֊ շ֒֊֞, 

(iii)  ֑֚֐֎᳍ ֆ֒֠շ֧ ֧֚ ֊ֈ֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֌֡֊ᱨ᳍֞֒ ն֒ ե֚֒ ᭃօ շ֧ ֟लձ ֚֏֠ շ֞ ᭅ֑շल֞֌ᲂ շ֫ ֚֟֐᭠֗ֆ շ֒֊֞ । 

(iv)  ֚֏֠ է᭠ ֑  շ֞ ᭅ֑ շ֒֊֞ էև֗֞ շ֡ս շ֑֞ᲄ շ֫ ֊֛ᱭ շ֒֊֞ վ֫ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌ ֊ᳰֈ֑ᲂ շ֧ ֌֡֊ᱨ᳍֞֒ ն֒ ե֚֒ ᭃօ 
շ֧ ֟लձ ը֗᭫ ֑ շ ֛ᲂ । 
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39.  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ շ֑֞ᭅ.......... (1)  թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ շ֧ ֌֢֗ ᭅ֞ᮕ֛ շ֧ ֟֎֊֞ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ 
֟֊᭥ ֊֟ल֟ոֆ շᳱ ֌֛ռ֞֊ շ֧֒չ֠ էև֗֞ ֌֛ռ֞֊ շ֞ շ֞֒օ ֎֊չ֧֠ । 

(շ)   ֧֚֠֗֒վ ն֒ ն᳒֫֟չշ է֌᭬֟֘ ց, ֘֗ᲂ շ֫ վल֞֊ ֧ն֒ չַ֞֊֧ ֆև֞ ֌֘Ა֡ շ֧ է֧֗֘֙ ᲂ շ֧ ֟֊֌ց֞֊ ն֒ ֗֞֟օ֟᭔֑շ, 
֫֊֐ ե֒վ֊ ն֒ ։֞ᳶ֐շ շ֞ ᭅ֑շल֞֌ᲂ ֧֚ ոֆ֧֒ ֛֚֟ֆ չեչ֞ ն֒ ի֚շᳱ ի֌ ֊ᳰֈ֑ᲂ շ֧ ֌֚֞  ֟վल ֧շ֧ ᮧ᭜ ֑ ֧շ չ ե֞֗ ն֒ շ᭭ ֎֧ ֐ᱶ չեչ֞ 
֊ֈ֠ շ֧ ֟लձ ᭬֟֗֟֘ ց ոֆ֧֒ । 

(ո)  չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ֌֚֞ ղ֧֚ ֚֏֠ ֟վलᲂ շ֧ ᮧ᭜ ֑ ֧շ չ ե֞֗ ն֒ շ᭭ ֎֧ ֐ᱶ ᮧ᭜ ֑ ֧շ չ ե֞֗ ֐ᱶ ղ֧֚ ոֆ֒ᲂ շ֞ 
 շ֒֊֧ շ֧ ֟लձ է֌֧֟ᭃֆ ի֌֑֞ᲂ շ֧ ᮧշ֞֒ । ֞֊֐֚֞

(չ)  ֧֗ ᭬֟֗֟֘ ց ᭃ֧ᮢ վ֛ ե֞ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ե֚֒ᭃօ ն֒ ե֚֒ᭃ֞ շ֧ ֟लձ ղ֧֚ ի֌ռ֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ շᳱ 
վ֞֊֠ է֌֧֟ᭃֆ ֛ ֨। 

(պ)  ֧֗ ի֌֑֞, վ֫ ֘֫֟։ֆ վल շ֧ ֌֡֊: ի֌֑֫չ շ֧ ֟लձ ը֗᭫ ֑ շ ֛ᲂչ֧ ֆև֞ շ֧᭠ ᮤ  ֚֒շ֞֒ շ֧ ֐եᮢ֞ल֑ᲂ վ֧֚֨ ֧֒ल֧֗, ֌֩֗֒ ն֒ 
֌֧ᮝ֫֟ल֑֐, ᮧ֞շ֣֟ֆշ չ֚֨ ըᳰֈ ֒֞᭔ ֑  ֚֒շ֞֒ᲂ, շ֧᭠ ᮤ  ն֒ ֒֞᭔ ֑  ֚֒շ֞֒ շ֧ ᭭ ֗ ֑֞᭜ ֆ ֟֊շ֑֞ᲂ, ֞֐᭠ ֑ ֆ֞ ᮧ֞᭡ ֆ ե֚᭭ և֞֊ᲂ ն֒ 
֚֏֠ է᭠ ֑  ե֚չւ֊ᲂ շ֧ ֚֞և ֚֐տ֬ֆ֞ ᭄֞֌֊ շ֒֊֞, վ֫ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֐֚ ֛֚֠ ֊֘֐տ֧ । 

(2)  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊, չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ֌֚֞ ղ֧֚ ֟֗֟֊᳸ֈ᭬ ց ֟վलᲂ շ֧ ᮧ᭜ ֑ ֧շ չ ե֞֗ ն֒ շ᭭ ֎֧ ֐ᱶ 
չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ե֚֒ᭃօ ն֒ ե֚֒ᭃ֞ շ֧ ֟लձ է᭠ ֑  ֗᭭ ֆᲐ֡ ֐ᱶ ल֞չֆ, ֑֚֐֎᳍ֆ֞ ն֒ ի᭜ ֆ֒ֈ֑֞֟᭜ ֗ ᲂ շ֧ 
ը ե֗ց֊ շ֧ ֚֞և չեչ֞ ֊ֈ֠ ֎֧֚֟֊ ᮧ֎ե։֊ ֑֫վ֊֞ ֎֊֞ձչ֞ էև֗֞ ֎֊֞֊֧ շ֞ շ֞֒օ, ֎֊֧չ֞ ն֒ թ֚շ֧ ֟लձ ֌ᳯ֑֒֫վ֊֞Ა շ֞ 
շ֑֞ ᭅ֞᭠ ֗ ֑֊ շ֧֒չ֞। 

(3)  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֟֊᭥ ֊֟ल֟ոֆ շ֞ ᭅ֑ շ֧֒չ֞ :-  

(շ)   վल չօ֡֗᭜ ֆ֞ ֚֡֟֊᳟֟ֆ շ֒֊ ֧ֆև֞ ֌֑ ᭅ֞֗֒օ ᱨ֌ ֧֚ ᭭ և֑֞֠ ե֚֒ᭃօ, չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֞ ե֚֒ ᭃօ ն֒ 
ᮧ֎ե։֊ ն֒ թ֧֚ է֟։֢֚֟ռֆ շ֒֊֞ ֆև֞ ֌֑ ᭅ֞᭡ ֆ ֌֞ᳯ֒֟᭭և֟ֆշᳱ֑ ᮧ֛֗֞ շ֫ ֎֊֞ձ ֒ո֊ ֧շ֧ ֟लձ ը֗᭫ ֑ շ ֚֏֠ ի֌֑֞ᲂ շ֫ ल֊֧ ֧
էև֗֞ ֟֊ֈᱷ֟֘ֆ շ֒֊ ֧շ֧ ֟लձ ֚֏֠ ֑֚֐ᲂ ֌֒ ֟֗֟֏᭠ ֊ ᭃ֧ᮢᲂ ֐ᱶ ֟֗֟֏᭠ ֊ ᳲ֎ֈᲐ֡ ֌֒ ֒ո֧ վ֞֊֧ շ֧ ֟लձ է֌֧֟ᭃֆ չեչ֞ ֊ֈ֠ ն֒ 
ի֚շᳱ ի֌-֊ᳰֈ֑ᲂ ֐ᱶ ֌֞ᳯ֒֟᭭և֟ֆշᳱ֑ ᮧ֛֗֞ ն֒ ֌ᳯ֒օ֞֐ շ֧ ֟֊։ ᭅ֞֒օ շ֞ շ֞֒օ ֎֊չ֧֞ । 

(ո)  ղ֧֚ ᭭ և֞֊ᲂ շ֫ ֌֛ռ֞֊֊֧ շ֞ շ֞֒օ ֎֊֊֞; վ֛ ե֞ չեչ֞ ֊ֈ֠ շ֧ վल շ֧ ֌֑ ᭅ֞֗֒օ֑֠ ᮧ֛֗֞ շ֫ ը֘֫֟։ֆ ᳰշ֑֞ չ֑֞ ֛ ֨ֆև֞ 
թ֚շ֧ ֚֡։֞֒ շ֧ ֟लձ ի֌֑֞ շ֒֊֞ ֆ֞ᳰշ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ե֚֒ᭃօ, ե֚֒ᭃ֞ ն֒ ᮧ֎ե։֊ շ֧ ֟लձ վल շ֧ ֚ֆֆ 
ᮧ֛֗֞ շ֫ ֎֊֞ձ ֒ո֞ վ֞ ֚շ֧ । 

(չ)  վल շ֧ թեվ֠֟֊֑փᭅ փ֞թ֗վᭅ֊ էև֗֞ վल շ֧ ֏եփ֞֒օ էև֗֞ ᳰշ֚֠ է᭠ ֑  ֚֞։֊ շ֧ շ֞֒օ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ 
շ շ֞֐ ᱶ ֑֫վ֊֞ձե ल֞չ ֢շ֒֊֞ էև֗֞ թ֚շ֧ ֟लձ ի֌ռ֞֒֞᭜֐ ᱶ վल շ֧ էեֆ֒֞ल շ֧ ᭭ և֞֊ ֌֛ռ֞֊֊֞ ն֒ թ֊շ֧ ե֚֎ե։֐ ᭅ֒֗֞ժ 
շ֒֊֞ । 

(պ)  չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ ֐ᱶ վल շ֧ ᮧ֛֗֞ ն֒ ᮧֈ֢֙ օ շ֧ ᭭ ֆ֒ շᳱ लչ֞ֆ֞֒ ֟֊չ֒֞֊֠ շ֒֊ ֧շ֧ ֟लձ ձշ ᮧօ֞ल֠ 
ֆ֑֨֞֒ շ֒֊֞ । 

(փ.)  ղ֧֚ ֚֏֠ ի֌֑֞ շ֒֊֞, վ֫ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֟֊օᭅ֑ շ֫ ल֞չ֢ շ֒֊ ֧շ֧ ֟लձ ը֗᭫ ֑ շ ֛ᲂ ֆ֞ᳰշ չեչ֞ ֊ֈ֠ ն֒ 
թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ ֐ᱶ ֌֑ ᭅ֞᭡ ֆ ֌֞ᳯ֒֟᭭և֟ֆշᳱ֑ ᮧ֛֗֞ ֎֊֑֧֞ ֒ո֞ վ֞ ֚շ֧ ।  

(ռ)  ֒֞᭔ ֑  ֚֒շ֞֒ᲂ, ᭬֟֗֟֘ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ, ֟֗֟֊᳸ֈ᭬ ց ֟վल֞ չեչ֞ ֚֟֟֐ֆ֑ᲂ էև֗֞ ᭭ և֞֊֑֠ ᮧ֞֟։շ֞ᳯ֑֒ᲂ էև֗֞ 
ᳰշ֚֠ ᭪ ֑ ֟Ღ էև֗֞ ֟֊շ֑֞, ᳰշ֚֠ ᮧ֞֟։շ֒օ, ֎֫փᭅ ֑֞ ֟֊չ֐ շ֫ ᮧֈ֢֙ օ շ֧ ի֌֘֐֊ ն֒ ե֚֒ᭃօ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-
֊ᳰֈ֑ᲂ շ֧ ե֚֒ᭃօ ն֒ ᮧ֎ե։֊ շ֧ ֟लձ ֟֗᭭ ֆ֣ֆ ֌ᳯ֑֒֫վ֊֞ ᳯ֒֌֫ցᭅ ֆ֑֨֞֒ շ֒֊֧ էև֗֞ ֌ᳯ֑֒֫վ֊֞Ა շ֧ շ֑֞ ᭅ֞᭠ ֗ ֑֊ շ֧ ֟लձ 
ᳰշ֚֠ ձվᱶ֚֠ ᳇֞֒֞ ֛֑֚֞ֆ֞ ᮧֈ֞֊ շ֒֊֞ էև֗֞ ֛֑֚֞ֆ֞ շ֞ շ֞֒օ ֎֊֊֞ । 

27

94
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(ս)  ᮧֈ֢֙ օ շ֧ ի֌֘֐֊ ֆև֞ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ե֚֒ᭃօ, ե֚֒ᭃ֞ է֨֒ ᮧ֎ե։֊ շ֧ ե֚֎ե։ ֐ᱶ ᭄֞֊ ը։֞֒ ֆև֞ 
֟֗᭫ ल֧֙օ֞᭜ ֐շ ի֌շ֒օᲂ շ֧ ֘֫։, ֟֗շ֚֞ ն֒ ᮧ֚֞֒ շ֧ ֟लձ ձշ ֑֞ է֟։շ ֬֐վ֢ֈ֞ շᱶ ᮤᲂ շᳱ ᭭ և֞֌֊֞ շ֒֊֞ ֑֞ ᭭ և֞֌֊֞ շ֫ 
֚֡շ֒ ֎֊֞֊֞ էև֗֞ ֊֞֫֐ᳰ᳎᭬ ց ն֒ ֟֊ֈᱷ֟֘ֆ շ֒֊֞ । 

(վ)  շ֫ժ է᭠ ֑  ի֌֑֞ շ֒֊֞, վ֫ վल շ֧ ֚ֆֆ ᮧ֛֗֞ ն֒ չեչ֞ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ ֐ᱶ ᮧֈ֢֙ օ շ֧ ի֌֘֐֊ շ֧ ֟लձ 
ը֗᭫ ֑ շ ֛֫ । 

(4)  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֌֨֒֞ᮕ֞֍ 7 ֐ᱶ ֎ֆ֞ձ չձ ֚֏֠ ղ֧֚ է᭠ ֑  ը֌֞ֆ ի֌֑֞ շ֧֒չ֞ । 

40.  չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ᳰշ֊֧֞֒ ᳰշ֚֠ ի֌֑᭍֡ ֆ ᭭ և֞֊ ֌֒ չեչ֞ ֊ֈ֠ ֩֐֊֠ցᳳ֒չ շ֧᭠ ᮤ  շᳱ ᭭ և֞֌֊֞------ 
᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ չեչ֞ ֊ֈ֠ ֎֧֚֟֊ ֧֚ ᭭ և֞֊ᲂ շ֫ ֌֛ռ֞֊֧չ֞ էև֗֞ ղ֧֚ ᭭ և֞֊ᲂ ֌֒ ᭭ և֞֌֊֞ շ֧֒չ֞ էև֗֞ ᳰշ֚֠ 
ᮤ վ֢ֈ֞ ᮧ֑֫չ֘֞ल֞ էև֗֞ շ֧᭠֬֐  էև֗֞ ե֚᭭ և֞֊ շ֫ շ֧᭠ ᮤ  շ֧ ᱨ֌ ֐ᱶ ֊֞֫֐ᳰ᳎᭬ ց շ֧֒չ֞ ֟վ֧֚ ಫᳯ֒ ֗ ֒ չեչ֞ ֩֐֊֠ցᳳ֒չ ᱶ֚ց֒ಬ շ֛֞ 
վ֞ձչ֞, վ֫ է᭠ ֑  ֎֞ֆᲂ ֐ᱶ թ֚ ըֈ֧֘ շ֧ էեֆչᭅֆ ֑և֞֌֧֟ᭃֆ վल շ֧ लչ֞ֆ֞֒ ᮧ֛֗֞ ն֒ ᮧֈ֢֙ օ շ֧ ᭭ ֆ֒ շ֫ ֩֐֊֠ց֒ շ ᱶ֒չ ֧ն֒ 
֛֗ ե֞ ի֌ռ֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ շ֒֊֧ շ֧ ֟लձ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֫ ֆ֡ ե֒ֆ ᳯ֒֌֫ցᭅ շ ᱶ֒չ ֧। 

41.  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շᳱ ֘֟Ღ֑֞ե-------- (1)  ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֌ ᭅ֑֧֗ᭃօ ն֒ ֟֊ֈ֧֘ շ֧ էեֆչᭅֆ չեչ֞ ֊ֈ֠ 
ն֒ ի֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ե֚֒ᭃօ, ե֚֒ᭃ֞ ն֒ ᮧ֎ե։֊ շ֧ շ֞ ᭅ֑ շ֫ ֚֡շ֒ ֎֊֞֊ ֧շᳱ ֏֢֟֐շ֞, ի᭜ ֆ֒ֈ֑֞֟᭜ ֗  ն֒ ֘֟Ღ֑ᲂ ֧֚ 
֑֡᭍ ֆ ᭬֒֞ ᮝ֑֠ ձվᱶ֚֠ ֛֫֊ ֧ շ֧ շ֞֒օ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ᭃօ, ե֚֒ᭃ֞ ն֒ ᮧ֎ե։֊ շ֧ ֟लձ ᭬֒֞ ᮝ֑֠ 
֌ᳯ֒֙ֈ էև֗֞ շ֧᭠ ᮤ  ֚֒շ֞֒ շ֫ ֚֟֍֞ᳯ֒֘ շ֧֒չ֞ էև֗֞ ᭭ ֗ ե֑ ֛֠ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ էև֗֞ ֟վल֞ չեչ֞ ֚֟֟֐ֆ֑ᲂ էև֗֞ 
᭭ և֞֊֑֠ ᮧ֞֟։շ֒օ էև֗֞ ᳰշ֚֠ է᭠ ֑  ᮧ֞֟։շ֒օ էև֗֞ ᳰշ֚֠ ᭪ ֑ ֟Ღ ե֚᭭ և֞, ֛֢֚֐ էև֗֞ ձվᱶ֚֠ շ֫ է֌֊֧ ֟֊օᭅ֑֞֊֚֡֞֒ 
֟֊ֈ֧֘ վ֞֒֠ շ֧֒չ֞ ֆև֞ թ֚շ֧ ֌֚֞ ղ֧֚ ֚֏֠ ի֌֑֞ շ֒֊ ֧ն֒ շ֞ ᭅ֑ շ֒֊ ֧շᳱ ֘֟Ღ֑ ե֞ ֛ᲂչ֠, վ֫ ֑֛ չեչ֞ ֊ֈ֠ ֆև֞ թ֚շᳱ 
ի֌-֊ᳰֈ֑ᲂ ֐ᱶ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ շ֧ ֟֊֙։֧, ֟֊ ե֑ᮢօ ն֒ ի֌֘֐֊ շ֧ ֟लձ ը֗᭫ ֑ շ էև֗֞ ի֟ռֆ ֚֐տ֧, ֟վ֊֧֚ չեչ֞ ֊ֈ֠ 
շ֫ թ֚շᳱ ᮧ֞շ֣֟ֆշ ֆև֞ ֌֡֒֞ֆ֊ ֟᭭և֟ֆ ֆշ ե֚֒֟ᭃֆ ᳰշ֑֞ վ֞ ֚շ֧ ֆև֞ չեչ֞ ֊ֈ֠ ֆև֞ թ֧֚֚ ե֚֎ե֟։ֆ ֐֞֐लᲂ շ֧ ե֚֒ᭃօ ն֒ 
ᮧ֎ե։֊ շ֧ ֟लձ չեչ֞ ֊ֈ֠ ֐ᱶ վल շ֧ ֚ֆֆ ֆև֞ ֌֑ ᭅ֞᭡ ֆ ᮧ֛֗֞ շ֫ ֚֡֟֊᳟֟ֆ ᳰշ֑֞ վ֞ ֚շ֧ ।  

2.  ֧֟֗֘֙ ᱨ֌ ֧֚ ֆև֞ ի֌-֌֨֒֞ᮕ֞֍ 1 շ֧ ᮧ֞֗։֞֊ᲂ շᳱ ֚֞֞֐᭠ ֑ ֆ֑֞ շ֧ ֌֢֗ ᭅ֞ᮕ֛ շ֧ ֟֎֊֞ ֆև֞ թ֚ ըֈ֧֘ ֐ᱶ ֑և֞ է᭠ ֑ և֞ 
ի֌֎ե֟։ֆ ղ֧֚ ֟֊ֈ֧֘ չեչ֞ ֊ֈ֠ շ֧ ᮧ֎ե։֊ շ֧ ֚֏֠ էև֗֞ ᳰշ֚֠ ֐֞֐ल֧ շ֫ ֘֞֟֐ल շ֒ ֚շֆ֠ ֛,֨ ֊֞֐ֆ:-  

(շ)  ֌֨֒ ֞ᮕ֞֍ 4 ֐ᱶ ᳰֈձ չձ ֚֟᳍ ե֞ֆᲂ շ֧ է֊֚֡֞֒ ֐ᱶ թ֚ ըֈ֧֘ շ֧ ֌֨֒֞ᮕ֞֍ 55 ֐ᱶ ի֟᭨ल֟ոֆ շ֑֞ᲄ շ֫ ֌֢֒֞ շ֒֊֞; 

(ո)  շ֧᭠ ᮤ  ֚֒շ֞֒ շ֧ է֊֡֫֐ֈ֊ ֧֚ ᮧֈ֢֙ օ շ֧ ի֌֘֐֊ ֆև֞ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ ᭃօ, ե֚֒ᭃ֞ ն֒ ᮧ֎ե։֊ շ֧ ֟लձ ᭬֒֞ ᮝ֑֠ ֊֠֟ֆ 
֎֊֞֊֞ । 

(չ)  չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ ֐ᱶ ե֚֒ᭃօ, ե֚֒ᭃ֞, ᮧֈ֢֙ օ շ֧ ֟֊֧֙։, ֟֊ ե֑ᮢօ ն֒ ի֌֘֐֊ շ֧ ֟लձ չեչ֞ ֎֧֚֟֊ ᮧ֎ե։֊ 
֑֫վ֊֞ շ֧ ᮧ֏֞֗֠ շ֑֞ ᭅ֞᭠ ֗ ֑֊ շ֧ ֟लձ շ֧᭠ ᮤ  ֚֒շ֞֒ շ֧ է֊֡֫֐ֈ֊ ֧֚ ᳰշ֚֠ ֈ֧֘ էև֗֞ ֟֗ֈ֧֘֠ ձվᱶ֚֠ շ֧ ֚֞և ֚֐տ֬ֆ֞ ᭄֞֌֊ 
շ֒֊֞ । 

(պ)  ը֘֫։֊ᲂ շ֧ ֚֞և էև֗֞ ի֚շ֧ ֟֎֊֞ ֊ֈ֠ չեչ֞ ֎֧֚֟֊ ᮧ֎ե։֊ ֑֫վ֊֞ շ֫ է֊֡֫֐ᳰֈֆ շ֒֊֞ ն֒ ֚֠։֧ ե֚֘֫։֊, ֑ᳰֈ 
շ֫ժ ֛֫, ի֚ ֌֒ շ֒֊֞;  

(փ.)  ᮧչ֟ֆ ᳯ֒֌֫ցᭅ շ֞ ֌ ᭅ֑֧֗ᭃօ շ֒֊֞, ֚֠֐ᭃ֞ շ֒֊֞ ն֒ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ, ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ֑ᲂ էև֗֞ 
᭭ և֞֊֑֠ ᮧ֞֟։շ֒օᲂ ն֒ է᭠ ֑  ᮧ֞֟։շ֒օᲂ շ֫ ֎֡֟֊֑֞ֈ֠ ᮧ֎ե։֊ ֑֫վ֊֞ ն֒ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ֐֞֐लᲂ ֧֚ 

ե֚֎ե֟։ֆ ᳰշ֚֠ է᭠ ֑  ल֧ ֌֒ ֟֊ֈᱷ֘ վ֞֒֠ շ֒֊֞ ।֐֞֐ 

(ռ)  ֧֚֠֗֒վ շ֧ ֎ָ֊֧ ն֒ ֎֛֟᮲֞֗ ֘֫։֊ է֗ ե֚֒ռ֊֞, ը֛֗֞ ᭃ֧ᮢ ի֌ռ֞֒, ֎ָ֞ ֨֐ֈ֞֊ᲂ շ֧ ե֚֒ᭃօ, վ֊-վ֞չᱨշֆ֞ ֣֚վ֊ 
շ֒֊֞, վल֑֠ ն֒ ֒֞թ֌֧ᳯ֑֒֊ վ֠֗֊ ն֒ վ֨֗ ֟֗֟֗։ֆ֞ շ֧ ե֚֒ᭃօ ն֒ ֌֑ ᭅ֞֗֒օ֑֠ ᱨ֌ ֧֚ ᭭ և֑֞֠ ֊ֈ֠ ե֚֒ ᭃօ շ֧ ե֚֗։ᭅ֊ շ֧ 
֟लձ ղ֧֚ է᭠ ֑  ի֌֑֞ᲂ ֛֚֟ֆ չեչ֞ ֊ֈ֠ ֐ᱶ ᮧֈ֢֙ օ շ֧ ի֌֘֐֊ շ֧ ֟लձ շ֞ ᭅ֑ᮓ֐ᲂ շᳱ ֑֫վ֊֞ ֎֊֞֊֞, ֟֗᭜ ֆ֌֫֙օ ն֒ 
շ֑֞ ᭅ֞᭠ ֗ ֑֊ է֊֡֫֐ᳰֈֆ շ֒֊֞ । 
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(ս)   ᮧֈ֢֙ օ շ֧ ֟֊֧֙։, ֟֊ ե֑ᮢօ ն֒ ի֌֘֐֊ ֆև֞ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ե֚֒ ᭃօ ն֒ ᮧ֎ե։֊ շ֧ ֟लձ ը ե֒֏ 
ᳰշձ չձ ֟֗֟֏᭠ ֊ շ֞ ᭅ֑ᮓ֐ᲂ էև֗֞ շ֞ ᭅ֑շल֞֌ᲂ շ֧ շ֑֞ ᭅ֞᭠ ֗ ֑֊ շ֞ ֚֐᭠ ֗  ᭃ֞ շ֒֊֞ ।֠֐֚ ցᳳ֒չ ն֒֠֊֩֐ ,֑

(վ)  ֊ֈ֠ շᳱ ֌֞ᳯ֒֟᭭և֟ֆշᳱ շ֫ ֌֡֊: ֎֛֞ल շ֒֊ ֧ն֒ ֊ֈ֠ չեչ֞ ֎֧֚֟֊ ֒֞᭔ ֑ ᲂ շ֧ ᮧ֎ե։֊ ֧֚ ե֚չֆ ի֌֑֞ᲂ շ֫ շ֒֊ ֧շ֧ ֟लձ 
ᳰշ֚֠ ᭪ ֑ ֟Ღ էև֗֞ ᮧ֞֟։շ֒օ շ֫ ֟֊ֈᱷ֘ ֈ֧֊֞ । 

(տ)  ᭭ ֌֧֘ल  ֌֌ᭅվ ֧֛֗֟շल շ֧ ֣֚վ֊ շ֧ ֟लձ շ֧᭠ ᮤ  ֚֒շ֞֒ շ֫ ֚֟֍֞ᳯ֒֘ շ֒֊֞ (ռ֛֞ ֧շե ֌֊֠ է֟։֟֊֑2013) 2013 ,֐ շ֞ 
18) էև֗֞ ֚֚֫֞թց֠ ֌եվ֠շ֒օ է֟։֟֊֑1860 ,֐  (1860 շ֞ 21) շ֧ էեֆչᭅֆ ձշ շե ֌֊֠ շ֧ ᱨ֌ ֐ᱶ էև֗֞ ֏֞֒ֆ֑֠ ᭠ ֑ ֚֞ 
է֟։֟֊֑1882 ,֐ (1882 շ֞ 2) շ֧ է։֠֊ ձշ ᭠ ֑ ֚֞ շ֧ ᱨ֌ ֐ᱶ) վ֚֨֞ᳰշ թ֚ ըֈ֧֘ էև֗֞ ի᭍ ֆ ըֈ֧֘ շ֧ ᮧ֑֫վ֊ շ֧ 
շ֑֞ ᭅ֞᭠ ֗ ֑֊ շ֧ ֟लձ ի֌֑֡᭍ ֆ ֛֫ । 

(ր)  ᮧֈ֢֙ օ շ֧ ᮧ֏֞֗֠ ֟֊֧֙։, ֟֊ ե֑ᮢօ ն֒ ի֌֘֐֊, չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ ֐ᱶ ե֚֒ ᭃօ ն֒ ե֚֒ᭃ֞ ն֒ ᮧ֎ե։֊ շ֫ 
֚֡֟֊᳟֟ֆ շ֒֊ ֧շ֧ ֟लձ ֊֠֟ֆ ն֒ շ֞ ᭅ֑ շ֧ ֎֧֛ֆ֒ ֚֐᭠ ֗ ֑ շ֧ ֟लձ ղ֧֚ ի֌֑֞ շ֒֊֞, ֟վ֧֚ ը֗᭫ ֑ շ ֚֐տ֞ վ֞ձ । 

(ց)  ֌ᳯ֑֒֫վ֊֞Ა շ֧ ի֌֑֡᭍ ֆ ֆև֞ ֘֠ᮖ շ֑֞ ᭅ֞᭠ ֗ ֑֊ շ֧ ֟लձ ᳰշ֚֠ ե֚չֆ ᭪ ֑ ֟Ღ էև֗֞ ᮧ֞֟։շ֞֒֠ շ֫ ղ֧֚ ֟֊ֈ֧֘ վ֞֒֠ շ֒֊֞ 
էև֗֞ ղ֚֠ ֌ᳯ֑֒֫վ֊֞Ა շ֫ ֟֊֒᭭ ֆ շ֒֊֞ էև֗֞ ֟֊֟։֑ᲂ շ֧ վ֞֒֠ ֒ո֊֧ շ֫ ֒֫շ֊֞ էև֗֞ ֌֛ल֧ ֧֚ վ֞֒֠ շᳱ չժ ։֊֒֞֟֘ 
շ֫ ֚֠։֧ ᳯ֒֍ե փ շ֒֊֞ ն֒ ᳰշ֚֠ է᭠ ֑  ᭪ ֑ ֟Ღ էև֗֞ ֎֫փᭅ էև֗֞ շ֩֒֌֧֫֒֘֊ շ֫ թ֧֚ ֘֠ᮖ շ֑֞ ᭅ֞᭠ ֗ ֑֊ ֛ֆ֧֡ ֚ᲅ֌֊֞ । 

 (ւ) ֌֛ल֧ ֧֚ վ֞֒֠ ᳰշ֚֠ ֏֠ շ֞֊֢֊ շ֧ ᮧ֟ֆ ֌֢֗ ᭅ֞ᮕ֛ ֒ո֧ ֟֎֊֞ ल֧ոᲂ ֑֞ է᭠ ֑  ֈ᭭ ֆ֧֞֗վᲂ շ֧ ֒ո-֒ո֞֗ ֧֚ ᳰշ֚֠ ե֚֎ե֟։ֆ ֑֞ 
ᮧ֞֟։շ֒օ շ֫ ֟֊ֈᱷ֘ ֈ֧֊֞ վ֚֨֞ ᳰշ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֟֗֟֊᳸ֈ᭬ ց ᳰշ֑֞ վ֞ձ; 

(փ) ղ֧֚ է᭠ ֑  ի֌֑֞ շ֒֊֞ վ֫ ᳰշ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ ᮧֈ֢֙ օ շ֧ ֎ռ֞֗, ֟֊ ե֑ᮢօ ն֒ ի֌֘֐֊ շᳱ 

ի֌ल֟᭣։, ե֚֒ᭃօ ն֒ ֟֊֗֞֒օ ն֒ ᮧ֎ե։֊ շ֧ ֟लձ ը֗᭫ ֑ շ ֛;֨ 

(3) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֫ ֡֐᳎ᲂ ֌֒ ֟֊ֈᱷ֘ᲂ շ֫ վ֞֒֠ շ֒֊֧ շᳱ ֘֟Ღ ֛֫չ֠ վ֫ᳰշ է֟։֟֊֑֐ շᳱ ։֞֒֞ 5 ֐ᱶ ֟֊։ ᭅ֞ᳯ֒ֆ 
ᳰշձ չձ ֛।ᱹ 

(4) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ է֌֊ ֧֟֊օᭅ֑ᲂ շ֧ շ֑֞ ᭅ֞᭠ ֗ ֑֊ ֛ֆ֧֡ ֆև֞ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֟֊օᭅ֑ᲂ շ֧ ֟लձ ի֌֑֡᭍ ֆ ᮧօ֞ल֠ 
ֆ֑֨֞֒ շ֧֒। 

(42) շ֟ֆ֌֑ ֐֞֐लᲂ ֐ᱶ ֌֢֗ ᭅ է֊֫֡֐ֈ֊ ֈ֧֊֞---- ᮧ᭜ ֑ ֧շ ᭪ ֑ ֟Ღ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ ե֞, ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ֑ ե֞ ն֒ 
᭭ և֞֊֑֠ ᮧ֞֟։շ֒օ ֆև֞ է᭠ ֑  ᮧ֞֟։շ֞֒֠ չեչ֞ ֊ֈ֠ ֧֚ ե֚֎ե֟։ֆ ֆև֞ չեչ֞ ֊ֈ֠ ֑֞ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֧ ֈ֑֧֞֒ ֐ᱶ ը֊ ֧
֗֞ल֧ ᭃ֧ᮢ ֧֚ ե֚֎ե֟։ֆ ֟֊᭥ ֊֟ल֟ոֆ ֐֞֐लᲂ ֌֒, ֑ᳰֈ ᭬֒֞ ᮝ֑֠ չեչ֞ ֊ֈ֠ շ֧ ֟֊օᭅ֑ᲂ շ֫ շ֑֞ ᭅ֞֟᭠֗ֆ շ֒֊֞ է֌֧֟ᭃֆ ֛,֨ ֆ֫ ᳦֑֒֞֠ 
᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֞ ֌֢ ᭅ֗ է֊֫֡֐ֈ֊ ᮧ֞᭡ ֆ շ֒֊֞ ֛֫չ֞। ֊֞֐ֆ:- 

(շ) չեչ֞ ֊ֈ֠ շ֧ փ֞ի֊ ᭭ ᮝ֠֐ վल շ֧ ᮧ֛֗֞ շ֫ ᮧ֏֞֟֗ֆ ᳰշձ ֟֎֊֞ չեչ֞ ֊ֈ֠ ֐ᱶ վल շ֧ ֏᭛ փ֞֒օ շ֧ փ֞թ֗վᭅ֊ շᳱ ᮧօ֞ल֠; 

(ո) չեչ֞ ֊ֈ֠ ֑֞ ֊ֈ֠ շ֧ ֆց ֌֒ ֑֞ թ֚շ֧ ֎ָ֞ ֑֫վ֊֞ ᭃ֧ᮢᲂ ֌֒ ֌ल֡ᲂ ն֒ ֛֑֚֞շ ַ֚շᲂ ֆև֞ ֆցᲂ շ֞ ֟֊֐ ᭅ֞օ; 

(չ) պ֞ցᲂ շ֞ ֟֊֐ ᭅ֞օ էև֗֞ ᳰշ֚֠ ֏֠ ֬֐վ֢ֈ֞ պ֞ց շ֞ ֟֗᭭ ֆ֞֒;  

(պ) պ֞ցᲂ շ֞ ֟֊֐ ᭅ֞օ; 

(փ.) վल շ֧ ե֚ᮕ֛ էև֗֞ փ֞թ֗վᭅ֊ ֑֞ ֟֊ ե֑ᮢօ շ֧ ֟लձ ᭭ և֑֞֠ վल֑֠ ե֚֒ռ֊֞Ა շ֞ ֟֊֐ ᭅ֞օ էև֗֞ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ 
֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֞ ռ֨֊ल֠շ֒օ;  

(ռ) ֌ַ֛֞֠ քल֞֊ᲂ ն֒ է֟։֢֚֟ռֆ ֗֊ ֆև֞ է᭠ ֑  ֌֑ ᭅ֞֗֒օ֑֠ ֈ֣֟ ᳥ ֧֚ ե֧֚֗ֈ֠ ᭃ֧ᮢᲂ շ֞ ֗֊ շց֞֗; 

(ս) շ֫ժ է᭠ ֑  շ֞ ᭅ֑շल֞֌ վ֫ ᳰշ ֌֨֒֞ᮕ֞֍ 4 ֐ᱶ ֚֟᳍ ե֞ֆᲂ շ֧ ֟֗֌֒֠ֆ ֟֊։ ᭅ֞ᳯ֒ֆ ᳰշձ չձ ֛ ᱹի᭠ ֛ ᱶ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ 
᳇֞֒֞ ֟֗֟֊᳸ֈ᭬ ց ᳰշ֑֞ վ֞ձ। 
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43. ֟֗ᱫ֑֠ ք֞եռ֞ ---- (1) ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֎վց֑֠ ը ե֗ց֊ է֌֊ ֧շ֑֞ᲄ, ल᭯ ֑ ᲂ ն֒ ի᳎֧᭫ ֑ ᲂ շ֫ ֌֢֒֞ շ֒֊ ֧֧֚ 

ե֚֎ե֟։ֆ ᭪ ֑ ֑ ֆև֞ ᭭ և֞֌֊֞ ᭪ ֑ ֑ շ֫ ֛֗֊ շ֒֊֧ ֛ֆ֧֡ ի֌֑֫չ ᳰշ֑֞ վ֞ձչ֞।  թ֚շ֧ ֟लձ ֘ֆᭅ ֑֛ ֛ ֨ᳰշ է֊֡ֈ֞֊, խօ ն֒ 

ի։֞֒ շ֧ ᱨ֌ ֐ᱶ ᮧ֞᭡ ֆ ։֊ ի᭠ ֛ ᱭ ֐ᱶ ֟֗֟֊᳸ֈ᭬ ց ի᳎֧᭫ ֑ ᲂ շ֧ ֟लձ ֛֗֊ ᳰշ֑֞ վ֞ձչ֞ ֟վ֊շ֧ ֟लձ ֑֛ է֊֡ֈ֞֊, խօ ն֒ ի։֞֒ 
ᮧ֞᭡ ֆ ᱟը ֛।֨  

(2) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ल֧ոᲂ ֆև֞ է᭠ ֑  ե֚֎᳍ ᳯ֒շ֞փᲄ շ֞ ի֌֑֡᭍ ֆ ᱨ֌ ֧֚ ֒ո-֒ո֞֗ ֒ո֧չ֞ ն֒ ֗֞ᳶ֙շ ᭪ ֑ ֑ ֟֗֗֒օ 
ֆ֑֨֞֒ շ֧֒չ֞। 

(3) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ ल֧ոᲂ շᳱ ֚ ե֞֟֗֟։շ ल֧ո֞ ֌֒֠ᭃ֞ ֏֞֒ֆ շ֧ ֟֊ ե֑ᮢշ ն֒ ֛֞֐ल֧ո֞ ֌֒֠ᭃշ ᳇֞֒֞ շᳱ վ֞ձչ֠ 
ն֒ ֗֞ᳶ֙շ ल֧ո֞ ֌֒֠ᭃ֞ ֌֢֒ ֠ ֛֫֊֧ շ֧ ֌᭫ ռ֞ֆ ल֧ո֞ ֌֒֠ᭃ֞ ձվᱶ֚֠ ֗֞ᳶ֙շ ल֧ո֞ ֌֒֠ᭃ֞ ᮧ֞֐օ ֌ᮢ ֏֧վ֧չ֠।  

(4) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ շ֞ ᭅ֑ շ֧᭠ ᮤ ֑֠ ֚ֆշᭅֆ֞ ը֑֫չ շ֧ ֟֊ ե֑ᮢօ ֐ᱶ ֛ ᱹն֒  ֚ֆշᭅֆ֞ ե֚֎ե։֠ ֐֞֐लᲂ շᳱ ֈ֧ո ֧֒ո շ֧ 
֟लձ ձշ ֚ֆշᭅֆ֞ է֟։շ֞֒֠ ֛֫չ֞। 

(5) ल֧ո֞ ֌֒֠ᭃ֞ ᳯ֒֌֫ցᭅ շ֧ ֚֞և ֗֞ᳶ֙շ ᭪ ֑ ֑ ֟֗֗֒օ ᮧ֟ֆ ֗֙ᭅ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल շ֫ ֏֧վ֞ վ֑֧֞չ֞ ն֒ շ֧᭠ ᮤ  ֚֒շ֞֒ 
թ֧֚ ե֚֚ֈ շ֧ ֈ֫֊ᲂ ֚ֈ֊ᲂ ֐ᱶ ᮧ᭭ ֆ֡ֆ շ֧֒չ֠।  

44. շ֞֊֊֢ ֧֟֗֘֙ ᭄ᲂ շ֫ շ֑֞ᭅ ֌֒ लչ֞֊֞  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ ֌֚֞ ձշ ի֌֑֡᭍ ֆ ֟֗։֑֞֠ ᭪ ֑ ֗᭭ և֞ ֛֫չ֠ ֟վ֚շ֧ 
֟लձ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֞֊֢֊֠ ᭄֧֟֗֘֙ ֌֒֞֘֐ᭅֈ֞ֆ֞ ն֒ ֟֗։֑֞֠ ֍֐ᭅ շᳱ ֧֚֗֞ձե ल֧չ֠ վ֫ ᳰշ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ 
֑ लᲂ ֌֒ ֚ल֛֞ ֈ֧֊ ֧շ֧ ֟लձ ֆև֞ է֌֊֧ շֆᭅ᭪֐֞֐ շ֫ ֟֗։֑֞֠ ֊֘֐֟ ᲂ շ֞ ֟֊֗ ᭅ֛֞ շ֒֊֧ շ֧ ֟लձ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֫ 
֛֑֚֫չ ᮧֈ֞֊ շ֒֊ ֧շ֧ ֟लձ ը֗᭫ ֑ շ ֛।֨ 

45. ᳯ֒֌֫ցᲄ շᳱ ֚֠֐ᭃ֞  թ֚շ֧ շ֞ ᭅ֑շल֞֌ᲂ ֧֚ ե֚֎ե֟։ֆ ֚֏֠ ᳯ֒֌֫ցᱸ ֆև֞ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ, ֟վल֞ չեչ֞ ֚֟֟֐ֆ ֑֞ ᭭ և֞ ֊֑֠ 
ᮧ֞֟։շ֒օ ֑֞ ֎֫փᭅ  ֑֞ ֟֊չ֐ ֑֞ ᳰշ֚֠ է᭠ ֑  ᭪ ֑ ֟Ღ ֧֚ ᮧ֞᭡ ֆ ᳯ֒֌֫ցᲄ շᳱ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֚֠֐ᭃ֞ շᳱ վ֑֧֞չ֠ 
ն֒ թ֊ ᳯ֒֌֫ցᲄ ֐ᱶ ֎ֆ֞ձ չձ ֐֞֐लᲂ ֌֒ է֌֊ ֧֟֗ռ֞֒ᲂ շ֧ ֚֞և ֑֛ ᳯ֒֌֫ցᭅ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֚᭥ ֡֐ո ᳰֈ֘֞-֟֊ֈᱷ֘ ֛ֆ֧֡  
ᮧ᭭ ֆ֡ֆ շᳱ վ֑֧֞չ֠, ֑ᳰֈ ղ֚֞ ը֗᭫ ֑ շ ֛।֨ 

46. չեչ֞ ֚֡֒ ᭃ֞ लո֧֞ ֌֒֠ᭃ֞ ᳯ֒֌֫ցᲄ շ֞ ֧֚֐շ֊ ------ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ չեչ֞ ֊ֈ֠ շᳱ չեչ֞ ֚֡֒ᭃ֞ ल֧ո֞ ֌֒֠ᭃ֞ շᳱ 
շ շ֞֐ ᳰշֆ ᳯ֒֌֫ցᭅ ֆ֑֨֞֒ շ֧֒չ֞ ֆև֞ ի֧֚ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֫ ի֊ ֌֒ ի֌ռ֞֒֞᭜֧֐֚ ᭅ֒֗֞ժ շ֧ ֚֞և ᮧ᭭ ֆ֡ֆ շ֧֒չ֞ ֆև֞ թ֧֚ 
֚֞ ᭅ֗վ֟֊շ ᭃ֧ᮢ ֐ᱶ ֏֠ ի֌ल᭣ ։ շ֑֒֞֞ վ֑֧֞չ֞ ն֒ թ֧֚ ֧֗֎֚֞թց ֌֒ ֈ֘ ᭅ֑֞֞ վ֑֧֞չ֞।  

47. ֚ռ֢֊֞, ֟֊֒֠ᭃօ ը֑֫֟վֆ շ֒֊ ֧, ᳯ֒֌֫ցᱸ ᮧշ֞֟֘ֆ շ֒֊ ֧թ᭜ ֑ ֞ᳰֈ շ֧ ֚ե֎ե։ ֐ᱶ ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ շᳱ ֘֟Ღ֑֞ե ---
----- (1) վ֛ ե֞ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ է֟։֟֊֑֐ շᳱ ։֞֒֞ 5 շ֧ ֆ֛ֆ թ֧֚ ը֗᭫ ֑ շ ֚֐տᱶ ի֧֚ ֛֗ ֟ल֟ոֆ ֐ᱶ ըֈ֧֘ ֈ֧շ֒ 
֑֛ շ֛ ֚շֆ֞  ֛-֨---- 

(ձ) ᳰշ֚֠ ֏֠ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ, ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ֑ᲂ ֑֞ ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օ ֑֞ է᭠ ֑  ᮧ֞֟։շ֒օ ֑֞ ֎֫փᭅ ֑֞ 
֟֊չ֐ ֑֞ ᭪ ֑ ֟Ღ ֟վ֧֚ ֏֠ ᳰշ֚֠ ֏֠ ֌ᳯ֑֒֫վ֊֞ շ֧ շ֞ ᭅ֑֟֊᭬ ֌֞ֈ֊ ֑֞ ղ֚֠ ֌ᳯ֑֒֫վ֊֞ ֧֚ ե֚֎ե֟։ֆ շ֫ժ շ֞ ᭅ֑ ֚ᲅ֌֞ չ֑֞ ֛ ֑֨֞  
ᳰշ֚֠ ֏֠ ֑֚֐ ֟֊֟։֑ᲂ շ֧ ի֌֑֫չ շ֧ ֎֧֞֒ ֐ᱶ ֢֚ռ֊֞ ֑֞ ֌ᳯ֑֒֫վ֊֞ շ֧ շ֞ ᭅ֑ ֟֊᭬ ֌֞ֈ֊ շ֧ ֟लձ ը ե֗ᳯցֆ ղ֚֠ ֌ᳯ֑֒֫վ֊֞ ֧֚ 

ե֚֎ե֟։ֆ ᭭ ֌᭬ ց֠շ֒օ ֑֞ շ֞ ᭅ֑֟֊᭬ ֌֞ֈ֊ ֑֞ ը ե֗ᳯցֆ ֟֊֟։ շ֧ ի֌֑֫չ շ֧ ֎֧֞֒ ֐ᱶ ֢֚ռ֊֞ շ֫ ֟ल֟ոֆ ֐ᱶ ֑֞ ֚֞ ᭅ֗վ֟֊շ ᱨ֌ ֧֚ 
ᮧռ֞֒-ᮧ֚֞֒ շ֒֊ ֧֛ֆ֧֡ ֌֢ս֞ վ֞ ֚շֆ֞ ֛ ֨վ֚֨֞ ֏֠ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ է֌֧֟ᭃֆ ֚֐տ֧; էև֗֞   

(֎֠) ձշ ֑֞ ձշ ֧֚ է֟։շ ᭪ ֑ ֟Ღ ֑֞ ᳰշ֚֠ ᮧ֞֟։շ֒օ շ֫ ֟֊֑֡᭍ ֆ շ֒֊֞ վ֫ շ֞ ᭅ֑ շ֒֊ ֧ էև֗֞ շ֞ ᭅ֑֟֊᭬ ֌֞ֈ֊ շ֧ ֟लձ 
ը ե֗ᳯցֆ ֌ᳯ֑֒֫վ֊֞ ֆև֞ ը ե֗ᳯցֆ ֟֊֟։ շ֧ ի֌֑֫չ շ֧ ե֚֎ե։ ֐ᱶ ֌֢սֆ֞ս շ֒ ֚շ֧। 

(֚֠) է֌֊֧ ᳰշ֚֠ ֏֠ է֟։շ֞֒֠ ֑֞ շ֐ᭅռ֞֒֠ էև֗֞ շ֧᭠ ᮤ  ֚֒շ֞֒ ֑֞ ֒֞᭔ ֑  ֚֒շ֞֒ էև֗֞ ᳰշ֚֠ է᭠ ֑  ᮧ֞֟։շ֒օ շ֧ 
է֟։շ֞ᳯ֑֒ᲂ ն֒  շ֐ᭅռ֞ᳯ֑֒ᲂ շ֫ ᳰշ֚֠ ֏֠ ը ե֗ᳯցֆ ֌ᳯ֑֒֫վ֊֞ շ֧ շ֞ ᭅ֑շ֒օ էև֗֞ շ֞ ᭅ֑֟֊᭬ ֌֞ֈ֊ էև֗֞ ֟֊֟։ շ֧ ի֌֑֫չ 
շ֧ ե֚֎ե։ ֐ᱶ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ, ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ֑ᲂ էև֗֞ է᭠ ֑  ᮧ֞֟։շ֒օ էև֗֞ ֎֫փᭅ էև֗֞ ֟֊չ֐ էև֗֞ 

ե֚֎ե֟։ֆ ᭪ ֑ ֟Ღ ֧֚ ի֊շ֧ ल֧ոᲂ ն֒ է᭠ ֑  ֈ᭭ ֆ֧֞֗վᲂ շ֧ ֟֊֒֠ᭃօ ֛ֆ֧ ֡֟֊ֈᱷ֘ ֈ֧֊֞। 
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(փ֠) ղ֚֞ շ֫ժ ᭪ ֑ ֟Ღ, է֟։շ֞֒֠, ֒֞᭔ ֑  ֚֒շ֞֒ ֑֞ ᮧ֞֟։շ֒օ է֌֧֟ᭃֆ ֛ ֨ վ֫ թ֧֚ ե֚֎ե֟։ֆ ᳰշ֚֠ ֏֠ ᮧշ֞֒ շᳱ ᳯ֒֌֫ցᭅ,  
ᳯ֒ց֊ᭅ, ֚ ե֞֟᭎֑շᳱ ն֒ է᭠ ֑  ֢֚ռ֊֞ ֏֧վ֧ ն֒ ղ֚֞ ᭪ ֑ ֟Ღ, է֟։շ֞֒֠, ֒֞᭔ ֑  ֚֒շ֞֒ էև֗֞ է᭠ ֑  ᮧ֞֟։շ֒օ շ֫ ֑֛ շ֞ ᭅ֑ շ֒֊֞ 
֎֞᭟ ֑  ֛֫չ֞।  

48. ֟֗ᱫ ֌֫֙օ ն֒ շ֑֞֞ᭅ᭠ ֗ ֊֟ ֛֑ շ֞ ֟֗շ֚֞ ֛֫չ֞ ն֒ ֊֘֐֟ փल ದ (1) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞֩֐ ֊֑ ե֒ֆ֒  է֌֊ ֧֟֗ᱫ֑֠ 
փलᲂ շ֫ ե֚֘֫֟։ֆ շ֧֒չ֞ ֟վ֧֚֚ ֌ᳯ֑֒֫վ֊֞Ა շ֧  շ֞֩֐ ᭅ֑֟֊᭬ ֌֞ֈ֊ ն֒ ֚ֆֆֆ֞ ֐ᱶ ֚֡։֞֒ ֛֫չ֞ ն֒ ֟վ֧֚ ᮧֈ֢֙ օ շ֧ ի֌֘֐֊ 
ն֒ չեչ֞ ֊ֈ֠ շ֧ ֌֊֡ᱧ᳍֞֒ ն֒ ե֚֒ᭃօ ֆև֞ ᮧ֎ե։֊ շ֧ ֟लձ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ, ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ֑ᲂ էև֗֞ է᭠ ֑  
ᮧ֞֟։շ֒օ էև֗֞ ᭪ ֑ ֟Ღ ᳇֞֒֞ է֌֊֑֞֞ վ֞ ֚շֆ֞ ֛।֨  

ᳰ֧շֆ ᳯ֒֌֫ցᲄ շ֫ ֆ֑֨֐֚ .49 ֞֒ շ֒֊֞ --- (1) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ, ֟֗֟֊᳸ֈ᭬ ց ֟վल֞ 

չեչ֞ ֚֟֟֐ֆ֑ᲂ, ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օᲂ, է᭠ ֑  ᮧ֞֟։շ֒օ, ֎֫փᭅ, ֟֊չ֐ էև֗֞ ᭪ ֑ ֟Ღ ᳇֞֒֞ ֏֧վ֠ չ֑֠ ᳯ֒֌֫ցᲄ ն֒ է᭠ ֑  ֢֚ռ֊֞ 
շ֧ ը։֞֒ ֌֒ ձշ ֧֚֐ᳰշֆ ᳯ֒֌֫ցᭅ ֆ֑֨֞֒ շ֧֒չ֞ ֟վ֚֐ᱶ ᮧ᭜ ֑ ֧շ ֟վल֧ շ֧ ᳇֞֒֞ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֧ ը֚-֌֚֞ 
շ֧ ᭃ֧ᮢᲂ շ֧ ե֚֎ե։ ֐ᱶ ֢֚ռ֊֞ ֈ֠ վ֑֧֞չ֠।  

(ձ) ի֊շ֧ ᳇֞֒֞ շ֞ ᭅ֑֟֊᭬ ֌֞ᳰֈֆ շᳱ վ֞ ֛֒֠ ֑֫վ֊֞Ა շᳱ ֟᭭և֟ֆ ն֒ ի֊շ֧ ᳇֞֒֞ ᳰշձ չձ ի֌֑֞ ֆև֞ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ 
֛֑֚֞շ ֊ᳰֈ֑ᲂ շᳱ ֟᭭և֟ֆ ֧֚ ե֚֎ե֟։ֆ է᭠ ֑   շ֞ ᭅ֑շल֞֌ շᳱ ֟᭭և֟ֆ;  

(֎֠) չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ վल շᳱ չօ֡֗ᱫ֞ ն֒ թ֚ ե֚֎ե։ ֐ᱶ ի֌ռ֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ; 

(֚֠) չեչ֞ ֊ֈ֠ ֐ᱶ վल շᳱ  ᳰշ֚֠ ֏֠ ᱨ֌ ֐ᱶ ᱨշ֞֗ց ն֒ ի֚շ֧ շ֞֒օ; 

(փ֠) ֟֗֟֊᳸ֈ᳥ ֟վल֧ ֐ᱶ ֊ֈ֠ ֆց ն֒ ֎ָ֞ ֨֐ֈ֞֊ ն֒ ը֚֗֞ շᳱ ֟᭭և֟ֆ; 

(է) ֟վल֞ չեչ֞ ֚֟֟֐ֆ ֑֞ ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օᲂ ᳇֞֒֞ վ֊ֆ֞ ֧֚ ᮧ֞᭡ ֆ ֟֘շ֑֞ֆᲂ ֌֒ ᳰշձ չձ ի֌ռ֞֒֞᭜ ֐շ ի֌֑֞; 

(ձ֍) ᮧ᭭ ֆ֞֟֗ֆ ի֌ռ֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ շ֧ ֚֞և ը֊ ֧֗֞ल֧ ֧֘֙ ֎֞։֞Ა շ֞ ֌ֆ֞ लչ֞֊֞; 

(վ֠) ᳯ֒֌֫ցᭅ ֑ᳰֈ շ֫ժ ֛,֨ վ֚֨֞ ᳰշ չեչ֞ ֚֡֒ᭃ֞ ल֧ո֞ ֌֒֠ᭃշᲂ ᳇֞֒֞ ֢֚֟ռֆ ᳰշ֑֞ չ֑֞ ֛;֨ 

(ձռ) չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շᳱ ֈ֘֞ շ֧ ֎֧֞֒ ֐ᱶ ե֚֎ե֟։ֆ է᭠ ֑  ֚֏֠ ֢֚ռ֊֞; 

(2) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ի֌֌֨֒ ֞ᮕ֞֍ -1 ֐ᱶ ի֟᭨ल֟ոֆ ֧֚֐ᳰշֆ ᳯ֒֌֫ցᭅ շᳱ ֚֠֐ᭃ֞ շ֒֊ ֧ շ֧ ֌᭫ ռ֞ֆ շ֞ ᭅ֑֎ल շ֫ 
ի֌ռ֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ շ֧ ֚֞և ի֧֚ ᮧ᭭ ֆ֡ֆ շ֧֒չ֞ । 

50. ֗֞ᳶ֙շ ᳯ֒֌֫ցᭅ------ (1) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ էչल ֧ ֗֙ᭅ ֧֚ ֆ֡֒ եֆ ֌֛ल ֧ է֌֊֧ ᳇֞֒֞ ն֒ չեչ֞ ֊ֈ֠ շ֧ ե֚֎ե։ ֐ᱶ 
է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल, ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ, ֟֗֟֊᳸ֈ᭬ ց ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ֑ᲂ, ե֚֎ե֟։ֆ ᭭ և֞֊֑֠ 
ᮧ֞֟։շ֒օᲂ էև֗֞ է᭠ ֑  ᮧ֞֟։շ֒օ էև֗֞ ֎֫փᭅ էև֗֞ ֟֊չ֐ էև֗֞  ᭪ ֑ ֟Ღ֑ᲂ ᳇֞֒֞ ᳰշձ չձ ֚֏֠ շ֑֞ᲂ շᳱ ֧֚֐ᳰշֆ 
֗֞ᳶ֙շ ᳯ֒֌֫ցᭅ ᮧ᭜ ֑ ֧շ ֗֙ᭅ շ֧ էեֆ շ֧ 3 ֐ ֛֞֐ᱶ ֆ֑֨֞֒ շ֧֒չ֞।  

(2) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ է֌֊֧ ᳇֞֒֞ ᳰշձ չձ ֆև֞ չեչ֞ ֊ֈ֠ ե֚֎ե։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल, ֒֞᭔ ֑  ֚֒շ֞֒ᲂ, ֟֗֟֊᳸ֈ᭬ ց 
֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ, ֟֗֟֊᳸ֈ᭬ ց ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ֑ᲂ, ե֚֎ե֟։ֆ ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օᲂ էև֗֞ է᭠ ֑  ᮧ֞֟։շ֒օ էև֗֞ 
֎֫փᭅ էև֗֞ ֟֊չ֐ էև֗֞  ᭪ ֑ ֟Ღ֑ᲂ ᳇֞֒֞ ᳰշձ չձ ֚֏֠ շ֑֞ᲄ ի֌֌֨֒֞-1 ֐ᱶ ի֟᭨ल֟ոֆ թ֚շᳱ ֧֚֐ᳰշֆ ֗֞ᳶ֙շ ᳯ֒֌֫ցᭅ ֐ᱶ 
էलչ-էलչ ֏֞չᲂ շ֧ ֆ֛ֆ ֘֞֟֐ल շ֧֒չ֠ ն֒ թ֚ ֧֚֐ᳰշֆ ֗֞ᳶ֙շ ᳯ֒֌֫ցᭅ շ֫ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ ն֒ շ֧᭠ ᮤ ֑֠ ֚֒շ֞֒ շ֫ 
ᮧ֧֟֙ֆ շ֧֒չ֠ ֆև֞ թ֧֚ ֚֞ ᭅ֗վ֟֊շ ᭃ֧ᮢ ֐ᱶ ֏֠ ի֌ल᭣ ։ շ֑֒֞֞ վ֑֧֞չ֞। թ֧֚ ֧֗֎֚֞թց ֌֒ ֏֠ ֈ֘ ᭅ֑֞֞ վ֑֧֞չ֞। 

֑ է֌֊ ֧֚ֈ᭭ ֊֘֐֟ ֆ֑ᲂ շ֞ չւ֊ ದ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞֟֐֚֟ .51 ᲂ ֐ᱶ ֧֚ ձշ ֑֞ ᭔ ֑ ֞ֈ֞ չեչ֞ ֊ֈ֠ ᮧ֎ե։֊ ֚֟֟֐ֆ֑ ե֞ ֎֊֞֊֞ಬ  
ն֒ ֊ᳰֈ֑ᲂ էև֗֞ վल շ֧ ᭃ֧ᮢ ֐ᱶ ղ֧֚ ᭄֧֟֗֘֙ թ֚ ըֈ֧֘ շ֧ ֆ֛ֆ է֌֊ ֧շ֑֞ᲄ շ֧ շ֡֘ल ֟֊ ᭅ֛֗֊ շ֧ ֟लձ ի֌֑֡᭍ ֆ  շֈ֐ 
իւ֞ձ।  
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չᭅֈ֘ᭅ֊ ᮧ֞᭡ ֆ շ֒֊֞- ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֟֊օᭅ֑ᲂ էև֗֞ թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ շ֧ շ֑֞֞֐ .52 ᭅ֞᭠ ֗  ᱶ ֑ᳰֈ շ֫ժ֐ ֊֑
֑ ᭭֐֚ ֞ ի᭜ ֌᭠ ֊ ֛֫ֆ֠ ֛,֨ ֆ֫ ֑֛ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֞ շֆᭅ᭪ ֑  ֛֫չ֞ ᳰշ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֞ ֞֐չᭅ ֈ֘ᭅ֊ ᮧ֞᭡ ֆ շ ᱶ֒ 
ն֒ ֆֈ֊֚֡֞֒ ի֌֑֡᭍ ֆ շ֞ ᭅ֒֗֞ժ շ ᱶ֒। 

53. ֟վल֞ չեչ֞ ֚ե֒ ᭃօ ֚֟֟֐ֆ֑ᲂ շ֞ չւ֊ ---(1) շ֧᭠ ᮤ  ֚֒շ֞֒ չեչ֞ ֊ֈ֠ ֐ᱶ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ շ֫ ֒֫շ֊,֧ ֟֊ ե֑֟ᮢֆ շ֒֊ ֧
ն֒ ֚֞֐᭡ ֆ շ֒֊ ֧շ֧ ֟लձ թ֚ ըֈ֧֘ շ֧ ᮧ֞֒᭥ ֏ ֧֚ ձշ ֟֊᳟֟ֆ ֑֚֐ շ֧ ֏֠ֆ֒ է֟։֢֚ռ֊֞ ᳇֞֒֞ ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ 
շ֧ ֌֒֞֘֐ᭅ ֧֚ ֛֟֞֐ռल ᮧֈ֧֘, ի᭜ ֆ֒֞ոեփ, ի᭜ ֆ֒ ᮧֈ֧֘, ֐᭟ ֑  ᮧֈ֧֘, ս᭜ ֆ֚֠չָ, ֟֎֛֞֒, տ֞֒ոեփ, ֛ᳯ֑֒֞օ֞, ֒֞վ᭭ և֞֊, 
֌᳟֟֐ ֎եչ֞ल ն֒ ᭬֒֞ ᮝ֑֠ ֒֞վ։֞֊֠ ᭃ֧ᮢ ᳰֈ᭨ ल֠ ֆև֞ ղ֧֚ է᭠ ֑  ֒֞᭔ ֑ ᲂ ֐ᱶ , վ֛ ե֞ չեչ֞ ֊ֈ֠ շᳱ ᮧ֡֐ո ֛֑֚֞շ ֊ᳰֈ֑ ե֞ ֛,ᱹ 
ᮧ᭜ ֑ ֧շ ֟վल ֧֐ᱶ (թ֚ ըֈ֧֘ ֐ᱶ թ֚շ֧ ֎֞ֈ ֟֗֟֊᳸ֈ᭬ ց ֟վल֞ շ֛֞ չ֑֞ ֛)֨ ի᭍ ֆ է֟։֟֊֑֐ շᳱ ։֞֒֞ 23 շᳱ ի֌։֞֒֞(3) շ֧ 
էեֆչᭅֆ ಫಬ ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ֑ᲂಬಬ շ֧ ֊֞֐ ֧֚ ձշ ᮧ֞֟։շ֒օ շ֞ չւ֊ շ֧֒չ֠। 

(2) ᮧ᭜ ֑ ֧շ ֟֗֟֊᳸ֈ᭬ ց չեչ֞ ֟վल֧ ֐ᱶ ᮧ᭜ ֑ ֧շ ֟վल֞ չեչ֞ ֚֟֟֐ֆ ֐ᱶ ֟֊᭥ ֊֟ल֟ոֆ ֚ֈ᭭ ֑  ֛ᲂչ,֧ ֊֞֐ֆ: -- 

(ձ) ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ ֐ᱶ ֟վल֞ շल֧᭍ ց֒।               է᭟ ֑ ᭃ, ֌ֈ֧֊ 

(֎֠) ֟֗֟֊᳸ֈ᭬ ց ֟վल ֧֊չ֒ ֌֞֟लշ֞Ა ն֒ ᮕ֞֐ ֌եռ֑֞ֆᲂ ֧֚ ֒֞᭔ ֑  ֚֒շ֞֒ ᳇֞֒֞ ֊֞֟֐ֆ ֈ֫ ֧֚ է֟։շ ᮧ֟ֆ֟֊֟։                                  
֚ֈ᭭ ֑   

(֚֠) ᭬֒֞ ᮝ֑֠ ֊ֈ֠ չեչ֞ շ֧ ֚֞և लչ֊ ֧֗֞ल ֧֟֗֟֊᳸ֈ᭬ ց ֟վल ֧֐ᱶ շ֞ ᭅ֑֒ֆ ल֫շ ֟֊֐ ᭅ֞օ, ᳲ֚ռ֞ժ, վ֊ ᭭ ֗ ֞᭭ ᭝ ֑ , թեվ֠֟֊֑ᳳ֒չ ն֒ 

ᮕ֞֠֐օ ֌֧֑վल ֟֗֏֞չ, ն֒ ֒֞᭔ ֑  ᮧֈ֢֙ օ ֟֊ ե֑ᮢօ ֎֫փᭅ ᮧ᭜ ֑ ֧շ շ֞ ձշ ᮧ֟ֆ֟֊֟։ վ֫ ֟վल֞ շल֧᭍ ց֒ ᳇֞֒֞ ֊֞֟֐ֆ ᳰշ֑֞ 

վ֞ձչ֞।  ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(փ֠) ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ ֐ᱶ ֟վल֞ շल֧᭍ ց֒ ᳇֞֒֞ ֊֞֟֐ֆ չեչ֞ ե֚֒ᭃօ շ֞ ᭅ֑շल֞֌ᲂ ֧֚ ե֚֎᳍ ֈ֫ ֌֑ ᭅ֞֗֒օ֟֗ֈ ն֒ ᭭ և֞֊֑֠ ի᳒֫չ 
ե֚պ շ֞ ձշ ᮧ֟ֆ֟֊֟։।           ֚ֈ᭭ ֑   

(ժ) ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ շ֞ ձշ ֟փ֟֗ վ֊ल ֗֊ է֟։շ֞֒֠ ।              ֚ֈ᭭ ֑ , ֌ֈ֧֊  
(ձ֍) ձշ ֟վल֞ է֟։շ֞֒֠ ֟վ֧֚ ֟վल֞ շल᭍֧ ց֒ ֟लձ ֊֞֟֐ֆ շ֧֒।                                                    
        ֚ֈ᭭ ֑   

(2) ֟վल֞ շल֧᭍ց֒ ֟վल֞ չեչ֞ ֚֟֟֐ֆ շ֧ է᭟ ֑ ᭃ ֛ᲂչ ֧ն֒ ֟փ֗֠վ֊ल ֗֊ է֟։շ֞֒֠ ֟վल֞ չեչ֞ ֚֟֟֐ֆ շ֧ ե֑֚֫վշ ֛ᲂչ֧। 

(3) ֟վल֞ չեչ֞ ֚֟֟֐ֆ֑ᲂ շᳱ ֎֨ւշ շ֞ ֑֚֐ ն֒ ᭭ և֞֊ շ֞ ֟֊։ ᭅ֞֒օ ի֚ ֚֟֟֐ֆ շ֧ է᭟ ֑ ᭃ շ ᱶ֒չ֧ ն֒ թ֚ ըֈ֧֘ շ֧ ֆ֛ֆ 
ᮧֈ᭜ ֆ շᳱ չժ ֘֟Ღ֑ᲂ ն֒ շ֑֞ᲄ շ֞ ᮧ֑֫չ շ ᱶ֒չ֧। 

֎֘ֆᱷ ᳰշ ֟վल֞ չեչ֞ ֚֟֟֐ֆ շᳱ շ֐ ֧֚ շ֐ ձշ ֎֨ւշ ᮧ᭜ ֑ ֧շ ֆ֠֊ ֐ ֛֞֐ᱶ ը֑֞֟վֆ շᳱ վ֞ձչ֠। 

(4) շ֫ժ չ֨֒ ֌ֈ֧֊ ֚ֈ᭭ ֑  ֚֒շ֞֒ շ֫ էև֗֞ ե֚֎ե֟։ֆ ֟վल֞ շल֧᭍ ց֒ շ֧, վ֚֨֞ ֏֠ ֐֞֐ल֞ ֛֫, ֟ल֟ոֆ ֊֫ᳯց֚ ֈ֧ֆ֧ ᱟձ է֌֊ ֧

֌ֈ ֧֚ ᭜ ֑ ֞չ֌ᮢ ֈ֧ ֚շֆ֞ ֛ ֨ն֒ ֚֒շ֞֒ ᳇֞֒֞ էև֗֞ ֟վल֞ շल֧᭍ ց֒ ᳇֞֒֞ , վ֚֨֞ ֏֠ ֐֞֐ल֞ ֛֫, ի֚շ֞ ᭜ ֑ ֞չ֌ᮢ ᭭ ֗ ֠շ֞֒ 
ᳰշձ վ֞֊֧ շ֧ ֎֞ֈ  ֚ֈ᭭ ֑  ֊֛ᱭ ֛֒չ֧֞। 

54. ֟վल֞ չեչ֞ ֚ե֒ ᭃօ ֚֟֟֐ֆ շ֞ է։֠ᭃօ, ֟֊ֈᱷ֘֊ ն֒ ֟֊֑եᮢ օ ದ ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ շ֧ ᮧ֎ե։֊ (֟֗᭜ ֆ֑֠ ն֒ 
ᮧ֚֘֞֟֊շ ֐֞֐लᲂ ֛֚֟ֆ ) ᮧ֎ե։֊ շ֞ է։֠ᭃօ ֟֊ֈᱷ֘֊ ն֒ ֟֊ ե֑ᮢօ թ֚ ըֈ֧֘ ֐ᱶ ᳰշ֚֠ ֎֞ֆ շ֧ ֛֫ֆ֧ ᱟձ ᳦֑֒֞֠ ᭭֗᭒ս 
չեչ֞ ֟֐ ֊֘֐ᱶ ֛֟֗֟ֆ ֛֫չ֞, վ֫ թ֚շ֧ ᳇֞֒֞ ᮧ᭜ ֑ ᭃ ᱨ֌ ֧֚ էև֗֞ ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ էև֗֞ թ֚շ֧ ᳰշ֚֠ է֟։շ֞֒֠ 
էև֗֞ թ֚շ֧ ᳇֞֒֞ ֟֗֟֊᳸ֈ᭬ ց է᭠ ֑  ᳰշ֚֠ ᮧ֞֟։շ֞֒֠ շ֧ ֞֐᭟ ֑   ᮧ֑֫չ ᳰշ֑֞ վ֞ձչ֞। ֧֚ ֐

55. ֟վल֞ ֚֟֟֐ֆ֑ᲂ շ֧ շ֑֞ᭅ ն֒ ֘֟Ღ֑֞ե- (1) ᮧ᭜ ֑ ֧շ ֟վल֞ չեչ֞ ֚֟֟֐ֆ ֌֨֒֞ᮕ֞֍ ռ֞֒ ֐ᱶ ֎ֆ֞ձ չձ ֚֟᳍ ե֞ֆᲂ շ֧ է֊֚֡ ֞֒ 
֌֨֒֞ᮕ֞֍ սզ ն֒ ֚֞ֆ ֐ᱶ ֟֗֟֊᳸ֈ᳥ ᳰշձ չձ է֊֚֡֞֒ ᮧ᭜ ֑ շ֧ ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ ֐ᱶ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֧ 
֌֡֊ᱧ᳍֞֒, ե֚֒ᭃօ, ֒֐᭥ ֐ֆ ն֒ ֌֊֡֗ ᭅ֚֞֊ շ֧ ֟लձ շ֑֞ᲄ շ֞ ֟֊ ᭅ֛֗֊ ն֒ ֘֟Ღ֑ᲂ շ֞ ᮧ֑֫չ շ֧֒չ֠।  
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(2) ֧֟֗֘֙ ᱨ֌ ֧֚ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֧ ֚֞և लչ֊ ֧֗֞ल ֧֟փᮕփ֧֧փ ᭃ֧ᮢᲂ շ֧ ֌֡֊ᱧ᳍֞֒, ե֚֒ ᭃօ, ֒֐᭥ ֐ֆ ն֒ 
֌֡֊֗ ᭅ֚֞֊ շ֧ ֟लձ ի֌-֌֨֒֞ᮕ֞֍ 1 շ֧ ֚֞֞֐᭠ ֑  ᮧ֞֗։֞֊ᲂ շ֧ էल֞֗֞ ն֒ թ֚ ըֈ֧֘ ն֒ է֟։֟֊֑֐ շ֧ է᭠ ֑  ᮧ֞֗։֞֊ᲂ ֆև֞ 
թ֊շ֧ էեֆչᭅֆ ֎֊֞ձ չձ ֟֊֑֐ᲂ շ֧ է։֠֊ ᮧ᭜ ֑ ֧շ չեչ֞ ֚֟֟֐ֆ շ֫ ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ ֐ᱶ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֧ 

ե֚֎ե։ ֐ᱶ ֟֊᭥ ֊֟ल֟ոֆ ֘֟Ღ֑ ե֞ ն֒ է֟։շ֞֒ ᮧ֞᭡ ֆ ֛ᲂչ֧ ֊֞֐ֆ :-  

(ձ) չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ էև֗֞ ᳯ֒֗֒ ֎֧փ շ֧ ե֚֒ᭃօ շ֧ ֟लձ չեչ֞ ֊ֈ֠ շ֧ ֚֞և लչ֊֧ ֗֞ल֧ ֟֗֟֊᳸ֈ᭬ ց ֟վल ֧
շ֧ ᭃ֧ᮢᲂ ֐ᱶ ե֚֏֞֟֗ֆ ոֆ֒ᲂ շᳱ ֌֛ռ֞֊ շ֒֊֞ ն֒ ի֚շ֧ ե֚֎ե։ ֐ᱶ ֚֡։֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ շᳱ ֑֫վ֊֞ ֎֊֞֊֞ ն֒ շ֞ ᭅ֒֗֞ժ 
շ֒֊֞।   

(֎֠) ֟֗֟֊᳸ֈ᭬ ց ֟վल ֧  ֧֚ ᱶ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ էև֗֞ թ֚շ֧ ֒֠֗֒ ֎֧փ շ֧ ե֚֒ᭃօ շ֧ ֟लձ է֌֊֠ յ֒֐
֚֡։֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ շ֒֊֞ (թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ շ֫ սַ֫շ֒)।  

(֚֠) ի֌ռ֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ շ֒֊֧ շᳱ ֟᭭և֟ֆ ֐ᱶ ֚ᭃ֐ ֊ ֛֫֊֧ ֌֒ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ն֒ ե֚֎ե֟։ֆ ֒֞᭔ ֑  ֚֒շ֞֒, չեչ֞ 

֒֞᭔ ֑ ल֞ ֛֫, շ֫ չեչ֞ ֊ֈ֠ շ֧ ֎ռ֞֗ շ֧ ֟लձ ֟֊ֈᱷ֘֐֞֐ ֠֏ ֆ, վ֚֨֞֟֐֚֟   վ֞֒֠ շ֒֊ ֧֛ֆ֧ ֡ᳯ֒֌ᲃᳳցչ (թल֨᭍ ᮝ֫֟֊շ ն֒ ֟ल֟ոֆ 
շ շ֞֐ ᱶ ֛֞փᭅ շ֞֌֠ ֏֧վշ֒) ն֒ ի֌֑֡᭍ ֆ ᮧ֎ե։֊ էև֗֞ ի֌ռ֞֒֞᭜֐ ᭅ֒֗֞ժ ֆ֑֨֞֒ շ֒֊֞। 

(փ֠) թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ շ֫ ᮧ֏֞֗֠ ֎֊֞֊֧ շ֧ ֟लձ ի֌֑֡᭍ ֆ ᮧ֚֘֞֟֊շ ն֒ է᭠֑ ի֌֑֞ շ֒֊֞ ֆ֞ᳰշ թ֚ ըֈ֧֘ շ֧ 
ᮧ֞֗։֞֊ᲂ ֧֚ էलչ ֊ ֛֫ֆ ֧ᱟձ ֑֞ ᳰշ֚֠ ֏֠ շ֞֊֢֊ շ֫ շ֡ս ֑֚֐ շ֧ ֟लձ ल֞չ ֢շ֒֊ ֧շᳱ ֎վ֞ձ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ 
֊ᳰֈ֑ᲂ ֐ᱶ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ շ֫ ֒֫շ֞ վ֞ ֚շ֧। 

(3) ֑ᳰֈ ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ շ֞ ֑֛ ֐ֆ ֛ ֨ᳰշ թ֚ է֟։֟֊֑֐ շ֧ ֆ֛ֆ ֟֗ ե֚չ֟ֆ֑ ե֞ շᳱ չ֑֠ ֛ ᱹ֑֞ շ֫ժ է᭠ ֑  շ֞֊֊֢ 
շ֡ս ֑֚֐ շ֧ ֟लձ ल֞չ ֢ᳰշ֑֞ վ֞ ֛֒֞ ֛ ֑֨֞ թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ ֧֚ էलչ ֛ ֨ֆ֫ թ֧֚ շ֡ս ֑֚֐ շ֧ ֟लձ շ֞֊֢֊ շ֧ է֊֡ᱨ֌ 
շ֒շ֧ ի֌֑֡᭍ ֆ շ֞ ᭅ֒֗֞ժ շ֧֒չ֠। 

(4) ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ ֌֨֒֞ᮕ֞֍ 7 ֐ᱶ ֟֗֟֊᳸ֈ᳥ ղ֧֚ ֚֏֠ ը֌֞ֆշ֞ल֠֊ ի֌֑֞ շ֧֒չ֠। 

56. ֊֫փल է֟։շ֞֒֠ շ֞ ֌ֈ֊֞(1) -----֐ ᮧ᭜ ֑ ֧շ ֟վल֞ չեչ֞ ֚֟֟֐ֆ ֟֊᭥ ֊֟ल֟ոֆ շ֫ ֊֫փल է֟։շ֞֒֠ շ֧ ᱨ֌ ֐ᱶ ֊֞֟֐ֆ 
շ֧֒չ֠-- 

(ձ) չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֧ ը֚֌֚֞ շ֧ ᭃ֧ᮢᲂ ֐ᱶ ᮧ᭜ ֑ ֧շ չ ե֞֗ շ֧ ᮕ֞֐ ֚֏֞ շ֧ ֚֒֌եռ  

(֎֠) ղ֧֚ ֐֞֐ल֧ ֐ᱶ վ֫ չ ե֞֗ չեչ֞ ֊ֈ֠ ֧֚ ֚ց֧ ᱟձ ֊֛ᱭ ֛,ᱹ ֊չ֒֌֞֟लշ֞ ֑֫վ֊֞ ֚֟֟֐ֆ ֑֞ ֛֞֐֊չ֒ ֑֫վ֊֞ ֚֟֟֐ֆ շ֧ է᭟֑ᭃ 
֑֞ ᳰշ֚֠ ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ շ֧ է᭟֑ᭃ շ֫ թ֚ ըֈ֧֘ շ֧ ᮧ֑֫վ֊ᲂ ֛ֆ֧,֡ ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ շ֧ է᭟֑ᭃ շ֧ ᱨ֌ ֐ᱶ 
 ֆ ᳰշ֑֞ վ֞ ֚շֆ֞ ֛।֨֠֊֫֊֐

(2) ᮧ᭜֑֧շ ֊֫փल է֟։շ֞֒֠ վ֫ ի֌-֌֨֒֞ᮕ֞֍ շ֧ ֆ֛ֆ ֐֊֫֊֠ֆ ᱟը ֛ ֨(1) չեչ֞ ֊ֈ֠ շᳱ ն֒ ի֚շᳱ ֛֑֚֞֟շ֞Ა ֐ᱶ ᮧֈ֢֙ օ 
շ֫ ֒֫շ֊֧ ֛ֆ֧֡ շֈ֐ իւ֞ ֚շֆ֧ ն֒ ᭭֗ ե֑ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞֟շ֞Ა շ֧ ե֚֒ᭃօ ֛ֆ֧֡ ի֌ռ֞֒֞᭜֐շ ի֌֑֞ շ֒ ֚շֆ֧ ֑֞ 
ի֊շ֧ ֊ֈ֠ ֆցᲂ վ֫ ղ֧֚ չ ե֞֗ᲂ շ֧ ֚֞և ֚ց֧ ᱟձ ֛ ᱹ֑֞ է᭠֑ ᭃ֧ᮢ, վ֚֨֞ ֏֠ ֐֞֐ल֞ ֛֫, ֟վ֚շ֧ ֟लձ ֛֗ ֊֫փल է֟։շ֞֒֠ ֛ ֨ն֒ 
֑ᳰֈ ֛֗ ղ֚֞ ֊֛ᱭ շ֒ ֌֞ֆ֧ ֛ ᱹֆ֫ ֧֗ թ֚ ըֈ֧֘ շᳱ է֛֗ल֧֊֞ շ֫ ի֌ռ֞֒֞᭜֐շ շ֞ ᭅ֒֗֞ժ ֛ֆ֧֡ ֟վल֞ չեչ֞ ֚֟֟֐ֆ շ֧ է᭟֑ᭃ շ֧ 
᭟֑֞֊ ֐ᱶ ल֞ ֚շֆ ֧֛।ᱹ 

(3) ի֌-֌֨֒֞ᮕ֞֍ (2) շ֧ ֆ֛ֆ ᳯ֒֌֫ցᭅ շᳱ ᮧ᳙֞֟ շ֧ ֌᳟֞ֆ ֟վल֞ չեչ֞ ֚֟֟֐ֆ շ֞ է᭟֑ᭃ չեչ֞ ֊ֈ֠ ֑֞ թ֚շ֧ ֊ֈ֠ ֆցᲂ ֧֚ ֚ց֧ 
֟֗֟֊᳸ֈ᳥ ֟վलᲂ շ֧ ե֚֒ᭃօ ֛ֆ֧ ֡ի֌ռ֞֒֞᭜֐շ շֈ֐ իւ֞ ֚շֆ֧ ֛।ᱹ 

57. ֑֫վ֊֞Ა շᳱ ֆ֑֨ ֞֒֠--- (1) ᮧ᭜֑֧շ ֟վल֞ չեչ֞ ե֚֒ ᭃօ ֚֟֟֐ֆ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞֟շ֞Ა ն֒ ի֊շ֧ ֊ֈ֠ ֆցᲂ ֧֚ 
֚ց֧ ֟֗֟֊᳸ֈ᳥ ֟վलᲂ շ֧ ե֚֒ᭃօ ֛ֆ֧֡ է֌֊֠ ը֑֫վ֊֞ շᳱ ֆ֑֨֞֒֠ շ֧֒չ֞ ն֒ իᲦ շ֫ ի֚շ֧ ֎֞ֈ ձ ե֗ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ 
շ֧ է֊֡֫֐ֈ֊ շ֧ ֟लձ ᮧ᭭ֆ֡ֆ շ֧֒չ֞। 

(2) ի֌-֌֨֒֞ᮕ֞֍ (1) շ֧ ֆ֛ֆ ֑֫վ֊֞ ֐ᱶ ֟֗֟֊᳸ֈ᳥ ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ ᳇֞֒֞ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞֟շ֞Ა ն֒ 
ի֊շ֧ ֊ֈ֠ ֆցᲂ ֧֚ ֚ց֧ ֟֗֟֊᳸ֈ᳥ ֟վलᲂ ֧֚ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ ֧֚ ե֚֒ᭃօ, ֟֊ ե֑ᮢօ ն֒ ի֧֚ ֛ց֞֊֧ ֛ֆ֧ ֡իւ֞ձ չձ շ֞ ᭅ֑շल֞֌ 
 շ֫ժ է᭠֑ ᮧ֞֟։շ֒օ ֑֞ ֎֫փᭅ ն֒ ֑֞ ֊֘֐֟ ֆ֑ᲂ ֑֞ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞֟֐֚֟ ल ֛ᲂչ֧, ֟վ֧֚ ֒֞᭔֑ ֚֒շ֞֒, ֒֞᭔֑ չեչ֞֐֟֞֘
ղ֚֠ ֑֫վ֊֞ ֛ֆ֧֡ ֘֞֟֐ल ᳞֑ ե֚᭭ֆ֡ֆ ᳰշ֑֞ վ֞ ֚շֆ֞ ֛ ֨ն֒ ֑֚֐ ֟վ֚֐ᱶ ղ֧֚ շ֞ ᭅ֑շल֞֌ᲂ շ֫ ֌֢օᭅ ᳰշ֑֞ վ֞ձչ֞। 

33

100



22       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)] 

 

(58) ֎վց շᳱ ֆ֑֨ ֞֒֠ ն֒ लո֧ᲂ շ֞ ֒ո֒ո֞֗---- ᮧ᭜֑֧շ ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ ᮧ᭜֑֧շ ֟֗ᱫ ֗֙ᭅ ֐ᱶ է֌֧֟ᭃֆ ֍ե փᲂ շ֫ 
ն֒ ի֊ ի᳎֧֑᭫ᲂ ֟վ֚շ֧ ֟लձ ֍ե փ ոռᭅ ᳰշ֑֞ վ֞ձչ֞, ն֒ ֚֞֐֚֠ ֑֐ ֟վ֚շ֧ ֏֠ֆ֒ ֎վց ֐ᱶ ի᭨ल֧ո ᳰշձ չձ շ֞ ᭅ֑շल֞֌ շ֫ 
֌֢֒֞ ᳰշ֑֞ վ֞ձչ֞ շ֫ ֈ֘ ᭅ֞ֆ ֧ᱟձ է֌֊ ֧֎վց շ֫ ֆ֑֨֞֒ շ֧֒չ֠ ն֒ ե֚֎ե֟։ֆ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֫ ֢֚ռ֊֞ ֈ֧ֆ ֧ᱟձ 

ե֚֎ե֟։ֆ ֒֞᭔֑ չեչ֞ ֚֟֟֐ֆ շ֫ ᮧ᭭ֆֆ֡ շ֧֒չ֠ ն֒ ֑֛ ֚֟֟֐ֆ, ֏֞֒ֆ ֚֒շ֞֒ շ֧ ֟֊ ե֑ᮢշ ձ ե֗ ֛֞֐ल֧ո֞ ֌֒֠ᭃշ (֚֠ձվ֠) 
᳇֞֒֞ էև֗֞ ֚֠ձվ֠ ᳇֞֒֞ ֟֊֑֡Ღ ᳰշ֚֠ է᭠֑ է֟֏շ֒օ ᳇֞֒֞ ल֧ո֞ ֌֒֠ᭃ֞ շ֧ ֟लձ, ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֟֊։ ᭅ֞ᳯ֒ֆ 
ल֧ոᲂ շ֞ ի֌֑֡Ღ ֒ո֒ո֞֗ ֚֡֟֊᳟֟ֆ շ֧֒չ֠ ն֒ ֑֛ ल֧ո֧ ᳦֑֒֞֠ չեչ֞ ֌ᳯ֒֙ֈ, ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֒֞᭔֑ չեչ֞ ֚֟֟֐ֆ 
էև֗֞ ի֊շ֧ ᳇֞֒֞ ֟֊֑֡Ღ ᳰշ֚֠ ե֚᭭և֞ ᳇֞֒֞ ֟֊֒֠ᭃօ շ֧ ֘ֆ ᭅ֞։֠֊ ֛ᲂչ֧। 

 ֆ֑ᲂ վ֚֨֞ ᳰշ֟֐֚֟ ն֒ ֒֞᭔֑ ֊֘֐֟ ֆ, ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞֟֐֚֟ շ ն֒ ֗֞ᳶ֙շ ᳯ֒֌֫ցᱸ--- (1) ᮧ᭜֑֧շ չեչ֞ ե֚֒ᭃօ֚֟֞֐ (59)
᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֟֗֟֊᳸ֈ᳥ ֚֞֐֚֠ ֑֐ շ֧ ֏֠ֆ֒ ֟֊։ ᭅ֞ᳯ֒ֆ ᳰշ֑֞ չ֑֞ ֛,֨ ᳦֑֒֞֠ չեչ֞ ֌ᳯ֒֙ֈ շ֫ ֚֟֞֐շ ն֒ 
֗֞ᳶ֙շ ᳯ֒֌֫ցᱷ ᮧ᭭ֆֆ֡ շ֧֒չ֠। 

(2) ի֌ ֌֨֒ ᱶ ի᭨ल֧ո շᳱ չժ ֗֞ᳶ֙շ ᳯ֒֌֫ցᭅ շ֧ է֟ֆᳯ֒Ღ ֟վल֞ չեչ֞ ե֚֒֐ (1) ֞ ᭃօ ֚֟֟֐ֆ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֫ ղ֧֚ 
 ֊֧֚֟֎ ᱶ չեչ֞ ֊ֈ֠֐ ᱶ ի֚շ֧ ը֚֌֚֞ շ֧ ᭃ֧ᮢ֐ ᭅ ն֒ ֆ֒֠շ֧ ֧֚ ᳯ֒֌֫ցᭅ ᮧ᭭ֆֆ֡ շ֧֒չ֠ ֟վ֧֚֚ ֟֗֟֊᳸ֈ᳥ ֟վल֧֐֫֍ ն֒ ղ֧֚ ֑֐֚
֑֫վ֊֞ ֛ֆ֧֡ է᭠֑ ᳯ֒ց֊ᭅ, ֟֗֗֒օ ն֒ շ֫ժ ᮧ᭭ֆ֞֟֗ֆ ֑֞ ֬֐վ֢ֈ֞ շ֞ ᭅ֑ᮓ֐ շ֧ ե֚֎ե։ ֐ᱶ է᭠֑ ᭣֑֧֬֒ ֛ֆ֧ ֡֟֊ֈᱷ֘ ֈᱶ। 

60. ֎վց ը֗եց֊---- ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֎վց ը֑֗᭫շֆ֞ շ֫ ֧֚֐ᳰշֆ ն֒ ֆ֑֨֞֒ շ֒ ֚շֆ֞ ֛ ֨ ն֒ իᲦ վल 
ե֚֚֞։֊ ֐եᮢ֞ल֑, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ᭃօ ֐եᮢ֞ल֑ շ֫ ᮧ᭭ֆ֡ֆ շ֒ ֚շֆ֞ ֛।֨ 

61. շᱶ ᮤ֑֠ ֚֒շ֞֒ ᳇֞֒֞ ֟֊ֈᱷ֘--- թ֚ ըֈ֧֘ ֐ᱶ ֈ֠ չժ ᳰշ֚֠ ֏֠ ֎֞ֆ շ֧ ֎֞֗վ֢ֈ, շᱶ ᮤ֑֠ ֚֒շ֞֒ շ֧ ֟लձ ֑֛ ֟֗֟։֌֢օᭅ ֛֫ ᳰշ 
 վल֞֟ ֑֞ ֊֘֐֟ ֆ֑ᲂ, ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞֟֐֚֟ եᮢ֞ल֑ ֑֞ ֏֞֒ֆ ֚֒շ֞֒ շ֧ ֟֗֏֞չᲂ ֑֞ ֒֞᭔֑ ֚֒շ֞֒ᲂ ֆև֞ ֒֞᭔֑ չեչ֞֐ ֧֗
չեչ֞ ֚֟֟֐ֆ֑ᲂ ֑֞ ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ ֑֞ է᭠֑ ᮧ֞֟։շ֒օ ֆև֞ ֚ ե֞֟֗֟։շ ֟֊շ֑֞ᲂ ֑֞ ի֊շ֧ է֟։շ֞֒֠ ֑֞ շ֐ᭅռ֞֒֠, վ֚֨֞ 
ᱶ ֟֊ֈᱷ֘֐ ल֞ ֛֫ ֟ल֟ոֆ֐֞֐ ֠֏  վ֞֒֠ շ֧֒ ֟վ֧֚֚ ֧֗ չեչ֞ ֊ֈ֠ ն֒ ի֚շ֧ ֛֑֚֞֟շ֞Ა շ֧ ֌֡֊ᱧ᳍֞֒, ե֚֒ᭃօ ն֒ ᮧ֎ե։֊ ֐ᱶ 
֛֑֚֞ֆ֞ ᮧֈ֞֊ շ֒ ֚շ֧ ն֒ ղ֚֞ ֐եᮢ֞ल֑ ֑֞ ֟֗֏֞չ ֑֞ ᮧ֞֟։շ֒օ ֑֞ ֟֘֐֊ ֑֞ ֎֫փᭅ ֑֞ ֚֒շ֞֒ ն֒ ֚ ե֞֟֗֟։շ ֟֊շ֑֞, 
է֟։շ֞֒֠ ֑֞ շ֐ᭅռ֞֒֠ ղ֧֚ ֟֊ֈᱷ֘ᲂ շ֧ է֊֡֌֞ल֊ ֛ֆ֧֡ ֎֞᭟֑ ֛ᲂչ֧। 

62. է֟։֟֊֑֐ շᳱ ։֞֒֞ 19 շ֧ ֆ֛ֆ ֟֘շ֑֞ֆ շ֒֊֞--- թ֚ ըֈ֧֘ շ֧ ֆ֛ֆ չᳯւֆ ֚֏֠ ᮧ֞֟։շ֒օ ֑֞ ղ֧֚ ᮧ֞֟։շ֒օᲂ ᳇֞֒֞ 
ᮧ֞֟։շ֣ֆ ᳰշձ չձ ի֊շ֧ է֟։շ֞֒֠ շ֫ցᭅ շ֧ ֚֐ᭃ իᲦ ։֞֒֞ շ֧ էեֆչᭅֆ ᳰշ֚֠ ի᭨लեպ֊ շ֫ ե᭄֚֞֊ ֐ᱶ ֒ոֆ֧ ᱟձ իᲦ է֟։֟֊֑֐ 
շᳱ ։֞֒֞ 19 շ֧ ֆ֛ֆ ֟֘շ֑֞ֆ շ֒ ֚շֆ֧ ֛।ᱹ 

63. է᭠֑ ֈ֑֞֟᭜֗ᲂ շ֧ է֟ֆᳯ֒Ღ ըֈ֧֘ಧթ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ ᳰշ֚֠ ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ ֑֞ է᭠֑ ᮧ֞֟։շ֒օ ֑֞ ֎֫փᭅ ֑֞ 
շ֩֒֌֧֫֒֘֊ ֑֞ ᳰշ֚֠ ᳞֟Ღ ᳇֞֒֞ չեչ֞ ֊ֈ֠ ֐ᱶ շ֡֘ल ᮧֈ֢֙ օ ֟֊ ե֑ᮢօ ն֒ ֌֡֊ᱧ᳍֞֒ շ֧ ᮧ֑֫վ֊ ֧֚ ի֌֑֞ շ֒֊֧ ֛ֆ֧֡ է֌֊ ֧
շ֑֞ᲄ շ֧ ֟֊֗ ᭅ֛֞ ֐ᱶ ն֒ ի֚շ֧ ե֚֒ᭃօ ն֒ ᮧ֎ե։֊ ն֒ է֏֠ ल֞չ֢ շ֫ժ է᭠֑ շ֞֊֢֊ ֐ᱶ է֌֊֧ շ֑֞ᲄ շ֧ ֟֎֊֞ ᳰշ֚֠ ֌ᭃ֌֞ֆ շ֧ ֛֨। 

է֊֚֡ ռ֢֠ 

(֌֨֒ ֞ᮕ֞֍ 20 ֈ֧ոᱶ) 

֒֞᭔֑ ն֒ ᮧ֎ե։֊ ֚֟֟֐ֆ֑ᲂ շᳱ ֚ե֒ ռ֊֞ 

ᮓ.֚ե. ֟֗֟֊᳸ֈ᳥ ֒֞᭔֑ չեչ֞ ֚ե֒ ᭃօ ն֒ 
ᮧ֎ե։֊ շ֞ ֊֞֐ 

֒֞᭔֑ չեչ֞ ֚ե֒ ᭃօ ն֒ ᮧ֎ե։֊ ֚֟֟֐ֆ֑ᲂ շᳱ ֚ե֒ ռ֊֞ 

(1) (2) (3) 
 ᭔֑ չեչ֞ ե֚֒ᭃօ ն֒֞֒ (֐֞֊) .1

ᮧ֎ե։֊ ֚֟֟֐ֆ 
(շ) ֡֐᭎֑ ֚֟ռ֗, ֒֞᭔֑ ֚֒շ֞֒ (֊֞֐)        ֌ֈ֧֊ ֚ֈ֑᭭ 

  (ո) ᮧ։֞֊ ֚֟ռ֗, ֟֗ᱫ ֟֗֏֞չ ֒֞᭔֑ ֚֒շ֞֒ (֊֞֐)       ֚ֈ֑᭭, ֌ֈ֧֊ 
  (չ) ᮧ։֞֊ ֚֟ռ֗, ֛֘֒֠ ֟֗շ֚֞ ն֒ ը֚֗֞ ֟֗֏֞չ,  (֊֞֐) ֚֒շ֞֒-

  ֚ֈ֑᭭, ֌ֈ֧֊ 
  (պ) ᮧ։֞֊ ֚֟ռ֗, ֌֑ ᭅ֞֗֒օ ձ ե֗ ֗֊ ֟֗֏֞չ, ֒֞᭔֑ ֚֒շ֞֒ (֊֞֐)-

  ֚ֈ֑᭭, ֌ֈ֧֊ 
  (ջ) ᮧ։֞֊ ֚֟ռ֗, վल ե֚֚֞։֊ ֟֗֏֞չ, ֒֞᭔֑ ֚֒շ֞֒ (֊֞֐)-        

֚ֈ֑᭭, ֌ֈ֧֊ 
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  (ռ) ᮧ։֞֊ ֚֟ռ֗, ֚֞ ᭅ֗վ֟֊շ ᭭֗֞᭭᭝֑ թեվ֠֟֊֑ᳳ֒չ ֟֗֏֞չ, ֒֞᭔֑ 
֚֒շ֞֒ (֊֞֐)    ֚ֈ֑᭭, ֌ֈ֧֊ 

  (ս) է᭟֑ᭃ (֊֞֐)   ֒֞᭔֑ ᮧֈ֢֙ օ ֟֊ ե֑ᮢօ ֎֫փᭅ    
   -֚ֈ֑᭭, ֌ֈ֧֊ 

  (տ) (֊֞֐) ֒֞᭔֑ ֐ᱶ շ֑֞ ᭅ֞᭠֑֗֊ ձվᱶ֚֠ շ֧ ռ֠֍ ղ᭍վ֠᭍֑֢ᳯց֗ է֟։շ֞֒֠-
 ֚ֈ֑᭭, ֌ֈ֧֊ 

  (ր) ֗֊ᲂ շ֧ ᮧ։֞֊ ֡֐᭎֑ ե֚֒ᭃշ, ֒֞᭔֑ ֚֒շ֞֒ (֊֞֐)        
   -֚ֈ֑᭭, ֌ֈ֧֊ 

  (ց) ֚֒շ֞֒ (֊֞֐) ᳇֞֒֞ ե֚֎ե֟։ֆ ᭃ֧ᮢᲂ ֧֚ ֌ ե֞ռ ᭄֧֟֗֘֙ᲂ ֧֚ է֟։շ 
֚ -ֆ ֊֛ᱭ ᳰշձ վ֞ձեչ֧।֠֊֫֊֐ ֈ֑᭭ 

 [֍֞. ե֚. ᭭և֞.-01/2016-17/111/ձ֊ձ֚֠֐վ֠] 

ե֚վ֑ շ֡ե փ֢, ե֑֚֡Ღ ֚֟ռ֗  
 

MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT, AND GANGA REJUVENATION 

NOTIFICATION 

New Delhi, the 7th October, 2016 

S.O. 3187(E).—Whereas it is necessary to constitute authorities at Central, State and District levels to take 

measures for prevention, control and abatement of environmental pollution in River Ganga and to ensure continuous 

adequate flow of water so as to rejuvenate the River Ganga to its natural and pristine condition and for matters connected 

therewith or incidental thereto; 

And whereas the River Ganga is of unique importance ascribed to reasons that are geographical, historical, socio-cultural 

and economic giving it the status of a National River; 

And whereas the River Ganga has been facing serious threat due to discharge of increasing quantities of sewage, trade 

effluents and other pollutants on account of rapid urbanisation and industrialisation; 

And whereas, the demand for water of River Ganga is growing for irrigation, drinking water supplies, industrial use and 

hydro-power due to increase in population, urbanisation, industrialisation, infrastructural development and  taking into 

account the need to meet competing demands; 

And whereas there is an urgent need- 

(a) to ensure effective abatement of pollution and rejuvenation of the River Ganga by adopting a river basin 

approach to promote inter-State and inter-sectoral  co-ordination for comprehensive planning and management; 

(b) to maintain ecological flows in the River Ganga with the aim of ensuring continuous flows throughout its length 

so as to restore its ecological integrity that enables it to self rejuvenate; 

(c) for imposing restrictions in areas abutting the River Ganga in which industries, operations or processes, or class 

of industries, operations or processes shall not be carried out or shall be carried out subject to certain safeguards; 

(d) to make provision for inspection of any premises, plants, equipment, machineries, manufacturing or other 

processes, materials or substances and giving direction to the authorities, officers and persons as may be  

necessary to take steps, for prevention, control and abatement of environmental pollution in the River Ganga; 

 (e)   for carrying out and sponsoring investigations and research relating to problems      of environmental pollution in 

the River Ganga and examination of such manufacturing processes, material and substance as are likely to cause 

environmental pollution; 

(f) for collection and dissemination of information in respect of matters relating to environmental pollution in the River 

Ganga and preparation of manual, codes or guide relating to the prevention, control and abatement of environmental 

pollution; 

And whereas the State Governments concerned, being equally responsible for Ganga rejuvenation, are required to co-

ordinate and implement the river conservation activities at the State level, and to take steps for comprehensive 

management of the River Ganga in their States; 
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And whereas it is required to have planning, financing, monitoring and coordinating authorities for strengthening the 

collective efforts of the Central Government and the State Governments and authorities under this Order for effective 

abatement of pollution and rejuvenation, protection and management of the River Ganga; 

Now, therefore, in exercise of the powers conferred by sub-section (1), read with clauses (i), (ii), (v), (vi), (vii), (viii), 

(ix), (x), (xii) and (xiii) of sub-section (2) and (3) of section 3 and sections 4,5,9,10,11, 19, 20 and 23 of the Environment 

(Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the Act) and in supersession of the notifications of the 

Government of India in the erstwhile Ministry of Environment and Forests numbers S.O.1111(E), dated the 30
th

 

September, 2009, S.O. 2493 (E), dated the 30
th

 September, 2009, S.O. 2494 (E), dated the 30
th

 September 2009, S.O. 

2495 (E), dated the 30
th

 September 2009, S.O. 287 (E) dated the 8
th

 February, 2010 and in the Ministry of Water 

Resources, River Development and Ganga Rejuvenation No. S.O. 2539 (E), dated the 29
th

 September 2014, except as 

respects things done or omitted to be done before such supersession, the Central Government hereby------ 

(i)constitutes the authorities by the names mentioned in this Order for the purpose of exercising and performing such of 

the powers and functions (including the power to issue directions under section 5 of the Act and for taking measures with 

respect to the matters as mentioned in this Order; 

(ii))directs, subject to the supervision and control of the Central Government and the provisions of this Order, such 

authority or authorities as specified in this Order that shall exercise the powers or perform the functions or take the 

measures so mentioned in this Order as if such authorities had been empowered by the  Act to exercise those powers, 

perform those functions, or take such measures; 

(iii)directs that all its powers and functions (except the power to constitute any authority under  sub-section (3) of section 

3 and to make rules under the sections 6 and 25 of the Act) under any provision of the Act shall, in relation to River 

Ganga and matters connected therewith, be exercisable and discharged also by the authorities constituted by this Order 

and by the officers specified in this Order, subject to such conditions and limitations and to the extent as specified in this 

Order. 

1.Short title and commencement. – (1) This Order may be called the River Ganga (Rejuvenation, Protection and 

Management) Authorities Order, 2016. 

(2) It shall come into force on the date of its publication in the Official Gazette. 

2. Applicability.- This Order shall apply to the States comprising River Ganga Basin, namely, Himanchal Pradesh, 

Uttarakhand, Uttar Pradesh, Madhya Pradesh, Chhattisgarh, Bihar, Jharkhand, Haryana, Rajasthan, West Bengal and the 

National Capital Territory of Delhi and such other States, having major tributaries of the River Ganga as the National 

Council for Rejuvenation, Protection and Management of River Ganga may decide for the purpose of effective abatement 

of pollution and rejuvenation, protection and management of the River Ganga. 

3.Definitions.- (1) In this Order, unless the context otherwise requires, - 

(a) “Act” means the Environment (Protection) Act, 1986 (29 of 1986); 

(b)”Basin” means the entire catchment of a water body or water course including the soil, water, vegetation and other 

natural resources in the area and includes land, water, vegetation and other natural resources on a catchment basis; 

(c)”Buffer Area” means an area which extends beyond the flood plain of a stream; 

(d)”catchment” or “”catchment area “includes the entire land area whose  runoff from rain, snow or ice drains into a 

water body or a water course, before the water course joins River Ganga or its tributaries or discharges water into River 

Ganga or its tributaries; 

(e)”commercial fishing” means large scale fishing for commercial purposes by nets, poisoning, or other modern fishing 

gear or methods in River Ganga or its tributaries; 

(f) Competent authority means “Central Government” 

(g)”deforestation” means removal or reduction of forest cover, especially when caused by anthropogenic activities or 

removal of trees and other vegetation of a forest excluding a planned clearance for scientific management of forest in 

particular in the catchment area of River Ganga; 

(h)”degraded forest” means a forest having loss or reduction of native forest cover or vegetation density in the catchment 

area abutting River Ganga or its tributaries; 

(i)”direction” shall mean direction issued under section 5 of the Act and the expression “direct” shall be construed 

accordingly; 

(j) “District Ganga Committee” means the District Ganga Protection Committee mentioned in paragraph 53; 

(k)”engineered diversion” means a structure or device constructed or installed to transfer the water of River Ganga or its 

tributaries into canals or other engineering structures; 
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(l)”flood plain” means such area of River Ganga or its tributaries which comes under water on either side of it due to 

floods corresponding to its greatest flow or with a flood of frequency once in hundred years; 

(m)”Ghat” means sloping part at Bank of River Ganga or its tributaries with artificially constructed steps or sloping piece 

of land used for providing easy human access to water of River Ganga or its tributaries and includes usage of such parts 

for religious or other related purposes; 

(n)”local authority” includes Panchayati raj institutions, municipalities, a district board, cantonment board, town planning 

authority or Zila Parishad or any other body or authority, by whatever name called, for the time being invested by law, 

for rendering essential services or with the control and management of civic services, within a specified local area; 

(o)”National Mission for Clean Ganga” means the authority mentioned in paragraph 31. 

(p) “notification” means a notification published in the Official Gazette and the expression ‘notifying’ shall be construed 

accordingly; 

(q)”offensive matter” consists of solid waste which includes animal carcasses, kitchen or stable refuse, dung, dirt, putrid 

or putrefying substances and filth of any kind which is not included in the sewage; 

(r)”person” include ---- 

      (i)an individual or group or association of individuals whether incorporated or not; 

     (ii)a company established under the Companies Act, 2013 (18 of 2013); 

     (iii)any corporation established by or under any Central or State Act; 

     (iv)a local authority; 

     (v) every juridical person not falling within any of the preceding sub-clauses; 

(s)”River Bed” means the dried portion of the area of River Ganga or its tributaries and includes the place where the 

River Ganga or its tributaries run its course when it fills with water and includes the land by the side of River Ganga or 

its tributaries which retains the water in its natural channel, when there is the greatest flow of water; 

(t) ”River Bed Farming” includes seasonal agriculture or farming on the River Bed of River Ganga or its tributaries 

during low flows of water; 

(u)”River Ganga” means the entire length of six head-streams in the State of Uttarakhand namely, Rivers Alakananda, 

Dhauli Ganga, Nandakini, Pinder, Mandakini and Bhagirathi starting from their originating glaciers up to their respective 

confluences at Vishnu Prayag, Nand Prayag, Karn Prayag, Rudra Prayag, and Dev Prayag as also the main stem of the 

river thereafter up to Ganga Sagar including Prayag Raj and includes all its tributaries; 

(v) “rubbish” means ashes, broken brick, mortar, broken glass, dust or refuse of any kind and includes filth; 

(w) ”sand mining” means large scale removal of river sand from the dried channel belt, flood plain or a part of River 

Ganga or its tributaries; 

(x) ”sewage effluent” means effluent from any sewerage system  or sewage disposal works and includes sewage from 

open drains; 

(y) ”sewerage scheme” means any scheme which a local authority may introduce for removal of sewage by flushing with 

water through underground closed sewers; 

(z)  “Schedule” means Schedule appended to this Order; 

(za) “specified District” means an area of every District abutting the River Ganga, being within a radius of fifteen 

kilometers of the Ganga River Bank or its tributaries in the States of Himachal Pradesh, Uttarakhand, Uttar Pradesh, 

Madhya Pradesh, Chhattisgarh, Bihar, Jharkhand, Haryana, Rajasthan, West Bengal and the National Capital Territory of 

Delhi and such other States, having major tributaries of the River Ganga as referred to in this Order; 

(zb) “State Ganga Committee” means the State Ganga Rejuvenation, Protection and Management Committee constituted 

under this Order for each of the States mentioned in paragraph 2. 

(zc) State Ganga River Conservation Authority means an authority earlier constituted in each State under the Act as 

follows, namely:- 

(i) the Bihar State Ganga River Conservation Authority constituted by the notification of the Government of India 

in the Ministry of Environment and Forests number S.O287 (E), dated 8
th

 February 2010; 

(ii) the Jharkhand State Ganga River Conservation Authority constituted by the notification of the Government of 

India in the Ministry of Environment and Forests number S.O2495(E), dated 30
th

 September 2009; 
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(iii) the Uttarakhand State Ganga River Conservation Authority constituted by the notification of the Government of 

India in the Ministry of Environment and Forests number S.O 1111 (E), dated 30
th

 September 2009; 

(iv) the Uttar Pradesh State Ganga River Conservation Authority constituted by the notification of the Government 

of India in the Ministry of Environment and Forests number S.O2493 (E), dated 30
th

 September 2009; and 

(v) the West Bengal State Ganga River Conservation Authority constituted by the notification of the Government of 

India in the Ministry of Environment and Forests number S.O2494 (E), dated 30
th

 September 2009. 

(zd) ”stream” includes river, water course (whether flowing or for the time being dry), inland water (whether natural or 

artificial ) and sub-terrain waters; 

(ze) ”tributaries of River Ganga” means those rivers or streams which flow into River Ganga and includes Yamuna 

River, Son River, Mahananda River, Kosi River, Gandak River, Ghaghara River and Mahakali River and their tributaries 

or such other rivers which National Council for Rejuvenation Protection and Management of River Ganga may, by 

notification, specify for the purposes of this Order. 

2. The words and expressions used herein and not defined but defined in the Environment (Protection) Act, 1986 (29 of 

1986) shall have the meanings respectively assigned to them in the Act. 

4. Principles to be followed for rejuvenation, protection and management of River Ganga. – (1) The following 

principles shall be followed in taking measures for the rejuvenation, protection and management of River Ganga, 

namely:- 

(i) the River Ganga shall be managed as a single system; 

(ii) the restoration and maintenance of the chemical, physical, and biological quality of the waters of River Ganga 

shall be achieved in a time bound manner; 

(iii) the River Ganga shall be managed in an ecologically sustainable manner; 

(iv) the continuity of flow in the River Ganga shall be maintained without altering the natural seasonal variations; 

(v) the longitudinal, lateral and vertical dimensions (connectivities) of River Ganga   shall be incorporated into 

river management processes and practices; 

(vi) the integral relationship between the surface flow and sub-surface water (ground water) shall be restored and 

maintained; 

(vii) the lost natural vegetation in catchment area shall be regenerated and maintained; 

(viii) the aquatic and riparian biodiversity in River Ganga Basin shall be  regenerated and conserved; 

(ix)  the bank of River Ganga and its flood plain shall be construction free Zone to reduce pollution sources, 

pressures and to maintain its natural ground water recharge functions; 

(x) the public participation in rejuvenation, protection and management,revision and enforcement of any 

regulation, standard, effluent limitation plan, or programme for rejuvenation, protection and management 

shallbe   encouraged and made an integral part of processes and practices of  

            River Ganga rejuvenation, protection and management. 

(2)National Mission for Clean Ganga may, having regard to the needs of the people of the country, advances in 

technology and socio economic conditions of the people and to preserve the rich heritage of national composite culture, 

specify additional principles in addition to the principles specified under sub-paragraph (1). 

5.Ecological flow of water in River Ganga to be maintained. – (1) Every State Government, shall endeavor to ensure 

that uninterrupted flows of water are maintained at all times in River Ganga as required under clause (iv) of  paragraph 

(4). 

(2) Every State Government shall also endeavor to maintain adequate flow of water in River Ganga in different seasons 

to enable River Ganga to sustain its ecological integrity and to achieve the goal, all concerned authorities shall take 

suitable actions in a time bound manner. 

(3) For the purposes of this paragraph, the average flow of water shall be determined by such Hydrology Observation 

Stations at such points of the River Ganga, as may be specified by the National Mission for Clean Ganga: 

Provided that the average flow of water in River Ganga may, having regard to ecology, be determined by the National 

Mission for Clean Ganga for different points of River Ganga. 
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6. Prevention, control and abatement of environmental pollution in River Ganga and its tributaries.- (1) No person 

shall discharge, directly or indirectly, any untreated or treated sewage or sewage sludge into the River Ganga or its 

tributaries or its banks: 

Provided that where a local authority does not have, on the date of commencement of this Order, sewerage scheme or 

infrastructure for collection, storage, transportation and disposal of sewage or sewage sludge or such infrastructure is not 

functional on the said date in an area abutting the River Ganga or its tributaries, every such local authority shall, within a 

period, specified by National Mission for Clean Ganga from the date of commencement of this Order, develop such 

infrastructure or make such infrastructure functional, as the case may be, for collection, storage, transportation and 

disposal of sewage in the territorial area of the local authority. 

(2) No person shall discharge, directly or indirectly, any untreated or treated trade effluent and  industrial waste, bio-

medical waste, or other hazardous substance  into the River Ganga or its tributaries or on their banks: 

Provided further that where an industry or industrial area management does not have, on the date of commencement of 

this Order, industrial effluent treatment scheme or infrastructure for collection, storage, transportation and disposal of 

trade effluents industrial waste,  bio-medical waste, or other hazardous substance, etc. or such infrastructure is not 

functional on the said date in an area abutting the River Ganga or its tributaries, every such industry or industrial area 

management shall, within a period so specified by the National Mission for Clean Ganga from the date of 

commencement of this Order, develop such infrastructure or make such infrastructure functional, as the case may be, for 

collection, storage, transportation and disposal of trade effluent and  industrial waste,   bio-medical waste, or other 

hazardous substance  in the jurisdiction of the industry or industrial area management. 

(3) No person shall construct any structure, whether permanent or temporary for residential or commercial or industrial 

or any other purposes in the River Ganga,  Bank of River Ganga or its tributaries or active flood plain area of River 

Ganga or its tributaries: 

Provided that in exceptional circumstances like natural calamities or religious events at traditional locations, temporary 

structures can be raised after prior permission of the National Mission for Clean Ganga acting through the State Ganga 

Committee and the District  Ganga Committee: 

Provided further that in case any such construction has been completed, before the commencement of this Order, in the 

River Bank of River Ganga or its tributaries or active flood plain area of River Ganga or its tributaries, the National 

Mission for Clean Ganga shall review such constructions so as to examine as to whether such constructions are causing 

interruption in the continuous flow of water or pollution in River Ganga or its tributaries, and if that be so, it shall cause 

for removing them. 

(4) No person shall do any act or carry on any project or process or activity which, notwithstanding whether such act has 

been mentioned in this Order or not, has the effect of causing pollution in the River Ganga. 

(5) It shall be the duty of the National Mission for Clean Ganga, every Specified State Ganga Committee or specified 

District Ganga Protection Committee, local authority and all other authorities and persons to disseminate widely and 

bring to public notice, using various means, information captured in reports and the aforesaid measures in the local 

language in every village, town, city and other areas abutting River Ganga and its tributaries. 

7. Emergency measures in case of pollution of River Ganga or its tributaries --- If any poisonous, noxious or 

polluting matter is present or has entered into the River Ganga due to any accident or other unforeseen act or event, and it 

is necessary or expedient to take immediate action, the National Mission for Clean Ganga shall take immediate action for 

carrying out such operations or direct for carrying out such operations by the specified State Ganga Committee or 

specified District Ganga Committee or local authority or any other authority or Board or Corporation, as it may consider 

necessary for all or any of the following purposes, namely; - 

(a)the manner of removing the matter from River Ganga and disposing it off in such a manner as it may specify, as also, 

for carrying out such operations as is considered appropriate for  mitigation  or removal of  any pollution caused by such 

matter; 

(b) issuing directions restraining or prohibiting any person concerned  from discharging any poisonous, noxious or 

polluting matter in the River Ganga; 

(c) undertaking any additional work or functions as may be necessary to address such emergency. 

8. Power to issue directions. - The National Mission for Clean Ganga shall, in the exercise of its powers and 

performance or its functions under this Order, issue such directions in writing as it may consider necessary for abatement 

of pollution and rejuvenation, protection and management of the River Ganga to the concerned authority or local 

authority or other authorities or Board or Corporation or person and they shall be bound to comply with such directions. 

9. Ganga safety audit.-  Every  District Ganga Committee shall cause the Ganga safety audit to be carried out by such 

Ganga Safety Auditors within such   time frame and in accordance with such protocols as may be specified by the 
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National Mission for Clean Ganga for the area of the River Ganga abutting such district and forward the copy of the 

report of such safety audit along with remedial action taken thereon to the concerned State Ganga Committee and the 

National Mission for Clean Ganga, which shall take appropriate action thereon, if required. 

10. Pollution in River Ganga and its tributaries to be monitored.- (1) The pollution in River Ganga and its tributaries 

shall be monitored by the National Mission for Clean Ganga on its own or by directions through various State and 

Central Government agencies by use of satellite imagery and other remote sensing technologies as well as physical 

stations, online monitoring and independent agencies at a periodicity to be specified by it. 

(2) Notwithstanding the provisions of sub-paragraph (1), the Central Government may assign the function of monitoring 

of pollution in River Ganga and its tributaries to any other agency or body or direct, having regard to advances in 

technology, to monitor the aforesaid pollution in River Ganga and its tributaries by adopting any other technique or 

method, as may be specified in the direction. 

11. Constitution of National Council for Rejuvenation, Protection and Management of River Ganga. - With effect 

from the date of commencement of this Order, there shall be constituted an authority by the name to be called the 

National Council for Rejuvenation, Protection and Management of River Ganga, (hereinafter in this Order called as the 

National Ganga Council) for the purposes of the Act and to exercise powers and discharge functions as specified in this 

Order and the  Act. 

12.Composition of National Ganga Council.-The National Ganga Council shall consist of the following members, 

namely:- 

(a)Prime Minister                                                             -Chairperson ,ex-officio 

(b) Union Minister for Water Resources, 

River Development and Ganga Rejuvenation          - Vice-Chairperson, ex-officio 

(c)Union Minister for Environment, Forests  

and Climate Change                                                    -  Member, ex-officio; 

(d)Union Minister for Finance                                        -  Member, ex-officio; 

(e)Union Minister for Urban Development                  -  Member, ex-officio; 

(f) Union Minister for Power                                           -  Member, ex-officio; 

(g)Union Minister for Science and Technology          - Member, ex-officio; 

(h)Union Minister for Rural Development                    - Member, ex-officio; 

(i)Union Minister for Drinking Water and Sanitation    - Member, ex-officio; 

(j) Union Minister for Shipping                                        - Member, ex-officio; 

(k) Union Minister of State for Tourism                           - Member, ex-officio; 

(l) Vice Chairman, NITI Aayog                                      -  Member, ex-officio; 

(m)Chief Minister, Bihar                                                  -  Member, ex-officio; 

(n) Chief Minister, Jharkhand                                        -  Member, ex-officio; 

(o) Chief Minister, Uttarakhand                                     -  Member, ex-officio; 

(p) Chief Minister, Uttar Pradesh                                    - Member, ex-officio; 

(q) Chief Minister, West Bengal                                      - Member, ex-officio; 

(r) Secretary, Ministry of Water Resources,  

     River Development and Ganga Rejuvenation       - Member, ex-officio;   

(s)Director General, National Mission for  

     Clean Ganga                                                              – Member Secretary, ex-officio. 

(2)  The National Ganga Council may co-opt one or more Chief Ministers from the States not represented in  the National 

Ganga Council having major tributaries of River Ganga, which are likely to affect the water quality in the River Ganga, 

as Member. 

(3) The National Ganga Council may also co-opt one or more Union Ministers, if it considers necessary, as Member. 

(4) The National Ganga Council may consult experts and expert organisations or institutions in the field of river 

rejuvenation, river ecology and river management, hydrology, environmental engineering, social mobilisation and other 

relevant fields. 

(5) The Headquarter of the National Ganga Council shall be at New Delhi or at such other place as it may decide. 
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(6) The National Ganga Council shall have its Secretariat in the National Mission for Clean Ganga. 

(7) The Central Government in the Ministry of Water Resources, River Development and Ganga Rejuvenation shall 

serve as the nodal Ministry. 

13. Dissolution of National Ganga River Basin Authority --- (1) On and from the date of constitution of the National 

Ganga Council in paragraph 11, the National Ganga River Basin Authority constituted by Notification of the Ministry of 

Water Resources, River Development and Ganga Rejuvenation, number S.O 2539 (E), dated the 29
th

 September 2014 

shall stand dissolved.  

(2) All things  done or omitted to be done or actions taken or any money spent or authorised to be spent by the National 

Ganga River Basin Authority before such dissolution shall be deemed to have been done or taken under the 

corresponding provisions of this Order. 

14.Superintendence, direction and control of  management of River Ganga to vest in National Ganga Council.- 

The National Ganga Council shall, notwithstanding anything contained in this Order, be overall responsible for the 

superintendence, direction, development and control of River Ganga and the entire River Basin (including financial and 

administrative matters) for the protection, prevention, control and abatement of environmental pollution in River Ganga 

and its rejuvenation to its natural and pristine condition and to ensure continuous adequate flow of water in the River 

Ganga and for matters connected therewith. 

15. Jurisdiction of National Ganga Council.- The jurisdiction of the National Ganga Council shall extend to the areas 

mentioned in paragraph 2. 

16. Meetings of National Ganga Council.- (1) National Ganga Council may regulate its own procedure for transacting 

its business including its meetings. 

(2) The Chairperson of the National Ganga Council shall preside over its meetings and in his absence, its Vice-

Chairperson shall, preside over the meetings of the National Ganga Council and conduct its business. 

(3) The Vice-Chairperson shall have the power to take decisions necessary for the National Ganga Council to achieve its 

objectives, in between the conduct of the two meetings of the Council subject to ratification in the next meeting. 

(4) The National Ganga Council shall meet at least once every year or more as it may deem necessary. 

17. Constitution of Empowered Task Force on River Ganga as authority.- (1) With effect from the date of 

commencement of this Order, there shall be constituted an authority by the name to be called the Empowered Task Force 

on River Ganga for the purposes of the Act and to exercise powers and discharge functions as specified   in this Order 

and the Act. 

(2) The Empowered Task Force on River Ganga shall consist of the following members, namely:- 

(a)Union Minister for Water Resources,  

River Development and Ganga Rejuvenation              -      Chairperson, ex-officio; 

(b) Union Minister of State for Water Resources,  

River Development and Ganga Rejuvenation              -   Vice-Chairperson, ex-officio; 

(c)Secretary in the Ministry of Water Resources,  

River Development and Ganga Rejuvenation              -    Member, ex-officio                                                                            

(d) Secretary in the Ministry of Finance  

(Department of Expenditure)                                                         - Member, ex-officio;         

(e) Chief Executive Officer,  Niti Ayog                                          -   Member, ex-officio;     

(f) Chief Secretary, State of Uttrakhand                                      -   Member, ex-officio;             

(g) Chief Secretary,  State of Uttar Pradesh                                -    Member, ex-officio;                    

(h)Chief Secretary,  State of Bihar                                                -    Member, ex-officio;                   

(i) Chief Secretary, State of Jharkhand                                        -    Member, ex-officio;  

(j)  Chief Secretary,  State of West Bengal                                   -    Member, ex-officio; 

(k) Director General , National Mission for Clean Ganga          -  Member-Secretary                                                           

(3)   The Empowered Task Force on River Ganga may also co-opt one or more Secretary in the Union Ministries or the 

Chief Secretary of any other State concerned, if it considers necessary, as member 

(4)   The Empowered Task Force on River Ganga shall meet at least once every three months or more as it may deem 

necessary. 
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(5)  The administrative and technical support to the Empowered Task Force on River Ganga shall be provided by the 

Central Government in the Ministry of Water Resources, River Development and Ganga Rejuvenation which shall be the 

nodal Ministry for the purposes of such administrative and technical support. 

18. Functions and powers of Empowered Task Force on River Ganga. – 

(1) The Empowered Task Force on River Ganga shall co-ordinate and advise on matters relating to rejuvenation, 

protection and management of River Ganga and its tributaries. 

(2)  In particular and without prejudice to the generality of the provisions of sub-paragraph (1), the functions and powers 

of the Empowered Task Force on River Ganga may include measures with respect to all or any of the following matters 

in rejuvenation, protection and management of River Ganga, namely:- 

(a)     ensuring that the Ministries, Departments and State Governments concerned have - 

(i) an action plan with specific activities, milestones, and timelines for 

achievement of the objective of rejuvenation and protection of River Ganga; 

(ii) a mechanism for monitoring implementation of its action plans; 

(b)   co-ordination amongst the Ministries and Departments and State Governments concerned for implementation of its 

action plans in a time bound manner; 

 (c) to monitor the implementation process, address bottlenecks, suggest and take such decisions as may be necessary to 

ensure speedy implementation; 

 (d)  all projects under the ambit of Namami Gange including ongoing projects funded domestically and through external 

assistance; 

(e) discharge of such other functions or exercise of such powers as may be  considered necessary for achievement of the 

objective of rejuvenation, protection and management of River Ganga or as may be assigned to it by the Central 

Government or specified by the National Ganga Council; 

19. Approval for projects exceeding value of rupees one thousand crore.- 

(1)  The Empowered Task Force on River Ganga shall be responsible for the approval of every project exceeding a 

value of rupees one thousand crore, as amended from time to time. 

(2)  The Empowered Task Force on River Ganga may constitute a sub-committee of officials amongst its members 

for the purpose of sub-paragraph (1) 

20. Constitution and Composition of Specified State Ganga Rejuvenation, Protection and Management 

Committees as authorities.– With effect from the date of commencement of this Order, these shall be constituted, in 

each State as specified in paragraph 2, an authority to be called the State Ganga Rejuvenation, Protection and 

Management Committee,  which shall consist of a Chairperson and other members as specified in the Schedule to 

exercise powers and discharge functions as specified in this Order and the Act. 

21. Meetings of  State Ganga Committee. – (1) Every State Ganga Committee may regulate its own procedure for 

transacting its business including its meetings.   

(2)Every  State Ganga Committee shall convene its meetings at least once in every three months’ time. 

 (3) The Chairperson of the  State Ganga Committee shall preside over its meetings and in his absence, the said 

Committee shall elect its Vice-Chairperson who shall, preside over the meetings of the  State Ganga  Committee and 

conduct its business. 

22. Superintendence, direction and control over Committee.- The superintendence, direction and control of the  

District Ganga Committees shall, notwithstanding anything contained in this Order, vest in  the State Ganga Committee, 

for the purposes of rejuvenation, protection, prevention, control and abatement of environmental pollution in River 

Ganga and its tributaries so as to rejuvenate the River Ganga to its natural and pristine condition and ensure continuous 

and adequate flow of water in River Ganga and for protection and management of River Ganga in the States concerned. 

23. Decisions of State Ganga Committee to be binding.- The decision taken at the meetings of the State Ganga 

Committee shall, notwithstanding anything contained in this Order, be binding upon every  District Ganga Committee 

and every local authority or other authority or Board or person referred to in such decision and they shall comply with the 

decisions of the State Ganga Committee. 

24. Powers, duties and functions of State Ganga Committees.–  (1) Every State Ganga Committee shall, subject to the 

provisions of the Act and rules made or directions issued thereunder, have the power to take all such measures, including 

those in paragraphs 6, 7 and 8, as it deems necessary or expedient for effective abatement of pollution and conservation 
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of the River Ganga and for implementing the decisions or directions of the National Ganga Council and National Mission 

for Clean Ganga. 

(2) The  State Ganga Committee shall implement various programmes and projects of the National Ganga Council and 

National Mission for Clean Ganga. 

 (3) In particular and without prejudice to the generality of the provisions of sub-paragraphs (1) and (2), such measures 

may include all or any of the following matters, namely:- 

(a) coordination and implementation of the conservation activities relating to River Ganga including augmentation of 

sewerage infrastructure, catchment area treatment, protection of flood plains, creating public awareness and such other 

measures at the State level and regulation of activities aimed at the prevention, control and abatement of pollution in the 

River Ganga to maintain its water quality, and to take such other measures relevant to river ecology and management in 

the State concerned;  

(b) implementation of the river basin management plan in the concerned State; 

(c) maintenance of minimum ecological flows in the River Ganga in the concerned State and actions thereon; 

(d) entry and inspection under section 10 and power to take sample under section 11 of the Act for the purpose of 

exercising and performing its functions under this Order. 

(4) The State Ganga Committee shall undertake all the emergency measures mentioned in paragraph 7. 

(5) The State Ganga Committee shall have the powers to issue directions under section 5 of the Act. 

(6) The powers and functions of the State Ganga Committee shall be without prejudice to any of the powers conferred 

upon the State Government under any Central or State Act, being not inconsistent with the provisions of the Act. 

25. Monitoring execution of plans and programmes of District Ganga Committees.- Every  State Ganga Committee 

shall monitor the execution of plans, programmes, and projects of all their District Ganga Protection Committees and 

those of other authorities and submit progress in respect thereof to the National Mission for Clean Ganga.  

26.  Preparation of consolidated reports of all  District Ganga  Committees and taking remedial measures in 

respect thereof.- (1) Every  State Ganga Committee shall prepare a consolidated report of all District Ganga Protection 

Committees, local authorities or other authorities or Board or Corporation or person for every quarter indicating therein 

in respect of each specified District abutting River Ganga and its tributaries, ---- 

(a) the status of the plans being executed and measures taken by them and any other activity  relating to the health of 

River Ganga and its tributaries; 

(b) the quality of water in River Ganga and its tributaries in each specified District and remedial action in respect thereof; 

(c) any interruption of flow in the River Ganga in each specified District and reasons therefor; 

(d) remedial measures taken on the complaints made to the District Ganga   Committee or local authorities or other 

authorities; 

(e) adverse report as reported by Ganga safety auditors in each specified District; 

(f) any other information relevant to the health of River Ganga and its tributaries.  

(2) The report referred to in sub-paragraph (1) shall be submitted within one month at the end of each year to the State 

Ganga Committee and National Mission for Clean Ganga along with remedial action thereof. 

27. Conducting of Ganga safety audit and submission of such audit reports by State   Ganga Committees.- (1) It 

shall be the duty of the State Ganga Committees to conduct or causes to be conducted, through the District Ganga 

Committees, the Ganga safety audit and submit report of the Ganga safety audit to the National Mission for Clean Ganga 

along with the remedial action taken thereon and also make available the same in public domain and exhibit the same at 

its website. 

(2) The Ganga safety audit shall include such particulars and be done at such intervals (save as otherwise provided in this 

Order) and in such manner as may be specified, by notification, by the National Mission for Clean Ganga. 

28. State Ganga Committee to be nodal agency.- The  State Ganga Committee shall be the State-wide nodal agency in 

the State for the implementation of the provisions of this Order and for effective abatement of pollution and rejuvenation, 

protection and management of the River Ganga and its tributaries. 

29. State Ganga Committees to be bound by direction of National Ganga Council and National Mission for Clean 

Ganga.- Every State Ganga Committee, without prejudice to the foregoing provisions of this Order, shall, in exercise of 

its powers or the performance of its functions under this Order, be bound by the decisions or such directions (including 

those relating to technical and administrative matters) as the National Ganga Council and the National Mission for Clean 
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Ganga may give in writing to it from time to time for abatement of pollution and rejuvenation, protection and 

management of the River Ganga. 

30. Dissolution of State Ganga River Conservation Authorities and State Executive Committees.- (1) With effect 

from the date of constitution of the State Ganga Committees, the respective State Ganga River Conservation Authorities 

and the respective State Executive Committees constituted before the commencement of this Order shall stand dissolved. 

(2)All things done or omitted to be done or actions taken or any money spent or authorised to be spent by the authorities 

and committees under sub-paragraph (1) before such dissolution shall be deemed to have been done or taken under the 

corresponding provisions of this Order. 

31. Constitution of National Mission for Clean Ganga as an authority.-(1) With effect from the date of 

commencement of this Order, the National Mission for Clean Ganga, a society registered under the Societies Registration 

Act, 1860 (21 of 1860),   shall be an authority constituted under the Act, by the same name for the purposes of the Act 

and to exercise powers and discharge functions as specified under this Order and the Act and the rules made or directions 

issued thereunder. 

(2) The composition of the National Mission for Clean Ganga shall be as specified in paragraph 35. 

32. Area of operation of National Mission for Clean Ganga.- The area of operation of the National Mission for Clean 

Ganga shall be the areas mentioned in paragraph 2. 

33. National Mission for Clean Ganga to be nodal agency.-  The National Mission for Clean Ganga shall be the nodal 

agency for the nationwide implementation of the provisions of this Order and for effective abatement of pollution and 

rejuvenation, protection and management of the River Ganga and its tributaries. 

34. National Mission for Clean Ganga to be an empowered organization.-  The National Mission for Clean Ganga 

shall be  an empowered organisation with two tier management having administrative, appraisal and approval powers and 

duties, functions and powers as specified in this Order. 

35.  Composition of National Mission for Clean Ganga.- The National Mission for Clean Ganga shall have a two-tier 

management structure and it shall comprise of the Governing Council and the Executive Committee. 

(1) The Governing Council  shall consist of the following members, namely:- 

(a) Director General of National Mission for Clean Ganga 
 Chairman, ex-officio 

(b) Joint Secretary, Ministry of Water Resources, River Development and Ganga 

Rejuvenation 

Member, ex-officio 

(c) Joint Secretary, Ministry of Urban Development Member, ex-officio 

(d) Joint Secretary, Ministry of Environment, Forests and Climate Change Member, ex-officio 

(e) Joint Secretary, Department of Expenditure Member, ex-officio 

(f) Representative of NITI Aayog (not below Joint Secretary) Member, ex-officio 

(g) Chairman, Central Pollution Control Board Member, ex-officio 

(h) Principal Secretary, Urban Development, Government of Bihar Member, ex-officio 

(i) Principal Secretary, Urban Development, Government of Jharkhand Member, ex-officio 

(j) Principal Secretary, Urban Development, Government of Uttar Pradesh Member, ex-officio 

(k) Principal Secretary, Peyjal, Government of Uttarakhand Member, ex-officio 

(l) Principal Secretary, Urban Development, Government of West Bengal     Member, ex-officio 

(m) Executive Director(Deputy Director General), National Mission for Clean Ganga Member, ex-officio 

(n) Executive Director (Technical),National Mission for Clean Ganga Member, ex-officio 
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(o) Executive Director (Finance), National Mission for Clean Ganga Member, ex-officio 

(p) Executive Director (Projects), National Mission for Clean Ganga Member, ex-officio 

(q) Executive Director(Administration), National Mission for Clean Ganga Member-  Secretary. 

(2) The Executive Committee constituted out of the Governing Council, shall   consist of the following members, 

namely:- 

(a) Director General, National Mission for Clean Ganga – Chairperson, ex-officio; 

(b) Joint Secretary, Department of Expenditure – Member, ex-officio; 

(c) Representative of NITI Aayog (not below Joint Secretary) – Member, ex-officio; 

(d) Principal Secretary of the State concerned                        – Member,  ex-officio; 

(e) Executive Director (Deputy Director General)  

National Mission for Clean Ganga                                      – Member,  ex-officio; 

(f) Executive Director (Finance) 

National Mission for Clean Ganga                                       – Member,  ex-officio; 

(g) Executive Director (Technical) 

National Mission for Clean Ganga                                       – Member,  ex-officio; 

(h) Executive Director (Projects) 

National Mission for Clean Ganga                                       – Member,  ex-officio; 

(i) Executive Director (Administration) 

National Mission for Clean Ganga                                       – Member,  ex-officio; 

(3) The Director General, National Mission for Clean Ganga may, if he considers necessary, may associate with the 

Executive Committee, any other member from the Governing Council. 

(4) The Governing Council may constitute a sub-committee from out of its members and also by associating some 

technical experts for appraisal of the projects.  

(5) The representative of the State concerned shall also be one of the members of sub-committee.  

(6) Half of the members of the Governing Council shall form the quorum.  

36.     (1) All approvals up to one thousand crores rupees shall be granted by the      Executive Committee and it shall 

report to the Governing Council at least once in three months.    

          (2)  The Sub-Committee of the Governing Council shall appraise the project only after completion of Third Party 

Appraisal of the project by technical experts or consortium of recognized institutes or Indian Institutes of Technology, as 

the case may be. 

          (3) The Third Party Appraisal shall be for all projects irrespective of their value. 

37.  Appointment of Director General and Executive Directors of National Mission for Clean Ganga.- 

(1) Director General, National Mission for Clean Ganga shall be appointed by the Central Government who shall be 

equivalent to the rank of Additional Secretary or Secretary to the Government of India and his terms and 

conditions of services shall be determined by Central Government. 

(2) The Executive Director (Finance) shall be appointed on deputation from any of the organised accounts services 

in the Central Government in the rank equivalent to Joint Secretary to Government of India in accordance with 

the recruitment rules of the said services. 

(3) National Mission for Clean Ganga shall have at least one position for each of the Executive Directors in the rank 

of Joint Secretary to Government of India.  

(4) One of the Executive Directors shall be designated as Deputy Director General of the National Mission for 

Clean Ganga and he shall be appointed by the Central Government.      

(5) None of the nominated members of the Executive Committee shall be below the rank of Joint Secretary in 

Government of India. 

38. Duty of National Mission for Clean Ganga.- It shall be the duty of the  National Mission for Clean Ganga to - 

(i) follow the principles laid down in paragraph 4   
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(ii) comply with the decisions and directions of the National Ganga Council and implement the Ganga Basin 

Management Plan approved by it; 

(iii) co-ordinate all activities for rejuvenation and protection of River Ganga  in a time bound manner as directed  by the 

National Ganga Council; 

(iv) do all other acts or abstain from doing certain act which may be necessary for rejuvenation and protection of River 

Ganga and its tributaries. 

39.  Functions of National Mission for Clean Ganga.- (1) Without prejudice to the provisions of this Order, the  

National Mission for Clean Ganga shall identify or cause to be identified - 

(a) the specific threats to the River Ganga in areas in each village and town of such specified District abutting River 

Ganga and its tributaries, including sewerage and industrial waste, cremation and burial of corpses and disposal 

of animal carcasses, and threats from commercial, recreational and religious activities; 

(b) the type of measures required to address such threat in each village and town of all districts abutting River 

Ganga and its tributaries; 

(c) the specific areas where such remedial actions are required to be taken for rejuvenation and protection of River 

Ganga and its tributaries. 

(d) the measures which may be necessary for reuse of treated water and enter in to Memorandum of Understanding 

in this regard with the Ministries of the Central Government like Railways, Power, Petroleum and Natural Gas 

etc., State Governments, autonomous bodies  at  the Central and State level, recognized Institutes and 

organizations which the National Mission for Clean Ganga may deem fit. 

(2) The National Mission for Clean Ganga shall make or cause to make the River Ganga Basin Management Plan  along 

with cost, timelines and allocation of responsibilities, among other things, for rejuvenation and protection of River Ganga 

and its tributaries in each village and town of specified District abutting River Ganga and its tributaries and execute 

projects there for. 

(3) The National Mission for Clean Ganga shall ----- 

(a) cause to be determined the magnitude of ecological flows in the River Ganga and its tributaries required to be  

maintained at different points in different areas at all times with the aim of ensuring water quality and 

environmentally sustainable rejuvenation, protection and management of River Ganga and its tributaries and 

notifying the same and take or direct all such measures necessary to maintain adequate ecological flows; 

(b) cause to be identified places where the environmental flow of water of River Ganga has been modified and take 

measures for correction thereof to maintain the continuous flow of water for rejuvenation, protection and 

management of River Ganga and its tributaries; 

(c) identify places of discontinuity of water in River Ganga and its tributaries due to engineered diversion of water 

or storage of water or by any other means and execute plans in respect thereof or take remedial action therefor; 

(d) devise a system to be put in place for continuous monitoring of flow of water and pollution levels in River 

Ganga and its tributaries; 

(e) take all such measures which may be necessary to give effect to the decisions of the National Ganga Council so 

as to maintain adequate ecological flows in the River Ganga and tributaries; 

(f) render assistance or cause them to be rendered by any agency for preparation of detailed project reports or 

execution of projects for abatement of pollution and rejuvenation, protection and management of the River 

Ganga and its tributaries to the State Governments, the State Ganga Committees, District Ganga Committees or 

local authorities or any person or body, any authority, Board or Corporation; 

(g) set up or facilitate setting up or designate and direct one or more existing centers to research, develop and 

disseminate knowledge base and analytical tools on abatement of pollution and rejuvenation, protection and 

management of River Ganga and its tributaries; 

(h) take any other measures which may be necessary for continuous flow of water and abatement of pollution in 

River Ganga and its tributaries 

(4)The National Mission for Clean Ganga shall take all such other emergency measures as outlined in paragraph 7. 

40.  Establishment of River Ganga Monitoring Centres at suitable locations along River Ganga and its 

tributaries.- The  National Mission for Clean Ganga may identify the places in the River Ganga Basin and establish at 

such places or designate any existing laboratory or station or institute as Centres to be called the “River Ganga 
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Monitoring Centre” for monitoring amongst other things, continuous flow of water and pollution levels as required under 

this Order and such Centre shall report immediately to the National Mission for Clean Ganga for taking remedial action 

therefor. 

41. Powers of  National Mission for Clean Ganga.- (1) The National Mission for Clean Ganga being the national 

agency charged with the role, responsibility and powers to facilitate the task of rejuvenation, protection and management 

of River Ganga and its tributaries, under the supervision  and direction of the National Ganga Council, shall recommend 

to the National Ganga Council or Central Government for issuing directions or issue directions itself, to the  State Ganga 

Committees or District Ganga Committees or local authority or any other authority or any person, institution, consortium 

or agency, as it may decide, for the rejuvenation, protection and management of River Ganga and have the power to take 

all such measures and discharge  such functions as it may deem necessary or expedient for prevention, control and 

abatement of environmental pollution in River Ganga  and its tributaries so as to rejuvenate the River Ganga to its natural 

and pristine condition and ensure continuous and adequate flow of water in River Ganga and for protection and 

management of River Ganga and for matters connected therewith. 

(2) In particular and without prejudice to the generality of the provisions of sub-paragraph (1), and save as otherwise 

provided in this Order, such directions may include all or any of the following matters in the management of River 

Ganga, namely:-  

(a) fulfillment of the functions mentioned in paragraph 55  in accordance with the principles in paragraph 4; 

(b) formulate, with the approval of the Central Government, the National policy for effective abatement of pollution and 

rejuvenation, protection and management of River Ganga; 

(c) enter into memorandum of understanding, with the approval of the Central Government, with any country or foreign 

agency for effective implementation of the River Ganga Basin Management Plan for rejuvenation, protection, prevention, 

control and abatement of pollution in the River Ganga and its tributaries; 

(d) approve,  with or without modifications, the River Ganga Basin Management Plan and direct amendments, if any, to 

be made therein; 

(e) supervise and review the progress reports, and issue directions to the State Ganga Committees,  District Ganga   

Committees or local authorities and other authorities in the implementation of the River Ganga Basin Management Plan 

and any other matter connected with affairs of the River Ganga and its tributaries; 

(f) approve the planning, financing and execution of programmes for abatement of pollution in the River Ganga including 

augmentation of sewerage and effluent treatment infrastructure, catchment area treatment, protection of flood plains, 

creating public awareness, conservation of aquatic and riparian life and biodiversity and such other measures for 

promoting environmentally sustainable river rejuvenation; 

(g) coordination, monitoring and review of the implementation of various programmes or activities taken up for 

prevention, control and abatement of pollution and protection and management in the River Ganga and its tributaries; 

(h) direct  any person or authority to take measures for restoration of river ecology and management in the River Ganga 

Basin States; 

(i) recommend to the Central Government, for creation of special purpose vehicles (whether as a company under the 

companies Act, 2013(18 of 2013) or Societies Registration Act, 1860 (21 of 1860) or a Trust under the Indian Trust Act, 

1882 (2 of 1882)), as may be considered appropriate, for implementation of  this Order and for the purposes of the  Act; 

(j) take such measures as may be necessary for the better co-ordination of policy and action to ensure effective 

prevention, control and abatement of pollution, rejuvenation and protection and management in the River Ganga and its 

tributaries; 

(k) issue such directions to any  person or authority, as it may consider necessary, for proper or prompt execution of the 

projects or cancel such projects or stop release of funds or direct  refund of amount already released and assign the same 

to any other person or authority or Board or Corporation for prompt execution  thereof; 

(l) direct any  person or authority to maintain such books of account or other documents, without prejudice to any law for 

the time being in force, as may be specified by the National Mission for Clean Ganga; 

(m) take such other measures which may be necessary for achievement of prevention, control and abatement of pollution, 

rejuvenation and protection and management in the River Ganga and its tributaries;  

(3)The  National Mission for Clean Ganga shall have the power to issue directions mentioned under section 5 of the Act. 

(4)The National Mission for Clean Ganga may evolve an appropriate mechanism for implementation of its decisions and 

the decisions of the National Ganga Council. 
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42. Giving of prior approval in certain matters.- Every person, the State Ganga Committees, District Ganga Protection 

Committees, local authorities and other authorities shall obtain prior approval of the National Mission for Clean Ganga, 

on the following matters, relating to River Ganga and any area abutting  River Ganga or its tributaries, if required to 

implement the decisions of the National Ganga Council, namely:- 

(a) engineered diversion and storage of water in River Ganga without affecting the flow of water downstream of the 

River Ganga; 

(b) construction of bridges and associated roads and embankments over the River Ganga or at its River Bank or its flood 

plain area; 

(c) construction of Ghats or extension of any existing Ghat; 

(d) construction of jetties; 

(e) construction of permanent hydraulic structures for storage or diversion or control of waters or channelisation of River 

Ganga or its tributaries; 

(f) deforestation of hill slopes and notified forest and other eco-sensitive areas; 

(g) any other activity which contravenes the principles laid out in paragraph 4 which the National Mission for Clean 

Ganga  may specify. 

43.  Financial framework.- (1) The budgetary allocation shall be utilised by the National Mission for Clean Ganga for 

meeting expenses in connection with the discharge of its functions, objects and purposes and establishment expenditure:  

Provided that the money received by way of grants, loans and borrowings shall be expended for the specific purpose for 

which such grants, loans and borrowings have been received. 

(2) The National Mission for Clean Ganga shall maintain proper accounts and other relevant records and prepare an 

annual expenditure statement. 

(3)The audit of National Mission for Clean Ganga accounts shall be done by the Comptroller and Auditor-General of 

India and after completion of annual audit, the audit agency shall furnish annual audit certificate.  

(4)The affairs of National Mission for Clean Ganga shall be subject to the control of Central Vigilance Commission and 

there shall be a Vigilance Officer to look after vigilance related matters. 

(5) The annual expenditure statement with the audit report shall be forwarded annually to the Empowered Task Force, 

and the Central Government for being laid before each House of Parliament.  

44. Engagement of legal experts.- The  National Mission for Clean Ganga shall have proper legal set up for which it 

may engage legal experts, consultants and legal firms as may be necessary for advising it on legal matters and providing 

support for discharging its duties. 

45. Scrutiny of reports.- All the reports relating to its activities and reports received from the State Ganga Committees,  

District Ganga Committees, local authority,  Board, Corporation or any person shall be scrutinised by the National 

Mission for Clean Ganga and placed by it along with its views on the matters mentioned in such report before the 

National Ganga Council for soliciting its guidance thereon, if required. 

46. Consolidated report of Ganga Safety audit.- The National Mission for Clean Ganga shall prepare and submit a 

consolidated report of the Ganga safety audits of River Ganga to the National Ganga Council along with the remedial 

action taken thereon and also make available the same in public domain and exhibit the same at its website. 

47. Powers of National Mission for Clean Ganga to call for information, conduct inspection, publish reports, etc.- 

(1) Where the National Mission for Clean Ganga considers it expedient so to do under section 5 of the Act, it may, by 

order in writing.- 

(a) call upon any State Ganga Committees, District Ganga Protection Committees, local authority, other authority, Board, 

Corporation or person, who has been allotted any project for execution or connected with such project or utilisation of 

funds, at any time, to furnish in writing or make public for dissemination such information or explanation relating to such 

project allotted for execution or executed or utilisation of fund allotted as the National Mission for Clean Ganga may 

require; or  

(b)appoint one or more persons or any authority to make an inquiry in relation to project allotted for execution or 

executed or utilisation of fund allotted; or 

(c) direct any of its officers or employees or the officers or employees of the Central Government or State Government or 

any other authority to inspect the books of account or other documents of the State Ganga Committees, District Ganga 
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Committees, local authority, other authority, Board, Corporation or person related to any project allotted for execution or 

executed or utilisation of funds; or 

(d) require any person, officer, State Government or authority to furnish to it any reports, returns, statistics, accounts and 

other information and such person, officer, State Government or other authority shall be bound to do so. 

48. Financing and implementation model.–  The National Mission for Clean Ganga shall develop and constantly refine 

financial models that would improve the performance and sustainability of projects, and which can be adopted by the 

State Ganga Committees,  District Ganga Committees, local authority, other authority or person for abatement of 

pollution and rejuvenation, protection and management of the River Ganga. 

49. Preparation of consolidated reports.- (1) The National Mission for Clean Ganga shall, on the basis of the reports 

and other information forwarded by the State Ganga Committees, District Ganga Committees, local authorities, other 

authorities, Board, Corporation or person, prepare a consolidated report every year indicating therein in respect of each 

specified District abutting River Ganga and its tributaries.- 

(a) the status of the plans being executed and measures taken by them and any other activity  relating to the health of 

River Ganga and its tributaries; 

(b) the quality of water in River Ganga and its tributaries and remedial action in respect thereof; 

(c) any interruption of water in the River Ganga and reasons therefor; 

(d) condition of River Bed and flood plains and habitat in the specified District; 

(e) remedial measures taken on the complaints received from public by the District Ganga Committee or local 

authorities; 

(f) threats remaining to be addressed by then with remedial action proposed therefor; 

(g) report if any as reported by Ganga safety auditors; 

(h) all other information relevant about the health of River Ganga and its tributaries. 

(2) The National Mission for Clean Ganga shall submit a consolidated report referred to in sub-paragraph (1) after review 

thereof to the Empowered Task Force along with remedial action thereof. 

50. Annual report.- (1) The National Mission for Clean Ganga shall, within three months of the end of every year, 

prepare an annual report of all work undertaken by it and by the Empowered Task Force on River Ganga, the State 

Ganga Committees, District Ganga Committees, concerned local authorities, other authorities, Board, Corporation or 

persons during the immediately preceding year. 

(2) The National Mission for Clean Ganga shall include under separate parts in its  annual report referred to in sub-

paragraph (1), all works undertaken by it and the Empowered Task Force on River Ganga, the State Governments, the 

State Ganga Committees, District Ganga Committees, concerned local authorities, other authorities, Board, Corporation 

or person, and forward the said annual report to the National Ganga Council and the Central Government and also make 

available in public domain and exhibit at its website. 

51. Constitution of Committees.- The National Mission for Clean Ganga may, constitute one or more River Ganga 

Management Committees from amongst its members and such experts in the field of rivers or water as it may consider 

appropriate for the efficient discharge of its functions under this Order. 

52. Soliciting guidance.- In case any difficulty arises in implementing decisions of the National Ganga Council or the 

provisions of this Order, it shall be duty of the National Mission for Clean Ganga to solicit the guidance of the National 

Ganga Council and take appropriate action accordingly. 

53. Constitution of District Ganga Protection Committees.- (1) The Central Government shall  immediately after the 

commencement of this Order, in consultation with concerned State Ganga Committee, by notification constitute, in every 

specified District abutting River Ganga and its tributaries in the States  mentioned in paragraph 2, the “District Ganga 

Committees” for the prevention, control and abatement of environmental pollution in the River Ganga. 

(2) Every District Ganga Committee in each specified District shall consist of the following members, namely:- 

(a) the District Collector in the specified District;                                                    -   Chairperson, ex-officio; 

(b) not more than two nominated representatives from Municipalities  and Gram Panchayats of the specified District 

nominated by the State Government.                                                                          -  Members;                        
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(c) one representative each of the Public Works, Irrigation, Public Health Engineering, and Rural Drinking Water 

Departments, and State Pollution Control Board working in the specified District abutting  River Ganga to be nominated 

by the District Collector                                                                                                              -  Member, ex-officio; 

(d) two environmentalists associated with River Ganga protection activities and one representative of local industry 

association in the specified District to be nominated by the District Collector                                      - Members,; 

(e) one Divisional Forest Officer of the specified District                                                        - Member, ex-officio 

(f) one District official to be nominated by the District Collector.                                             -  Member; 

(2) The District Collector shall be the Chairperson of the District Ganga Committee and the Divisional Forest Officer 

shall be the Convener of the District Ganga Committee. 

(3) The District Ganga Committees shall meet at such times and at such places as the Chairperson of that Committee may 

decide and exercise such powers and functions as may be conferred under this Order: 

        Provided that at least one meeting of the District Ganga Committee shall be held every three months. 

(4) A non ex-officio member may resign his office by giving notice in writing thereof to the Central Government or to 

the District Collector concerned, as the case may be, and shall cease to be a member on his resignation being accepted by 

the Government or the District Collector concerned, as the case may be. 

54. Superintendence, direction and control of District Ganga Committee.- The superintendence, direction and 

control of the management of the District Ganga Committee (including financial and administrative matters) shall, 

notwithstanding anything contained in this Order, vest in the National Mission for Clean Ganga which may be exercised 

by it either directly or through the State Ganga Committee or any of its officer or any other authority specified by it. 

55. Functions and powers of District Ganga Committees.- (1) Every District Ganga  Committee shall discharge 

functions and exercise powers for rejuvenation, protection, restoration and rehabilitation of River Ganga and its 

tributaries in each specified District as laid out in paragraph 6 and 7 as per the principles  specified in paragraph 4. 

(2) In particular, and without prejudice to the generality of the provisions of sub-paragraph (1) for rejuvenation and 

protection and restoration or rehabilitation of degraded areas abutting River Ganga and its tributaries and subject to other 

provisions of this Order and rules made thereunder, every District Ganga Committee shall have the following powers and 

functions in relation to River Ganga and its tributaries abutting in the area in specified District, namely:- 

(a) identifying activities which may be threats in the area of  specified District abutting the River Ganga for protection of 

River Ganga and its tributaries or its River bed and making a plan for remedial action and take remedial action in respect 

thereof; 

(b) taking remedial action at its own end for protection of River Ganga and its tributaries or its River bed abutting in the 

specified District (excluding enforcement of the provisions of  this Order) 

(c) in the event of its inability to take remedial action, reporting (electronically as well as by sending written 

communication in hard copy) to the National Mission for Clean Ganga and concerned State Government, the State Ganga 

Committee, as the case may be, for issue of direction for protection of River Ganga and to formulate appropriate 

management or remedial actions. 

(d) taking suitable administrative and other measures, to give effect to the provisions of this Order so as to prevent the 

environmental pollution in the River Ganga and its tributaries, not being inconsistent with the provisions of this Order, or 

any law for the time being in force. 

(3) In case, the District Ganga Committee is of the opinion that any contravention has been made of any other law for the 

time being in force or in respect of provisions of this Order, it shall take appropriate action in accordance with the law for 

the time being in force. 

(4) The District Ganga Committee shall take all such emergency measures as specified in paragraph 7. 

56. Designation of Nodal Officer.- (1) Every District Ganga  Committee shall nominate as Nodal Officer for the 

purposes of this Order - 

(a) the Sarpanch of Gram Sabha of every village in the areas abutting the River Ganga and its tributaries; 
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(b) in case of an area, not being village abutting the River Ganga, the Chairperson of Municipality Planning Committee 

or Metropolitan Planning Committee or Chairperson of any local authority, as the Chairperson of the District Ganga 

Committee. 

 (2) Every Nodal Officer nominated under sub-paragraph (1) shall take measures to prevent the pollution of River Ganga 

and its tributaries and take remedial action for protection of River Ganga and its tributaries or their River bed abutting in 

such village or other area, as the case may be, of which he is the Nodal Officer and in case of his failure to do so, he shall 

report the violation of this Order to the Chairperson of the District Ganga Committee for remedial action. 

(3) After receipt of the report under sub-paragraph (2), the Chairperson of the District Ganga Committee shall take 

remedial action for protection of River Ganga or its River bed abutting the specified District. 

57. Preparation of plans.- (1) Every District Ganga Committee shall prepare its plan for protection of River Ganga and 

its tributaries and their River bed abutting the specified District and submit the same to the National Mission for Clean 

Ganga for its approval. 

(2) The plan under sub-paragraph (1) shall include the activities to be undertaken by the District Ganga Committee for 

protection, control and abatement of environmental pollution in River Ganga and its tributaries and their River Bed area 

abutting the specified District which may be recommended by the State Government, State Ganga Committees, the  

National Mission for Clean Ganga, any other authority or Board and the expenditure involved for such plan and time 

within which such activities shall be completed. 

58.  Preparation of budget and maintenance of accounts.- Every District Ganga Committee shall prepare its budget 

for every financial year indicating therein the funds required and purposes for which such funds shall be spent and the 

time limit within which the activity mentioned in the budget shall be completed and submit to concerned State Ganga 

Committee under intimation to National Mission for Clean Ganga and such Committee shall ensure proper maintenance 

of accounts as directed by National Mission for Clean Ganga, for audit by the Comptroller and Auditor-General of India 

or any other agency appointed by the Comptroller and Auditor-General of India and such accounts shall be subject to 

inspection by National Ganga Council, National Mission for Clean Ganga, State Ganga Committee or any of their 

appointed entities. 

59. Monthly and annual reports.-   (1) Every District Ganga Committee shall, submit monthly and annual reports to the 

National Ganga Council, National Mission for Clean Ganga and State Ganga Committee as directed by National Mission 

for Clean Ganga  within specified timelines. 

(2) In addition to the annual report referred to in sub-paragraph (1), the District Ganga Committee shall furnish to the 

National Mission for Clean Ganga at such time and in such form and manner it may direct to furnish such other returns, 

statements and other particulars in regard to any proposed or existing programme for the River Ganga Basin Plan for the 

abutting area in the specified District. 

60. Budget allocation.-  The  National Mission for Clean Ganga shall consolidate and prepare the budget requirement 

and submit the same to the Ministry of Water Resources, River Development and Ganga Rejuvenation. 

61. Direction  by Central Government.- Notwithstanding anything contained in this Order, it shall be lawful for the 

Central Government to issue directions in writing to the Ministries or Departments of the Government of India, or the 

State Government or the State Ganga Committees, the National Mission for Clean Ganga or District Ganga Committees, 

or local authority or other authority or statutory bodies or any of its officers or employees, as the case may be, to 

facilitate or assist in the rejuvenation, protection and management of River Ganga and its tributaries in such manner as it 

may direct, and such Ministry or Department or Authority or Mission or Board, Committee or Government or statutory 

body, officer or employee shall be bound to comply with such directions. 

62.    Making of complaint under section 19 of the Act.-  All the authorities constituted under this Order or their 

officers authorised by such authorities may make complaint before the court under section 19 of the Act for taking 

cognizance of any offence under the said section. 

63. Order to be in addition to other laws.- The provisions of this Order are without prejudice to the discharge of 

functions by any local authority or other authority or Board or corporation or any person for taking measures for the 

purposes of effective abatement of pollution and rejuvenation of the River Ganga and its protection and management and 

any other law for the time being in force. 
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SCHEDULE 

[See paragraph  20] 

COMPOSITION OF STATE GANGA COMMITTEES 

Serial No. Name of the State Ganga  

Committee 

Composition of the State Ganga      Committees 

(1) (2) (3) 

1. (Name) State Ganga Protection 

and Management Committee 

(a)Chief Secretary, Government of State of 

 (Name)                                    -  Chairperson, ex-officio;      

  (b) Principal Secretary, Department of Finance, Government of State of 

(Name) 

                                                    -    Member, ex-officio;  

  (c) Principal Secretary, Department of Urban Development and Housing, 

Government of (Name)       

                                                    -    Member, ex-officio; 

  (d Principal Secretary, Department of Environment and Forests, 

Government of State of  

  (Name)                                      -  Member, ex-officio 

  (e)Principal Secretary, Department of Water Resources, Government of 

State of  

 (Name)                                       -  Member, ex-officio;                                

  (f) Principal Secretary, Department of Public Health Engineering, 

Government of State of  

(Name)                                 -  Member, ex-officio 

  (g) Chairman, (Name) State Pollution  

Control Board                             -  Member, ex-officio;                                

  (h)Chief Executive Officer of  executing agency in the State of (Name)      

-    Member, ex-officio; 

  (i)Principal Chief Conservator of Forests,  

Government of State of (Name) – Member, ex-officio;                                 

  (j) not more than five experts from relevant fields to be nominated by the 

Government of   

(Name)                                            - Members 

[F. No. Estt-01/2016-17/111/NMCG] 

SANJAY KUNDU, Jt. Secy. 
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MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA 

REJUVENATION 

(National Mission for clean Ganga) 

 

ORDER 

New Delhi, the 21
st
 May, 2019 

 S.O.1793(E). — In exercise of the powers conferred by sub-sections (2) and (3) of section 3 of the  Environment 

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following Order to amend the River Ganga 

(Rejuvenation, Protection and Management) Authorities Order, 2016, namely: — 

1. (1) This Order may be called the River Ganga (Rejuvenation, Protection and Management) Authorities        

(Amendment) Order, 2019. 

 (2) It shall come into force on the date of its publication in the Official Gazette. 

 

2. In the River Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016, in paragraph 56, in 

sub-paragraph (1), in clause (b), for the words “any local authority, as the Chairperson of the District Ganga 

Committee”, the words “any local authority” shall be substituted. 

[F. No. Estt.01/2016-17/111/NMCG-Vol-III] 

 

RAJIV KISHORE, Executive Director (Admin.) 

 

Note: The principal Order was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), vide 

number S.O. 3187 (E), dated the 7
th

 October, 2016. 
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   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)]  अतः, अब,  पया�वरण (संर:ण) अिधिनयम, 1986 (1986 के 29) क� धारा 3 क� उप-धारा (2) और उपधारा (3) >ारा �दH शि0य4 का �योग करते Iए क� �ीय सरकार उ0 अिधसूचना म� िनVिलिखत संशोधन करती ह ैऔर उसम� अंतNव�O गंगा नदी (संर:ण, सुर:ा और �बंधन) �ािधकरण के आदशे, 2016 का और संशोधन करती ह,ै अथा�त ;  1. संि:# नाम और �ारंभ –– (1) इस आदेश का संि:# नाम गंगा नदी ( सरं:ण, सुर:ा और �बंधन) �ािधकरण (दसूरा संशोधन) आदशे, 2019 ह ै।  (2) यह, राजप! म�, इसके �काशन क� तारीख को �वृH होगा। 2. उ0 अिधसूचना म�, “जल संसाधन, नदी िवकास और गंगा संर:ण मं!ालय” शीष�क  के -थान पर “जल शि0 मं!ालय” शीष�क रखा जाएगा। 3. गंगा नदी (संर:ण, सुर:ा  और �बंधन) �ािधकरण आदशे, 2016 म� (िजसे इसम ेइसके प&ात उ0 आदशे कहा गया ह)ै, �-तावना के अब, पया�वरण (संर:ण) अिधिनयम, 1986 (1986 का 29) (इसके बाद उ0 अिधिनयम कहा गया ह)ै क� धारा 3 तथा 4,5,9, 10, 11,19,20 और 23 क� उपधारा (2) तथा (3) के अनुAछेद (i), (ii), (v), (vii), (viii),  (ix), (x), (xii) तथा (xiii) के साथ उपधारा (i) >ारा दी गयी  शि0य4 के �योग करते Iए शXद4 के साथ   �ार�भ होने वाले ह ैतथा “क� �ीय सरकार एतद>ारा” शXद4 के साथ समा# होने वाले पैरा म� "जल संसाधन मं!ालय" शXद4 के -थान पर ,  "त8कालीन जल संसाधन मं!ालय" शXद रखे जाएंगे।  4. उ0 आदशे के पैरा 12 म�,  (क) उप-पैरा (1) के -थान पर  िनVिलिखत रखा  जाएगा: (1) रा@ीय गंगा पLरषद म� िनVिलिखत सद-य ह4गे :  क)  �धान मं!ी  -अYय:, पदने; ख)  क� �ीय जल शि0 मं!ी  -उपाYय:, पदने; ग)  क� �ीय पया�वरण, वन एवं जलवायु पLरवत�न मं!ी  -सद-य, पदने घ)  क� �ीय िवH मं!ी  -सद-य, पदने ङ)  क� �ीय आवास और शहरी काय� मं!ी   -सद-य, पदने च)  क� �ीय िवZुत मं!ी  -सद-य, पदने छ)  क� �ीय िव[ान एवं �ोZोिगक� मं!ी  -सद-य, पदने ज)  क� �ीय \ामीण िवकास मं!ी  -सद-य, पदने झ)  क� �ीय पोत पLरवहन मं!ी  -सद-य, पदने ञ)  क� �ीय पय�टन रा3य मं!ी  -सद-य, पदने ट)  उपाYय: नीित आयोग  -सद-य, पदने ठ)  मु^य मं!ी, िबहार  -सद-य, पदने ड)  मु^य मं!ी, झारखंड  -सद-य, पदने ढ)  मु^य मं!ी, उHराखंड  -सद-य, पदने ण)  मु^य मं!ी, उHर �दशे  -सद-य, पदने त)  मु^य मं!ी, पि&मी बंगाल  -सद-य, पदने थ)  सिचव, जल ससंाधन, नदी िवकास और गंगा संर:ण िवभाग  -सद-य, पदने द)  सिचव, पेय जल एवं -वAछता िवभाग  -सद-य, पदने ध)  सिचव, आवास और  शहरी काय�  -सद-य, पदने न)  सिचव, कृिष एवं �कसान क�याण िवभाग  -सद-य, पदने ऩ)  महािनदशेक, रा@ीय -वAछ गंगा िमशन  -सद-य सिचव, पदने 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 3  (ख़) उप-पैरा (7) म�, "जल ससंाधन, नदी िवकास और गंगा संर:ण मं!ालय" शXद4 के -थान पर , "जल शि0 मं!ालय" शXद रखे जाएंगे। 5. उ0 आदशे के  पैरा 17 म� –– (ख़) उप-पैरा (2) म�, मद (क), (ख़) और (ग) और उससे संबंिधत �िविOय4 के -थान पर िनVिलिखत रखा जाएगा, अथा�त; (क)  क� �ीय जल शि0 मं!ी  -अYय:, पदने;  (ख)  क� �ीय जल शि0 रा3य मं!ी  -उपाYय:, पदने;  (ग) सिचव, जल ससंाधन, नदी िवकास और गंगा संर:ण िवभाग सद-य, पदने;”;  (ख) उप-पैरा (5) म�, "जल ससंाधन, नदी िवकास और गंगा संर:ण मं!ालय" शXद4 के -थान पर "जल शि0 मं!ालय (जल संसाधन, नदी िवकास और गंगा सरं:ण िवभाग)" शXद और को`क रखे जाएंगे। 6. उ0 आदशे के पैरा 35 के  उप-पैरा (1) म�, मद (ख) और मद (ग) और उससे संबंिधत �िविOयां के -थान पर िनVिलिखत रखा जाएगा, अथा�त;  (ख) संयु0 सिचव, जल संसाधन, नदी िवकास और गंगा सरं:ण िवभाग  -सद-य, पदने;  (ग) संयु0 सिचव, आवास और शहरी काय� िवभाग  -सद-य, पदने;   7.  उ0 आदशे के पैरा 60 म�, "जल संसाधन, नदी िवकास और गंगा संर:ण मं!ालय" शXद4 के -थान पर  "जल संसाधन, नदी िवकास और गंगा सरं:ण िवभाग" शXद रखे जाएंग।े [फा. सं. -था. 01/2016-17/0111/एनएमसीजी-खंड-तृतीय] राजीव �कशोर, काय�कारी िनदशेक (�शासन) �ट�पण�ट�पण�ट�पण�ट�पण    ::::    मूल आदशे, भारत के राजप!, असाधारण, भाग 2, खंड 3, उप-खंड (ii) म� अिधसूचना सं^या का.आ.  3187 (अ), तारीख 7 अ0ूबर, 2016 और अंितम बार अिधसूचना सं^या का.आ. 1793 (अ), तारीख 21 मई, 2019 >ारा संशोिधत  �कया गया था, >ारा �कािशत �कया गया था ।  
 

MINISTRY OF JAL SHAKTI 

(Department of Water Resources, River Development and Ganga Rejuvenation) 

(NATIONAL MISSION FOR CLEAN GANGA) 

ORDER 

New Delhi, the 2nd September, 2019 

 S.O. 3163(E).––Whereas, the Central Government intends to take measures for prevention, control 

and abatement of environmental pollution in river Ganga and to ensure continuous adequate flow of water so 

as to rejuvenate the river Ganga to its natural and pristine condition; 

And whereas, to achieve the aforesaid objective, the Central Governmentdecided to constitute various 

authorities at Central, State and District levels;  

And whereas, vide notification number S.O. 3187 (E), dated the 7th October, 2016 published in the 

Gazette of India, Part II, Section 3, Sub-section (ii), dated the 7th October, 2016, the Government of India in 

the erstwhile Ministry of Water Resources, River Development and Ganga Rejuvenation made the River 

Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016; 

 And whereas, in exercise of the Powers conferred by clause (3) of article 77 of the Constitution, the 

President made the Government of India (Allocation of Business) Three Hundred and Fiftieth Amendment 

Rules, 2019 and created a new Ministry, namely “Ministry of Jal Shakti (Jal Shakti (Mantralaya), inter alia, 
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allocating the subject matters relating to water resources, river development and Ganga rejuvenation to be 

administered by the said Ministry; 

 And whereas, consequent upon the creation of the Ministry of Jal Shakti, it has been decided by the 

Central Government to make necessary consequential amendments in the said notification and in the River 

Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016contained therein; 

Now, therefore, in exercise of the powers conferred by sub-sections (2) and (3) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following 

amendments in the said notification and furtheramendments in the River Ganga (Rejuvenation, Protection and 

Management) Authorities Order, 2016 contained therein, namely:–– 

1. Short title and commencement.—(1) This Order may be called the River Ganga (Rejuvenation, 

Protection and Management) Authorities (Second Amendment) Order, 2019. 

 (2) It shall come into force on the date of its publication in the Official Gazette.  

 2. In the said notification, for the heading “MINISTRY OF WATER RESOUCES, RIVER 

DEVELOPMENT, AND GANGA REJUVENATION”, the heading “THE MINISTRY OF JAL SHAKTI” 

shall be substituted. 

3. In the River Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016 

(hereinafter referred to as the said Order), in the preamble, in the paragraph beginning with the words “Now, 

therefore, in exercise of the powers” and ending with the words “the Central Government hereby”, for the 

words “Ministry of Water Resources”, the words “erstwhile Ministry of Water Resource” shall be substituted. 

4. In the said Order, in paragraph 12,–– 

(a) for sub-paragraph (1), the following shall be substituted, namely: –– 

      “(1) The National Ganga Council shall consist of the following members, namely:–– 

 (a) Prime Minister  Chairperson, ex-officio; 

(b) Union Minister for Jal Shakti -Vice-Chairperson,  

ex-officio; 

(c) Union Minister for Environment, Forests and Climate 

Change 

-Member, ex-officio; 

(d) Union Minister for Finance -Member, ex-officio; 

(e) Union Minister for Housing and Urban Affairs -Member, ex-officio; 

(f) Union Minister for Power -Member, ex-officio; 

(g) Union Minister for Science and Technology -Member, ex-officio; 

(h) Union Minister for Rural Development -Member, ex-officio; 

(i) Union Minister for Shipping -Member, ex-officio; 

(j) Union Minister of State for Tourism -Member, ex-officio; 

(k) Vice Chairman, NITI Aayog -Member, ex-officio; 

(l) Chief Minister, Bihar -Member, ex-officio; 

(m) Chief Minister, Jharkhand -Member, ex-officio; 

(n) Chief Minister, Uttarakhand -Member, ex-officio; 

(o) Chief Minister, Uttar Pradesh -Member, ex-officio; 

(p) Chief Minister, West Bengal -Member, ex-officio; 

(q) Secretary, Department of Water Resources, River 

Development and Ganga Rejuvenation 

-Member ,ex-officio; 

(r) Secretary, Department of Drinking Water & Sanitation -Member, ex-officio; 

58

125



¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 5 

(s) Secretary, Ministry of Housing and Urban Affairs -Member,ex-officio; 

(t) Secretary, Department of Agriculture and Farmers’ Welfare -Member,ex-officio; 

(u) Director General, National Mission for Clean Ganga -Member Secretary,  

ex-officio.”. 

 

(b) in sub-paragraph (7), for the words “the Ministry of Water Resources, River Development and 

Ganga Rejuvenation”, the words “the Ministry of Jal Shakti” shall be substituted. 

5. In the said Order, in paragraph 17,–– 

 (a) in sub-paragraph (2), for items (a), (b) and (c) and the entries relating thereto, the following 

shall be substituted, namely:–– 

“(a) Union Minister for Jal Shakti -Chairperson, ex-officio; 

  (b) Union Minister of State for Jal Shakti -Vice-Chairperson, ex-officio

  (c) Secretary, Department of Water Resources, River 

Development and Ganga Rejuvenation 

-Member, ex-officio;”; 

 

(b) in sub-paragraph (5), for the words “the Ministry of Water Resources, River Development 

and Ganga Rejuvenation”, the words and brackets “the Ministry of Jal Shakti (Department of Water 

Resources, River Development and Ganga Rejuvenation)” shall be substituted. 

 6. In the said Order, in paragraph 35, in sub-paragraph (1), for items (b) and (c) and the entries 

relating thereto, the following shall be substituted, namely–– 

“(b) Joint Secretary, Department of Water 

Resources, River Development and Ganga 

Rejuvenation 

 

-Member, ex-officio 

  (c) Joint Secretary, Ministry of Housing and 

Urban Affairs 

 

-Member, ex-officio”. 

  

7. In the said Order, in paragraph 60, for the words “the Ministry of Water Resources, River Development and 

Ganga Rejuvenation”, the words “the Department of Water Resources, River Development and Ganga 

Rejuvenation” shall be substituted. 

[F. No. Estt.01/2016-17/0111/NMCG-Vol-III] 

RAJIV KISHORE, Executive Director (Admin.) 

Note : The Principal Order was published in the Gazette of India, Extraordinary, Part II, Section 3,  

Sub-section (ii), vide notification number S.O. 3187 (E), dated the 7th October, 2016 and last 

amended vide notification number S.O. 1793(E), dated the 21st May, 2019.  
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MINISTRY OF JAL SHAKTI 

(Department of Water Resources, River Development and Ganga Rejuvenation) 

(NATIONAL MISSION FOR CLEAN GANGA) 

CORRIGENDUM 

New Delhi, the 14th September, 2019 

 S.O. 3287(E).—In the notification of the Government of India, in the Ministry of Jal Shakti (Department of 

Water Resources, River Development and Ganga Rejuvenation), number S.O. 3163(E) dated the 2nd September, 2019, 

published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (ii), at page 4, after line 28, insert–– 

“(da) Union Minister for Agriculture and Farmers Welfare -Member, ex-officio;”. 

[F. No. Estt. 01/2016-17/0111/NMCG-Vol-III] 

RAJIV KISHORE, Executive Director (Admn.) 
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BEFORE THE NATIONAL GREEN TRIBUNAL,  

PRINCIPAL BENCH, NEW DELHI 
 
 

Original Application No. 200 of 2014 

(C.W.P. No. 3727/1985) 

And 

Original Application No. 668 of 2017 

(Earlier M.A. No. 923/2017) 

In  

Original Application No. 200/2014) 

IN THE MATTER OF: 

M.C. Mehta Vs. Union of India & Ors. 
And 

M.C. Mehta Vs. Union of India & Ors. 
 
 

 

CORAM : HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON 
  HON’BLE MR. JUSTICE U.D.SALVI, JUDICIAL MEMBER  
  HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 
 

  
 

Present:        Applicant:  Mr. M. C. Mehta Ms. Mehak Ms. Katyayni, 

Adv.  
  Ms. Upama Bhattacharjee Mr. Sanjay 

Upadhyay, Advs. 

 Respondent: Mr. B.V. Niren and Mr. Vinayak Gupta, 

Advs. for CGWA  

       Mr. Sanjeev Ralli and Mr. Dinesh Jindal,  

       LO for Delhi Pollution Control Committee  

  Mr. V. K. Shukla, Adv. and Mr. Himanshu 

Dube, Advs. for State of Madhya Pradesh 

  Mr. Prakash Kumar Singh and Ms. Richa 

Kapoor, Advs.  

  Ms. Vijaya Singh and Ms. Aishwarya Mishra 

Advs 

  Mr. Shiv Mangal Sharma, Adv and Mr. 

Saurab Rajpal, Adv 
  Mr. Gautam Singh and Mr. Shoeab Alam, 

Advs. for State of Bihar 

  Mr. Gautam Singh and Mr. Rudreshwar 

Singh,  Adv. for BSPCB 

  Mr. Tarunvir Singh and Ms. Guneet Khehar 

and Mr. Sandeep Mishra, Advs. 

 

  Mr. Jayesh Gaurav, Adv. for JSPCB 

  Mr. Vibhav Misra and Ms. Saumya Misra, 

Advs. 

  Mr. Bhupender, LA for Central Pollution 

Control Board   

  Mr. Ishwer Singh, Adv for NMCG  

  Mr. Appana Poddar, Adv with Mr. 
Bhupender, Kumar, LA, CPCB 

  Mr. Pradeep Mishra, and Daleep Dhyani, 

Adv. for UPPCB  

  Mr. Mukesh Verma, Adv. for UPCB  

    Mr. Raj Kumar, Adv. and Mr.  

    Bhupender Kumar,   

    LA, Central Pollution Control Board. 
   Ms. Asha Basu Mr. Amit Agarwal, Adv. for 

West Bengal Pollution Control Board 

  Ms. Puja Kalra, Adv. for South and North 
MCD 

  Mr. Shiv Mangal Sharma, Mr. Saurabh 

Rajpal and  Ms Shikha Sandhu, Adv.   

  Mr. I.K. Kapila, Adv. for Uttar Pradesh Jal 

Nigam, UK Pey Jal Nigam and Kanpur 

Nagar Nigam  

  Mr. Vijay Hansaria, Sr. Adv, Mr. Amit 

Anand Tiwari, and Ms. Vishakha, Advs. for 

State of Uttarakhand  

Annexure- III
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  Mr. Om Prakash, Adv. for M/o Railways  

  Mr. Pradeep Misra, Mr. Daleep Dhyani, 

Advs. for UPPCB 

  Dr. Sandeep Singh, Adv for State of Uttar 
Pradesh. 

  Mr. Ajay Marwah, for HPPCB 

  Mr. Santosh Kumar, Adv for UPSIDC 

  Ms. Yogmaya Agnihotri, Adv. and Ms. Prity, 

Adv. for CECB  

  Mrs. D. Bharathi Reddy and Ms. Vidyottma, 

Advs for State of Uttarakhand. 

  Mr. Raja Chatterjee, Mr. Chanchal Kr. 

Ganguli for State of WB  

  Mr. Rajul Shrivastav, Adv MPPCB 

  Ms. Priyanka Sinha, Advs. for State of 

Jharkhand 

  Mr. Anil Grover, AAG, Mr. Rahul Khurana 

Adv. for State of Haryana and HSPCB  
  Mr. Atul Batra, Adv. for Mother Dairy 

  Mr. Mukesh Verma, UEPPCB 

  Mr. R.N. Sharma, Advs. for Agra Nagar 

Nigam  

  Mr. Sanjeev Ralli adv with Mr. Dinesh 

Jindel LO 

  Mr. Varun Thakur, and  Mr. Kumar Ajitabh 

Advs.  with Mr. Sandeep Director and Dr. 

Pravin Kumar Director for NMCG 

  Ms. Panchajanya Batra Singh Adv. for 

MoEF and CC 

  Mr. Rajesh Raina, Adv.  

  Mr. Santosh Kumar, Adv. for UPSIDC 

  Mr. Attin Shankar Rastogi and Mr. Prateek 
Yadav, Advs. for Ministry of Environment, 

Forest and Climate Change  

 

 Date and 

Remarks 

Orders of the Tribunal 

 Item No. 
16 & 17 

 
December 
15, 2017 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 
 
 

 We have heard the Learned Counsel appearing for 

all the stakeholders as well as Dr. A B. Akolkar, special 

Member of the Committee constituted by the Tribunal in 

relation to STPs at Haridwar. We have already passed the 

order on the previous dates of hearing. Today, we will deal 

with the 3 CETPs and other ancillary issues which are 

primarily concerned with the cleaning of river Ganga in 

Haridwar and surrounding areas. 

 The CETP at Haridwar is of the capacity of 4.5 mld 

and the current flow at the inlet point is noticed as 3.5 

mld. In other words this CETP is under-utilized. It is 

pointed out by the Members of the Committee, who have 

physically examined the CETP as well as the surroundings 

areas, that Lagoon where effluents from the CETP is 

stored has been found to be non-compliant to the 
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Item No. 
16 & 17 

 
December 
15, 2017 

 
 
 
 
 
 
 
 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

prescribed  parameters. The analysis report revealed that 

the BOD and total coliform are much beyond the 

prescribed standards. The other deficiency pointed out is 

that there are two other drains which carry both sewage 

and some elements of industrial effluents as well. These 

drains are not connected to any CETP/STP and directly 

meet the river Sukhi which is a tributary of river Ganga. 

 Learned Counsel appearing for the State of 

Uttarakhand has stated that CETP per se is operating 

satisfactorily and after passing of the order of the Tribunal 

its working has improved. However, he has not challenged 

two other issues pointed out by the Committee. 

 Learned Counsel appearing for the National Mission 

for Clean Ganga upon instructions from the Senior Officer 

present submits that the observations made by the 

Committee are correct and should be attended to. 

 It is pointed out by the National Mission for Clean 

Ganga in which we find some merits that two drains are 

carrying industrial effluents and if all industries are 

connected to the CETP at Haridwar than these drains 

should have no industrial effluents. Thus we direct that 

the joint inspection team shall conduct a survey and 

whichever the industries are not connected to CETP they 

should be connected within three weeks from today. In the 

event of default those industries shall be liable to close 

down without any further notice. This will also include the 

industries which might have constructed the bypass. 

 In view of the above we pass the following directions 

in relation to CETP at Haridwar:- 

1. The agency responsible for maintaining and 
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operating the CETP at Haridwar should ensure that 

the plant operates satisfactorily and regular records 

of effluents at inlet and outlet are maintained. The 

Pollution Control Board of Uttarakhand in 

consultation with the National Mission for Clean 

Ganga shall maintain regular supervisory control 

over the working of this CETP. 

 Two local drains which are in the Haridwar 

industrial area should be connected to the CETP at 

Haridwar and the CETP at Haridwar should be 

upgraded or in alternative, the two drains be 

intercepted and a separate CETP/STP should be put 

on them as their discharge is stated to be 3 to 4 mld 

which is obviously in excess of the remnant capacity 

of the CETP-SIDCUL Haridwar which is 4.5 mld and 

already receiving 3.5 mld. 

2. As effective regulation of each and every industries 

may not be physically possible, particularly in 

regard to their regular performance, we direct that,  

as the drains are carrying industrial/hotels/ 

domestic discharge, all the industries, hotels shall 

be liable to contribute on the polluter pays principle 

for construction of the CETPs/STPs as above 

directed. 

3. We leave it for National Mission for Clean Ganga, 

Uttarakhand Pollution Control Board and SIDCUL 

to determine which of the stated two options would 

be more effective in dealing with the pollution. 

4. The environmental compensation payable in terms 

of the Section 15 of the National Green Tribunal Act, 
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2010 shall be on the basis of the rooms of the hotels 

and the quantum of the effluents being discharged 

by the industry- more the rooms or more the 

discharge, higher shall be the contribution. We leave 

it for this Committee to determine the amount 

payable by each industry/hotel as aforesaid. If any 

person fails to contribute upon demand from the 

concerned authority their water and electricity 

supply would be liable to be disconnected.  

5. The State of Uttarakhand, Uttarakhand Pollution 

Control Board and SIDCUL shall ensure that the 

discharge entering in the lagoon should not exceed 

the prescribed parameters. Steps should be taken to 

dredge the lagoons to remove the existing pollutants 

and dilution of the lagoon to take place in order to 

ensure that there is appropriate dilution to bring the 

parameters within the prescribed limits. Thereafter 

no pollutants in excess of prescribed limits should 

be permitted to enter the lagoons. The sludge is 

taken out from the lagoon should be maintained 

strictly in accordance with the relevant rules. If 

necessary it should be sent to TSDF at Roorkee and 

there shall be vehicles carrying sludge should be 

fitted with the GPS systems and due regular log-

book should be maintained at the point of 

transportation and receiving entities. 

 
CETP at Pant Nagar 

This CETP has a capacity of 4 mld and presently it is 

receiving only 1.25 mld of effluents/sewage. The 

performance of this CETP though appears to be within 
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the prescribed limits but obviously it is receiving 

effluents much below its capacity. Furthermore, the 

industries are causing direct pollution as the CETP is 

being either bypassed or industries are not treating 

their effluents and are not putting them in the 

drain/conveyor belt leading to the CETP. It is stated 

that there are nearly 520 industries out of them 213 

industries are connected to this CETP. The CETP is 

supposed to treat the entire effluents generated in the 

industrial area. 

Thus, in view of the above we pass the following 

directions. 

1. The agency responsible for maintaining and 

operating the CETP at Pantnagar should ensure 

that the plants operates satisfactorily and regular 

records of effluents at inlet and outlet are 

maintained. The Pollution Control Board of 

Uttarakhand in consultation with the National 

Mission for Clean Ganga shall maintain regular 

supervisory control over the working of this 

CETP. 

2. The State of Uttarakhand, Uttarakhand Pollution 

Control Board and SIDCUL shall ensure that the 

discharge entering the Lagoon should not exceed 

the prescribed parameters. Steps should be 

taken to dredge the Lagoon for removal of the 

existing pollutants, and dilution of the Lagoon to 

take place in order to ensure that there is 

appropriate dilution to bring the parameters 

within the prescribed limits. Thereafter, no 
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pollutants in excess of prescribed limits should 

be permitted to enter the Lagoon. The sludge 

taken out from the Lagoon should be maintained 

strictly in accordance with the relevant rules. If 

necessary, it should be sent to TSDF at Roorkee 

and there shall be vehicles carrying sludge 

should be fitted with the GPS systems and 

regular log-book should be duly maintained at 

the point of transportation and receiving  

entities. 

3. All the industries at CETP, Pant Nagar industrial 

cluster should be connected with the CETP 

within 8 weeks from today and if any industry is 

not connected within that period to the CETP the 

industry shall be shut down and they would not 

be permitted to operate without specific order of 

the Tribunal. Once all the 520 industries are 

connected to CETP obviously it will 

approximately receive the effluents equivalent to 

its capacity.  If this exercise is not taken that 

would apparently mean that pollutants are being 

sent directly untreated into the river/ water 

bodies or the drains ultimately leading to the 

river Ganga. 

CETP AT SITARGANJ 

 This CETP has a capacity of 4 mld and currently it 

is receiving the effluents to the extent of 2.5 mld,.  This 

carries both the sewage and the trade effluents. The plant 

has been found to be not meeting the prescribed 

standards. The plant is not handling the waste effluent/ 
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sewage strictly in accordance with the relevant rules. 

 Learned Counsel appearing for the Project 

Proponent i.e. Agency that is operating the CETP submits 

that they were advised by the IIT Roorkee to change the 

media and do its upgradation, and they were in the 

process doing upgradation when the effluents were 

collected, and now they have changed the media and have 

also taken steps to upgrade the plant and currently the 

plant is operating  satisfactorily. 

1. The agency responsible for maintaining and 

operating the CETP at Sitarganj should ensure that 

the plant operates satisfactorily and regular records 

of effluents at inlet and outlet are maintained. The 

Pollution Control Board of Uttarakhand in 

consultation with the National Mission for Clean 

Ganga shall maintain regular supervisory control 

over the working of this CETP. 

2. All the industries and other units must be 

connected to the conveyor belt leading to the CETP. 

The CETP has a capacity where it can receive more 

effluents/sewage and all industries should be 

connected to the CETP within 8 weeks from today. 

 They should immediately take steps to handle the 

sewage/waste effluent in accordance with the rules and 

transport the sludge to the TSDF at Roorkee.  

3. We make it clear that all the stakeholders including 

State should enforce these directions strictly as per 

the time schedule provided. In the event of default 

the agency operating the CETP shall be liable to pay 

environmental compensation of Rs. 50,000/- per 
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day for each default. The officers who are found to 

be responsible for non-compliance of the directions 

would be liable to be proceeded against in 

accordance with the law including for violating the 

order of the Tribunal. 

 It is stated on behalf of State of Uttarakhand that 50 

kms stretch of river Ganga in Haridwar and 10 kms 

stretch in Uttarakashi has been demarcated for 

delineation of High Flood Line.  The process in these two 

segments has been completed.  However, for the 

remaining stretch of river Ganga in Uttarakhand, the 

Cabinet had already granted its approval and the State 

Government and other stakeholders shall take appropriate 

steps without further delay.  Let the entire exercise for 

demarcation of HFL in the Ph-1 Segment A be completed 

within three months from today without default. In the 

event of non compliance the concerned officer shall be 

liable to be proceeded against in accordance with the law 

in terms of the judgment till then no construction would 

be permitted in the Flood Plain in consonance with the 

judgement of the Tribunal in the case of Indian Council for 

Enviro-Legal Action v. National Ganga River Basin Authority 

& Ors. we reiterate that in the area falling within 50 mtrs 

from edge of the river in the hilly terrain no construction 

would be permitted, nor any other activity carried out and 

it shall be treated as Prohibitory Zone.  Beyond 50 mtrs 

and up to 100 mtrs in the hilly terrain it shall be treated 

as Regulatory Zone.  Regulatory activity shall be notified 

by the State and till that time there shall be no 

construction activity permitted in that area.  Once the 
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river enters the plain or even hilly areas where width of 

the river is more than 70 mtrs, in that event area of 100 

mtrs from the edge of the river shall be treated as 

Prohibitory Zone while 100 mtrs to 300 mtrs would be 

treated as Regulatory Zone and till the time the State 

notifies the restricted activities, there shall be no 

construction activity even in the Regulatory Zone. 

 It is fairly stated by the Learned Counsel appearing 

for the State that plastic use have considerably reduced 

but certainly it has not been stopped totally. He further 

states that notification banning the plastic and thermocol 

has been issued. However, the same has not been fully 

implemented as yet.  

  The Learned Counsel appearing for the other parties 

including the Committee Members submit that the plastic 

and its remnants cause pollution of river Ganga. We 

reiterate our order passed in the judgment and we totally 

prohibit the use of any kind of plastic i.e. plastic bags 

(irrespective of their thickness), cutlery, plastic, plates etc 

in the entire towns located at the bank of river Ganga or 

its tributaries. There shall be total prohibition particularly 

in Haridwar at places like Harkipauri, Lakshman Jhoola 

and Chandi Peeth and all other places in Haridwar and 

Rishikesh and upper regions.  

 We further direct that there shall be complete 

prohibition on manufacturing and sale of the plastic 

products in these areas. 

   It may be noticed that various State Governments 

have already passed special prohibitory directions and are 

being effectively implemented even the places like Shimla 
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and Chandigarh and other parts of the country. There is 

no reason why the State of Uttarakhand and Uttarakhand 

Pollution Control Board should not implement these 

directions strictly and without default. For each default of 

the local authority, the Pollution Control Board shall levy 

environmental compensation of Rs. 5000/- and submit 

the compliance report to the Tribunal. 

 
BIO-DIGESTERS  

 Learned Counsel appearing for the State submits 

that the bio-digesters in terms of the judgment of the 

Tribunal have not been constructed in the entire area as 

yet. He further states that transportation of the sludge or 

other material collected in the bio-digester has not been 

started as of now. It is stated that on experiment basis one 

bio-digester installed in Uttarakhand did not show good 

results satisfying the prescribed parameters. However, the 

Learned Counsel appearing for Uttarakhand Jal Nigam 

submits that when on the advice of the IIT Roorkee the 

bio-digester was fixed with the filter for proper filtration, it 

performed within the prescribed limits.   

 In light of the above we direct the State of 

Uttarakhand to comply with the directions contained in 

the order in relation to the installation of bio-digesters 

fixed with the filter as advised by the IIT Roorkee and 

which have already proved to be successful and let this 

exercise now be positively completed within 6 months 

from today. In the event of default appropriate action shall 

be taken against the defaulting officers irrespective of their 

status.  

 With the above we close this case as far as Ph-I 
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Segment A is concerned. However, we further direct that 

the compliance report shall be submitted to the Tribunal 

every month by the Uttarakhand and Uttarakhand 

Pollution Control Board, SIDCUL and Pey Jal Nigam. This 

report shall be provided in advance to the Special 

Committee constituted by the Tribunal and Committee 

would be entitled to verify the contents thereof and submit 

a final report to the Tribunal.  

 Learned Counsel appearing for the State is granted 

final opportunity to submit complete and comprehensive 

report in relation to the compliance of the directions 

passed in respect of under construction of hydel project, 

construction of STPs and other preventive steps that they 

were required to take for protection of environment in 

terms of the judgment of the Tribunal. 

 The BHEL shall also place its report before the 

Tribunal.  

 List these matters on 23rd January, 2018. 

 

 

..………………………………….,CP 

 (Swatanter Kumar) 
  

 
...…..…………………………….,JM 

 (U.D. Salvi)   

 
 

...…..…………………………….,EM 
 (Dr. Nagin Nanda)  
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